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\ 5-12~9§ Appucant in person. Mr, G, Parameswara
: inao for the respondents, '
‘ ; Part heard and adjourned to 9-12-1996, )
; -8kl o .
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: : M{A) - R o :
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, E I . o
9.12,96 : Dnllcant in person. Mr .G.Parameswara
i -
L ) i Rao for the respondents..
: | .
§ 5 Part heard. To be listed tomorrow.
. -3 . . .
: N
.: l Y —
| | LrC_—
I "
: | HHRP HMGC (J)
; i M(a) S vC
|. \I "
P i ’
w§%12 96 | i Applicant in person. Mr. G. Parameswara
‘ : ! Rao for the respondents.
a t ' ' N
i ; Arguements of counsel for both the /
1 ‘l )
- : ! concluded. Judgement C.A.V,
¥ '% : . . "
: 1 :
| 4 -' -
i \? o HMGCJ
P M{A)
1
: 5
841.1997 5 E In the court of HHRP/HMGC (J)
‘ .% ! Applicant in person present.
. i Fr. G, Parameshwara Rao the learned
: E counsel for the resoondento present.
i ; uuuuueaf*'ué dismissed. No orders as
i ; to costs. ’ .
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CUTloz o iz Jomoirellor & auditor desorsl of India, Hew Delhi.
ol
’ Jo. 1928-3GE.I11/19.75
Dt. C.5.1976,

Lo .

‘ w1l aceriuiiate Jenecil, ete,
. : ~ P

: (43 ser saiting 1isy) . ‘
L Tosl it sasoraiante offices under Liom) ’

SISy o1 | n 6 .
Chrdnt of desutdtion snecial suy to Clawss ITI staff “of TA&AD
on deputetion within IA&AD.

! Yl uesTion vietuer the SAS Pusced duditors denuted to deficit
‘ CEML s 02 wark Lz Section 0fficers cuoa be allowed to druw tiheir grade
ray wlus deoutation s»ecial nay, if it is more advantageous to them,
insteud "I the pay as admissible iu Sqe Section 0f7Ticers scalu has
becd w.ist consideration of this office for some fime sast., Ia
Tnotial adificetion of sara 4 o0 the s Tor wtilising the surnlus
Sao T ..-ed uaa in fo;giémgherehfﬁgfe‘arnfEﬁQ;ggr's of Suction Offtcers
eirealst: 1A this office letror g, 287T1-4GE,I1/25-61 P£.VII dt. ..
' T1.9.1951, it nus besn desided bant tie 349 nassed andibors de wmited L,
ot Jffi“égmﬁgy De Givel 4 0otron Ba afongs betwang I
‘ N s e e T Vire Guan @ wn uliw OB Ul
% seriion Officar, and ’ 5T
! r
By oowaditur olug desutation soecial way v 20 {309 in the case
) cTaeslzrs Lo Jaumu & Kasinir, Hoahsrashhes at Bouwday city, Ascaa,
: <o tand, Bzaioar, Tric.. o eta. Siutait to a nadinum of L, 150/
‘ for uruusfors ouiside the State and 3, 100/~ ¢ transfer within
' i the State but outuside the cirele of audit., 5 ecial pay will .
' rowein fixed aad will 1ot vary vita toe increase in 22Y¥. It is also
| Siisst Lo tne condition tnat ey lus denutation sweéirl Doy
w ~ ‘ suceldeact exceed tue maximum of the +iae scale of the sost.
i '|' } )
iyl 2. nwy 15 adwissiole 17 S trausier doos ot invslve
T ! eintion, In such cascsiue SAS -sassed auditors will be
2y i the scale of Section Of“icerg and the, will
¢ drew pay iu the Section Officer's scale cvansafter
. orma nronotion.
k4

%

b AN

« On izir rettinz sreaforme wronctiva o the srade of Section Officers,
B¢ Sas cacs:. auditors are entitled to the desutation special onay @
| 2.5 or 32,5 as the cuse may be-over aad above the may fized in the
Section Officer's scsle in theirp varent offices subject to other
i conditio.s mentioned in Hara 1 (b) abova,

L]
4. These instructions rake effeztlrom the date of issue. The cases of
, S5.4.5, maszed zuditors on denutution whe huve not vet got the nroforma
JI0wLaticn s sasir sar

: parcat offices uay 31y %5 dealt uuder these orders
ala fer sra.t of ue-utation s wocial

and orcaos 4 nay referred to this

office, Ia case taev ont toq drav tigir pride pay as auditor nlus

sheciz! nay under 1 (b) above, the rute of 32zcial nay admissible will
ned with re 'z ¢

& ence o nay as Auditor on the date on which
went on deoutation,

Tours faithfully,_
Sa/._
(B.R, Lal)
Asst, Comn. & Ar. Qenl. (H}
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0A 989/94

OFFICE NOTE

¢
-
DATE
5=11=986.
\ 22=11=36
!
;
N
|
‘1
3.12,96,

[

-’!‘

SHriﬂﬁ;éﬁahear for the applicant.
Smt  N.Shgkti for Shri G.Parameshuar
Rao, Adjournsd for fixihg date of .

hearing §o 21-11-96,

(HHRP) (HMGC 3)
M{A) ue —
Shri Dgshpands for Shri J.Sudheer,

soeka adjournmant on the ground that

 Shri l.Sydheer is busy else where.

Q/’///;earing gn gailéige,

The Applicent Shri S.V.Ranga Reddy
is present in person, He states
that he deaires to discharges Shri
J.Sudheer] as his Advocete and would
argue hié‘case,fn'person. We have
made it qlear to him that it is for
him to inform accordingly to Shri
J.Sudheey and discharge his appsa
rence, mt ,N.Shekti appeared on
behalf nj Shri G.Parameshuar Rao,
standing counsal‘fnﬁ respondents. \
Since thg companion case is adjour
the inatjnt Qﬁ p%;also 1i°‘°?mfff \-
» The appli-—=
cant shoyld nots that on that date
if he dogs not remain present and
argue,thg OA may be disposed of
acting ugder Rule=t15(i) of CAT
(Procesdyre) Rules, 1987,

Q. e
ﬁ@ (HMGE 3) |

vC
Shri s,VJRanga Reddj, Party-in-person

Shri G.P]rameswaré Rao, Standing
Counsel for the reépondents.
Adjdumed to 5,12,96,
,f%?/’,, s ”/LﬁZZ;/’//
7
M@a),  ve,
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CENTRAL ADMINISTRLTIVE TRIBUNAL
HYDERABAD BENCH.

ORIGINAL APPLICATIOH io. qgo\ OF 1994
Shri ._PV ‘QL &M&fﬂ 4 Applicant(s)
IO W .
VERSUS
WQ’M?A AK‘ ﬁfctdge,é@{(ﬂmﬂz(_ J‘
N Q—,QL‘ MH«CNA

RESPONDENT( 3)

,{\ppllcat ba.og]jeen submitted to the Tribunal
by o -7 g4 LA Advocate under

section 19 of:.the Admmistrative Tribunal 1 Act 198% and same

has been scrutinised with reference to the points mentioned
in .check list in the light of the provisions contained in the
administrative Tribunal (Procedure) Rule, 1987,

The application is in order and may be listed for
- admission on —2 4

ﬁw/%

Deputy Registrar (Judl.)




P ' _?
. 11. Have legible Copies ¢f the annexure kﬁ}§>
uly atfested been filed,
12, Has the Index ' B8 oocum&nts bLLH filed >5(
' and pzgination done properly,’
13. Has the applicant exhauotsﬂ ill avai- ‘ :Bﬁ?
‘lable remidies, - - “ , '
14, Has +he declaration as chquEH by item )
Lo, 7 of-form T been made. ‘
15. Have rec suired number of anvelons \fllt size)
’LLernuwful address of LHQTIL“POndLmt
bzen filed. E
d ) . b 4
1¢.  {a) whether the rulief soucht for, arise p
.out of single cause of action, '
(b} Whether any interiem rélier is prayed for. }e
17. In case an MA for® condonation of delay in
L Z

tiled, is it ounrortua by an aFfldav1t
of the appllcant :

18, Whethef thls‘case cah'be'heard by single Bench, 25;?

19,  Any other pdint.

. '. T . l . ft e
20, Result cf the Dcrutlnj with lnthl of the TﬁzLia/’d(L{)ﬁiigj

scrutiny clerk.

Deputy Registrar.

Registrar,
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CENTRAL ADMINTITRATIVE TRIBUNAL
LYDERABAD BENCH.

- Dairy Ho. 2 -2,

Feport in the Scrutiny of Anpl 1cavtlon

.-

presented b oy ;&v\j— &{(Q'beng. .pate of Peesentation, ’) .-=
Applicant(SJ..”.,“.Q <(’.£ s S ' | ?

a%s n'o Dew B o0 @

Respondent(S)e. ... > l\rﬁ) v oft s N7 .@(’ ,fwx &”M
. Mature of gr'i,evance., foono M"'/‘c"'ﬂﬂ Wf{'{ oy -

-,

No.of applicants..caace.s Cn"’“’ e..0..No,0f Respendents..,. ?7@ oo

. : ’ : TN

. ' CL:SS TR ICAT TON.

- Qg o 1 . |
subject, ..o D, Ih, °9'tt-:-o) Department. , .@?‘:‘:‘2 7 Ep
. o

{(Three complete sets in rapersbooks

1. 5 the ap,lication in the preper: from, . %
“form in two compilations)

o£ all the parties been furnished in tne '

2. ‘whether name, description and addressed %
‘cause title. 7 o B

. 3. (a) Has the apullcatzon been duly ulgnefr | X
Looand verified, N

(k) Have the cories been duly signed, . & L .
{c) Have sufficient number of Copies of »7 '
o the application een filed, A

' 4, whether all the nr_«-cc_usarv* f_,dj 1 1L.u are >’§ )
- inpleaded. ‘

re

v 5, Whether English tranzlation ogf documents o——er
§ . in-a language etker than Englisn or B
T :Hindi been filed. _

.6, 1Is the application in time, (See Section 21) BS

T »m:, the vakaltnama/Memo of Appearance/ 'x
autihorisation been filed.

application maintaina'ble, y
14, 12, or U.R. ‘B cth)

.application aCCOﬁI‘aJ_Iu_u TeQ/DD, for

Q... Has the impugned erders origina 1/4uly
: ible copy been filed. %

|




CENTRAL ADMINISTRATIVE TRIBUNAL
 HYDERABAD BENCH.

INDEX SHEET

0.4.Yo. ' B qgcl - of 19:94

.
7

éAUSE TITLE . Sl/ QO‘”‘%Q Qo.cgég

VERSUS
C@,W,P@,gﬂu, ‘%,0 ﬂrcngJZvL M Nero Dollis
‘-‘ ‘ Ep MM
S1.No. Description if documents  page No.\ |
1‘.‘- Original Appl ica_tlion- ' o {'tt—) M}
2. | Material papérs | - HEQ«%
3. | Vakalat o h .- [
4. ) oObjection zheet | | .' _ N
5. Spare Copies 9 L’EOO)‘
. Govers |
R C‘Two) | €y

*7 ‘ Cgmv&—i;ﬁi\? V”\'Qr{‘g‘ Q’i&
A

. @W@M plag



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

M AT  HYDERABED.
OIAONOO q%o‘ of 1094
BRetween:
S. V. Ranga Reddyj | _ «... Applicant.

AND

Comptroller and Auditor General of
India, Bahadur Shah Zafar Margqg,

t
b n.'u‘

New Delhi, And Another. +sses Respindents.
CHRONOLOGICAL STATEMENT OF EVENTS -
i. The applicant presantly working as Assistant

Accounts Of ficer at Accounts General 0Office, Hyderabad.-

2. The Applicant deputation of S.A.S. passsed officials
as Section Officers' to the deficit offices - Benefit of

service in ex-cadre posts for fixation of pay, dt.2-4-1980,

3. The appdicant may be allowed to opt for the SAS
'scale in deficit offices mentioned in the list within a

period of 3 months, dt. 25=7-1980,

4, The~épplicant S.A.S, passed auditors Who'are ol

deputations as Section Officers to deficit offices in

N e i i
T

T.A. & A.Ds as shown in the enclosed statement dt.22-6-1982

5. The applicant representetiion giwyen to the deputy
accounts General Oofficex, 0ffice of the Accounts General

- 83 )
Hyderabad, dt. 23=7-1992,

’ | 6. The applicant another representation given to the

o

Deputy Accountant Gerieral (Admn. ), Office of the Account

“y

General, Hyderabad, A.P., dt, 7-9=1992,

- TaG5+ '
7. My reprewentation dt. 23-7-1992:.is informed at the

Head Ruarters office in circular No. NGE/47/80 No. 2349,
dt. 25-7-1980 clearly stated that those officials who ware

on deputation to deficits offices and were drawing their

grace pay plus deputation allowances were allowed to opt

..|¢.2.



i
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LY
M
-
&*a

for the scale after a lapse of 12 years can not be

considered, dt. 5=11~1992,

8. The applicant appealfor the 1st reppondent I
humbi? éppeal thét'my case may sympathetically be reviewed

" and liberarly constitute so as to advance sulsstential

justice to me, dt. 21=6~1993.

. ' .  addressed
9. The applicant representation dated 21-6~1993 akxzrksd

to the 1st Respondent regarding extension of time for exerci-
sing';evised option for fixation of Pay deputation to a |
defiéit audit office in the perio 19¥8~81 request was considerd
by the Head Quarte#s Office and rejected being time barred. o
Finally I aporocach to the Hon'ble Tribuhal may be plaesed

pass such other order am or orders to deem fit proper

circustances of the case.

V:Tl Loy’

COUNSEL FOR THE APPLICANT.

HYDERABAD, .

Dates 3~8~1994,
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IN THE C‘T'\T’“RAL ADMINISTRATIVE TRIBUNAL 3 im)ITIO“lA
BENCH : AT HYDERABAD _
' SR C)@o\e/\ J

— , 0.A. mng OF '1994

Between: :

5.7. Ranga Reddy

Ang
-4 .
Comptroller And Auditor General of :
India, Bahadur Shalj zafar wMarg,
New Delhi, and aAnother.
APPLICATION UNDER SECTION 19 OF
THE MJWi“s NI‘Sg:{ TRIBUNALS
.?—‘;C’I‘S,_ 19§_5__:
INDEX
51. Description of the Documents Relied Page Annex.
No. Upon HoSs. Ne .
1. Application ol - 16 -
2. Circular of the rRespondent No. 1 | A1 1
& in Mo. MGE/21/1930, Dated:
' 02-04=1930.
3. <Clarification issued by the RXespon- 24y 2
dent Mo. 1l through Circular No.
NGE/47/80, Dated: 25=-07-1930.
4. Circular issued by the Respordent ke ,q%egog;) 3
Mo. 1 fixing time limit oif 3 months
for giving options Dated:
- 25-07-198p., :
5. Circular Dated: 06~05-1981 §49 4
? _ 5, Circular No. NCE/50-1982, pated: 5
: ' 22-06-1982, extending benefit (¢ D12 g
“upto 31-03-1982.
7. Circular extending the berefit 6
, - further upto 31-03-1233, Dated: L34 1y
<™ ‘ 26-11-1982,
A
™~ L
Ly |
A /




ot

8. Representation of the Applicaht lgT‘Lk 7
Dated:s 23-07-1992, :

9. Representation of the Aoplicant | 8
Dated:; 07-09-1992, j

10. » Proceedings of the I'y. aAccounhtant 9
General {Admn), 0/o the accountant
: GCemneral (A%E), andhra pradesh,
Hyderabad, rejecting the re@oresenta- I %
_ tion of the Avclicant, Dated:
-4 05=11-1392,

il. Represen%at}an of the Applipaﬂt iﬁ*ﬁ pu| 10
Dated: 006-11-1952 made to the 2nd
- Respoident.

12. ©Proceedings of the 2nd Respondent 92— il
Dated: 26~05-1593, rejecting the
representation of the ppplicant.

w3
—
(V3

Representation of the applicant 2R 2E 12
Dated; 210611993,

i : 14, Letter of the Respondent Mo. 2 2 9 13
Dated: 13-06-1994, rejecting the
claim of the &pplicant.

i

-

R e s e am e am s em em mm wm R e e em e B am em e m emn em am em e

APPLICANT

"DATE OF FILING:

REGISTRAR




IN THE CENTRAL ADMIWISTRATIVE TRIBUNA@
BENCH : AT HYDERABAD

0.A. NO .qg@)op 1994

Between:

5.V. Ranga rReddy S5/0 Venkataramaiah
Aged 47 Years, Qccupation: Assistant
Accounts Officexr, R/o Q.No. C-269,
A.G. Colony, Hyderabad. ‘

A nd

—

1. Comptroller And Auditor General
‘of India, Bahacduyr Shah Zafar Harg,
New Delni.

2. Accountant General (A and E),
Andhra pPradesh, Hyderabad.

DETATLS OF APPLICATION:

1. PARTICULARS OF THE APPLICANT:

-

1) MName of the Applicant

: ADDITICHNAL

¢  APPLICANT

RESPONDENTS

»
)
)
)
)
)

Az shown above in the.

Cause Title.

1ii) Name of the Father s =do-
iii) Age of the Ap?licant i ~do-
iv) Designation and Parti= ;  =dow
culars of Office (Name
and Stationy in which
employed.
v) Office Address i =CdO=

(1]

vi) Address for Service

J. Sudheer

of Motices - Advocate
' o ‘ 3-5=703 ,
opp: 01d MLA Quarters
Himayatnagar -
Hyderabad =500 029 (ap)

2. PARTICULARE QOF THE RFESPONDENTS:




L4

i) Name of the Respondents

ii) wame of the Father

iii) Ace of the rRespoidents

~

iv) Desighétion and Parti-

; fx-f »

e
A

K5 shown above in the
“Gause Title.

=do-

(13

L) e

~do~

cularsof 0ffice (Name L.
and Station} in which ' '

enployed

v) office Address

vi) Address for service

of MNotices.

s

w0

*e

f-do—

3. PARTICULARS OF THE ORDER AGAINST WHICH:

APPLICATTON 15 MADE

The Application is filed against the following ¢rder:

i) Order Mo.
ii) Date

iii) vassed By

iv) Subject in
Brief

-
.

(13

1]

admn.I/A and E/U1/94-95/23.
13-06-1924.

Deputy Accountant General

{Admn),

office of the Accountant General,
(A and E),

Hyderabad .,

The Claims of the Applicant
herein for revision of his Option
from Grade Pay Plus Deputation
Allowance to 5.A4.5. 3cale in the
Post of Section Officer during
the period of his deputation in
Deficit gffice till ‘the date of
his regular promotion tc the
post of Section Officer in the
Parent Unit, has been rejected
by the Respondents throuch the
above Impudned Qrders.

4. JURISDICTION OF THE TRIBUNAL:

The Applicant herein declares that the subject
matter of the orders against which he wants dedressal
is within the Jurisdiction of this Hon'ble Tribunal

Under Secticon 14 of the AdminiStrative'Tribuna; Act,

1985.




LIMITATION:

The ppplicant herein further declares that
the Application is well within the Limitation presc-
ribed under Section 21 of the Administrative Tribunals

Act, 198%,

FACTS OF THE CASE:

The racts of the Case are given below:.

a) That, the Applicant herein is preéently working
as Assistant Accounts ¢fficer under the control.of the
Respondent No. 2, who is the cadre controlling autho-
rity. For the §urpose of determination and ad judica-
tion of the contrﬁversity arising in this cass it is

necessary to narrate the following aspects: .

b) . That, each state is a Unit by itself under the
over all control of the Respondent No4< 1. That means
the Personnel appointed in one state cannot be transe
ferred to the othef gtate., But, Groupn -A services ie.,
from the cadre of Assistant Accountant General and

above are inter-transferrable bstween the states.

c) That, those who have completed 3 years of
service in the cadre of Clerk/Stencgrapher/aAuditor
can appear for S.A.3, Examinations which is now
called1as 5.0.C.E., conducted by the Respondent S
The candidates who had appeared for the said examina-
tion and got gualified themselves are eligible to be

] .
promoted as Section Officers. Some times it so happens



~4

fhat in scme states there will be more number of
candidates who are qualified to hold the post of
Section QOfficer, but, less number of wvacancies and .
in some states there will be more number of vacancies
and less number of gqualified candidates to hold the
pvost of Séction officer. These Qffices are called

as Deficit Offices. As f£ar as the andhra pPradesh

is5 concerned it was never a deficit office, and it

was providing for the needs of other states by

deputing the qualified candidates for the post of

Section Officers,.

d) That, u§£0'1973, the Covernment of'India
exteﬂded the benefit to the Desutationists by treat-
ing the period of zervice on deputation as Sectioh
officerslin the Deficit ¢ffices for the purpose of

Fixation of Pay in the cadre of Section Officers by

~giving increments to the service rendered in the

Deficit Office. That means, the service rendered by
the Deputationists in the Deficit Offices as Section
Officers was treated as on duty for the purvose of
increments, though they have got their promotions in
their parent offices subseguently. This benefit was
not extended between the period from 1873 to 13973.
buring thet period the Depsutationists were allowed

to draw éhther Gfade Pay plus the'Deputation Allowance
or the pminimum Pay Scale attached to the post of Sec-
tion officer whichever is beneficial to the incumbent.
But, as stated above, during the period batween 1973

to 1980 the benefit of treating the service in Deficit
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Office as Section Officer for the puipose of
granting increments in the cadre of Section Officer
in the parent unit was not available. These bene-
fits were given to the Deputationists by the Goverﬁ-

ment of India to attract the gualified candidates

4}

to the Deficit 0ffices away from their states. The

object apd intention of the Goverhment of India is
laudable and appreciaéle. But, the manner in which
the Respondents have not properly implemented is
demonStrated in thé following paragraphs.

e) That, the Govérnment of Iniia reviewed the
policy of extending the benefit of counting the
services of deputed Section Officers in Deficit Offiw
ces for the purpose of increment in the year 1980.
The same was communicated tc all the State Units by
the Respondent o. 1 through his‘Circular contained
in 'No. NGE/Z1/1980, Dated: 02-04-1980 (Kindly See

Annexure =I). . A reading of Circular Dated: 02-04~193)D

makes it clear that the said’benefit was extended

upto 31-08-1930. There was no time limit prescribed

by the Goverment of india fof making options. Even
the Circular Dated: 02-04-~1980, does not prescribe

anf time limit. The Unit Offices raised some doubts
and sought for clarifications from the Respondent No.l,

The Respondent No. 1 clarified the doubts tiarough Cir-

cular io. NGE/47/30, Dated: 25-07-1980 (Kindly See

Lonnexure -«IT). A clear reading of both the Cilrculars

demonstrates that an option was asked by the Respondents
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either to stay in the Grade Pay Plus deputation
allowance or to come €n to S.A.35. Scale ie., Scale
attached to the post of Section Oificer. e people

at the time of deputation have opted for Grade Pay

" Plus Deputation Allowance instead of 3.A.5. Scale

(Scale of pay attached to the post of Section Officers)
as the latter was less beneficial. ThoSe persons who
have opted for the $.A.3. Scale which may be benefi-
cial for them they cannot claim the périod spent on
deputation as Section Qfficer in the deficit offices
for counting their service for the purpose of fixa-
tion of Pay in the cadre of Secticon ¢fficers in their
Parent Unit., Sut, as the policy that was e;isting
prior to 1973 as stated above, caﬁe back into fdrce.
The Govermment of India thought it neCéSSary to seek
for options again. S0, 1f & candidate had opted for
Grade Pay PlussDeputation allowance and subsequently
if he intended to switch over o 5.A.3. Scale in
view of the above said circular, he can opt for the
S.A.3. scale by refunding excess payment if any
received by him while he was taking the Deputation
Allowance. Throughlthe Circular pated: 25-07-1930,
the time limit was f£ixed by the Respondent No. 1

as 3 months for making options. The Circular Dated:
25-07-198), was supposed to be served to all the
Section officers on deputation throucgh Deputation

unit (Kindly See Annexure =-III). This has not bkeen

done.
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£) That, as stated above, the said besnefit was
extended for the period between 01-04-1973 to 31-08-1980.
Trhough Circular Dated: 06-05-1981 the akove said bene-

fit was extenddd upto 31-03-1931 (Kindly See Annexure-

IV). Through Circular No. NGE/60-1980, Ddted:
22.06~1982, the above said beneifit was extended further

uoto 31-03-1282 (Kindly See Annexure ~V). Further,

the same was extended through Circular Dated:

26-11~1982 upto 31-03-1983 (Kindly See Annexure .VI).

Basing on what is stated above it is clear that the
above said benefit was reviewed in the year 1987 retro-
spectively from 1973 and was subsequehtly exXtended

from time to time. A&ll this exsrcise was only to

attract the deputationists to Deficit offices.

g) That, as far as the Applicant herein is
concgrned, he was appointed as Auditor on 20-04~1970

in the office oi the Accountant General, Andhra pPradesh,
Hyderabad. He had passed the 2.A.8. examinaticn in
November, 1975 and became eligible to be promoted as
Section officer. Thoucgh he was qualified and eligible
to be promoted as Section officer, due to the dearth

of vacancies he was Qot-promoted as Section officer.
During that time the Accountant General, Maharashira -
Bombay, was a peficit Office, as it was not having
sufficient number of 35.A.5. passzed membersrto hold

the post of Section Officer. As thére vere more

nuanber of S.A.3. passed candidates in the state of

Anaohra pradesh options were called for Deputation to




Deficit Qffices. The Applicant gave his option

for desutation and was deputed to the Office of the
Accountant General, mMaharashtra ~I, Bombay, on
10-05-1978, At that time the benefit was not in
existence and the Applicant herein opted for Grade
Pay Plus Deputation Allowance, ‘The Circulars ﬁated:
02-04-1930, 25-07~198) and subsequent circulars wére
not communicated at ali. The Applicant was completely
kept in the dark. AS he was away from his Parent
office, he was not aware of the circulars. The
Respondents were dut; bound to communicate the
circulars as per the Office Order No. 35, Dated:
19-08-1980. The respondénts were Supposed to commu-
nicate these circular individually to the Section

Officers who are on deputation through Deputation

Unit of administration Section. 7Tnis has not been
done. The circulars were not circulated to the Appli-
cant because of the callousness and negligence on

the part of the Respondents. The Respondents have
failed in their duty in comnunicating the circulars

to the Applicant herein so as to enable nim to review
his option basing on the new developments. The Appli-
éant came back to his Perent Unit on 20-05-1931. He
was promoted as Section Qofficer in his parent Unit

on 20-07-1931., Hedh he been. communicated with the
circulars he would have opted for the $.a.5. Scale
‘instead of taking the Deputation Allowances by paying
back the excess emounts if any, which will enable him

to get increments in the scale of Section Officer for
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the period spent on deputation as Saction Officér.
Thus, he could not avail bezcauce éf non-comminication
of the circulars. The aopplicant Qas on Inspection
duties alsc. This was also one of the reaspons for

not knowing about the circulars. Only in the year

1932 the pppdicant herein came to know about the exis-
tence of the above circulars and made a representation
to the Deputy Accountahby General - (Admn), Office of the
Eccountant CGeneral (A&E), andhra pradesh, Hyderabad,

on 23-07-1992 {Xindly See Annexure -VII). The Appli-

cant once again repfesented his-case to the above
authority through his representation Dated: 07-09-1992

{Kindly See annexure -VIII). The Deputy accountant

General (admn), Office 6f tﬁe-ACCOdntant General (A%E],
andhra Pradesh, Hyderabad, without considering the
claims of the Avplicant rejected the representation
made by him through Proceedings Dated: 05-11-1992

(kindly See Annexure -iIX). Thereafter, the Applicant

herein carried the matter to the Respondent io. 2. through

his representation Dated: 06-11-1992 (Kindly See Annex-

ure -X). The Respordent No. 2 also rejected the dlaims
of the Applicant vide Proceedings Dated: 26-05-1993

(Kindly cee Annexure -XI).  After this the Applicant

made several representations te the Respondents

bring to their notice the injustice that was meted out

to him. The latest of such representation being Dated;

21-06=1%93 (Kindly See Annexure -XII). However, the

Respondent Mo, 1 rejected the representation of the



Applicant and the same was communicated to him
by the Respordent No. 2 through his Memo Dated:

13-06=1924 (Annexure -XIiII), on the ground that it

is time bar#ed. Tt is necessary to mention here

that when the Indian audit and accounts Departments
bifurcated into Audit and accounts, he has opted

for Accounts Department and hence the Applicant berein

is now under the controi of the Respondent Mo. 2,

h). That, as explained abdve the Applicant was

kept in dark due to which the applicdant could not

bl

opt for the options which is more beneficial for him
from time to time. The Respondents were duty bound
to supply the copies of the Circulars regularly. Due

to non-supply of the copies of the circulars the

is put to irreparable financial loss. Had

e
(o)
=
[
0
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the hppdicant was aware about the circulars he would
have opted for the option basing on the circumstances
in his case. The action of the Respondents in not
clrculating circularé is bad, illegal, arbitra{y,
discriminatory and violative of hrticles 14, 16 and
39(D) of the Constitution of India.

i) That, Gue to the ipaction of the Respondents
the.purpose anﬁ object‘sought in the circulars was
defeated. The Deputationists who had accepted the
deputations away frqm their homes were supposed to be
encguraged by providing incentives. The object of

the CGovernment of India in seeking for new options
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is that Government of India had decided to treat -

the period of Geputation for the purpose of fixation
of the Ppay in the Section officers' cadre in theilr

parent Unit. Though the object was appreciable the

rRespondents herein have waterdown the same by not

properly implementing the same. This action of the

rRespondents is discriminatory and arbitrary and viola-

tive of Articles 14 and 16 of the Constitution of

Tnaia.

) That, the rejection Memo pated: 13-06-1994

is non-speaking. The Memo does not give any reasons

for the rejection. The elaborate representations made

by the Applicant go to show that he was not at fault.
The Respoadents have BT applied'{heir mind'before

rejecting the claim of thé_Appliéant. Ha#ihg regard
to what is stated in the representations of the |
Applicant thne rRe sponGents ought ta have ¢groented tlie

claim appreciating the circumstances.

k) That, the oﬁly sterioc type ground taken by the
respondents for re jection of the claim is delay .- The

pespondents' claim that it is a time barred claim, ic
is not explained how the claim is time barred. The
question of claim beinghtime pbarred will arise only
when all the circulars are communicated. Without

doing so it is not open for the Respondents to reje
the legal claim of the Aoplicant on the ground of .

delay. The Applicant cannot be put to loss for th

fault of the mespondents. The Respondents have no

e



only failed in their duties in circulating the
circulars but also are throwing £he blame on the
Applicant as though he has slept over the matter.

The ac£icn of the Respondents in‘simply rejecting

the claims of the aAvplicant as time barred is illegal,
arkitrary, disarimina;ory and viclative of articles

14 and 16 of the Constitution of India.

i) That, the question of delay does not arise

as one cag apply for whatever ben=fit only when it
comes to hile knowledge of an individual. Even under
the Deputation Act the limitation for claim starts
only from the date of the knowledce. A reading of the

circulars makes it clear that the -benefit is supposed

"to be extended even for those who died and those who

have retired from cervice if they are oﬁherwise entit-
led to it. When such is the case, the case of the
Applicant deserves consideration and he is entitled
for his legal claim. It is not.open for the Respone
dents to reject the claim on technical grounds such as
delay. Thé fact that he was deputed to Bombay is
indisputable. The existance of the circulars granting
some ben@fits to the Deputationists to DefiCit Offices
is also indisputable. The fact that the Gévernment

of India extended the benefit to the Deputationists
having appreciated the difficulties of the Deputatio-
nists wno were deputed out of their state is also
indisputable. Further, the fact that the Applicant
was not communicated with the.circulars is ‘also clear

from the representations made by him. The fact that
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he haé started agitating his claim only recently
demonstrates in ummistakable terms that he became

aware of the circulars.only recently. Had the Appli-
cant herein became aware in time he would have agitated
immediately. These facts go to show that the Applicant

was not at fault and that he is entitled for the claims. -

m)  That, even otherwise the so called time limit
prescribed in the circular is oniy the making of the

ke spondents herein. The Government of India did not
prescribe ahy time limit calling_fof options. It is
not open for the Respondents to ¢o beyord the intention
of the Government of india and prescribe some time
limit and deny the benefit ofi the ground of delay.

The Respondentis have gone byond their competance and
jurisdicticn. Because,bf the inaction of the Respon-
dents the Applicant herein is losing some incCrements’

and further consecuential bensfits.

.

DETAILS OF THE REMEDIES EXHAUSTED:

“

" Uhder the circumstances the Applicant herein
has no other alternate and efficacious remedy except
to approach this Hon'ble Tribunal for the redressal
of his grievances and hence the present original
Application.

MATTERS NOT PREVIOUSLY FILED OR PENDINGE
WITH ANY OTHER CQURT:

The Applicant further declares that he had

not filed previously any Application, wWrit Petition
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or Suit regarding the maﬁter in respect of which
this Application has been made, before any Court
of Law or any other Authority or any other Bench
of the Tribunal andi nor any such Application, Writ

.-

pPetition or Suit is pending before any of them.

RELIEF(S3) SOUGHT:

Hence in the interests of the Justice it is
Prayed that this Hon'ble T;ibunal may be pleased to
call for the recar&glpertaining_to the Impugned Crders
contained iq Memo No. Admn.I/A and E/U1)94—§5[23,
nated: 13-06~1994, issued by the Respondent‘No. 2

to the Applicant herein and set aside the same as

‘illegal, arbitrary, discriminatory and violative of

Articles 14, 16 ard 39(D) of the Constitution of India

and consequently hold that the Apolicant herein is

‘entitled for the reviaion of his Option from Grade Pay

Plus Deputation Allowance to S.A.2. Scale in the post

of Section Officers during the period of his deputation

in Deficit offices and count for the purposé of incree

ments in the Section Officer's post in his Parent
Qffice, with all consequential benefits and attendant
benefits such as arrears oif Salary with interest etc.
and Pass any such other order or ¢rders as this
Hon'ble Tribunal may deem fit, proper and necessary

in the circumstances of the Case.

INTERIM RELIEF:

Pending disposal of the original Application
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1i1.

13.

it is prayed that this Hon'ble Tribunal may be
pleased to fix an early date for hearing the Case.
AnG pass any such other prder or Orders as this
Hon'ble Tribunal may deem fit, proper and necessary
in the circumstances of the Case.

PARTICULARS OF BANK DRAFT/POSTAL ORDER:
TN RESPECT OF THE APPLICATION FEE

1. Name of the Bank on
which Drawn

2. Demand Draft Number

-

OR

3. mumber of Indian Postal
order(s)

o835 2183y

2. Name of the 15801n0
Post office.

L1} -

3. Date of Issue of Postal 2 ~8-9Y
order(s)

i, post Office 'at which : Ti‘ﬁ).o.++\i;b
payable. .

DETAILS OF THE INDEX: 7 Z%‘
iROl&EéﬁﬁJ

The Index containing details of the documents
filed and relied upon is enclosed with the Original

Application.

LIST OF ENCLOSURES:

AAX PaX anctay

LA Lo/ oid-ice.



July, 1994, at Hyderabad,

VERIFICATTITON

I, S.V, Ranga Reddy S/o0 3. wenkataramaiah, Aged

— e = pT—ate} WA s = ’

- - A

47 vears, .Qccupation: Assistant Accounts officer, R /0O
Applicant herein do hereby wverify that the contents of
Paragraphs (1) to (6) of the Avplication are true to my,
personal knowledge and Paracraphs (7) to (13) are believed
to be true on legal advice and that I have not su@pressed

any materials fact.

Hence, verified the same on this the Day of

COUNSEL FOR THE APPLICANT
ABPPLICANT

HYDERABAD.

DATED:
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OFrICE OF Tdb COMP'PHOLLER ALD
i AUDILOR GelicRAL OF IHLIA _
NEW LeLHI- 110002. i
Dated the 25th July, 1980.

iLL Accountdnts General
a1l birectons of Audit{ Civil, P&T, Defence, Ruilways)
All hember3|of audit Board &bx-0fficio bDirectors

of Commerciol Audit) o

.5-

3ir

pirector of audift Yood, Ne alhi
Dy.Director(Personnel5Loca1.
. Sub:beputation ol $.A.5.passed officials a3 section Ofricers

to.the deficit of fices~Benefit of service in €x-

cadre posts for fixation of pay.
EY R NSE R AR

I am directed to jnvite a reference fo this office circular

letter No.1002-NGEI 15.79 dated 2.4.80 on the subject indicated above

con

and to state that the various points raised by the field offices in this

nection have been examined and following clurirications sre

en Tor future guidance:-

¥1iv

(a)

Phe casts of #AS passed personuel deputed to work as sectional
pgfficers in the deficit oifices of the 1.i.%a.D. in tie past

were referred !to the Govt. of India for relaxation ol the condi tion

prescribed undex proviso I (iii) of F.R. 22 and necessury relaxation
was sunctioned by them upto 31st Harch, 1973 in respecct of the deficit
offices of Acdountants General Assam, Himachal Pradesh and Chandigarh
and Jauung mﬂuqhhir only- Consequently the gervice xrondorod as 5.0,

in
on

-y

) 43
(b)

(c) The dethationists who were drawing their yrade pay plus

arrears of pay wnlallowances due on this account are payuble frow
1-4-7% or the date of posting to deficit offices whichever is later.
Necessary funds for this expenditure will be provided in tho ltevised
cgtimates fox' 1980-81, i1 naecessary.

the deficit ofFicun{ilut pnolosed)will count for icotion ol puy
reversion to the parent oIifice from 1-4-T73 to %1-%-10 and the

1o
the benéﬁit will also be admiasible to all thouse who are no
longer }q gervice due to deathior retiremont aetc. on 2- 4=-8U,
if they, dre otherwise entitled to it.

deputat‘an allowance ordinarily will not Le entitled to this be
in terislof the Govt. of Indis decision no. 17{i) velow ¥F.K.
20 (Chahdhry) compliation of FR SR Vol. I-6th Edition)'ﬂowpver
as the deputationists were not aware at the tiwe of their
deputution whether the relaxation now allowed py the Covt. ot
India would be available to them they Way ve allowed to opt fo
the SAS scale in deficit oifices mentioned in tue list within
veriod of ° nths from the date of issue of tnis letter. If
They exercise such en option to diuw pay in SAS scale, they wi
have tdq refund the overpayment if uny, and the period of
deputation may then bo counted Lor the purpose of incremont 1
the 5.0.'s post in theiY parent ofrices.

wthe receipt of this letter uuy kindly be acknowledged.

!‘ Yours faitnfully,
sd/-
( A.K. Bunarjee)
Deputy Director Yersonnui
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AIlsaY AUDIT
.
Z.

N.A.B. & kx-Officio, DCa, BikEL Bhopal
M.4.L & sx-0ffiecio, DCA, Calcutta

~do- New belhi
~do~ -do- Coal, Calcutta
-GG- -do-- Dehradun
.. -do- (petroliam o Coal) HMadres
“ -do~- Hunchi

D4 pastern ri ‘way Calcutta
pa{ Central) Hi, . dombay

GisreNCe AUDIT

1.

D.a.D.3. Hew Deli '/r\;b\_,i’_ ) GJF’*’X/‘_'
\' \f -S\Lu W-—-‘v-v—-‘)---;} [ et
‘..h,‘l/quﬁ" 'E'- Y

N ;’\\)'D\T(F":‘LE—’}‘

o Ac. it e ..,.,,,,ﬂ\,\ wor g H
SRR R A IS

T -'uuv‘-}b:f-..

i I i, e T T TN 4 ML PR W . 0c el KPR . et - n = =
o ——————————————— 1= ™ " il ‘-"'-wr-mr- ? pr——rra
' Fi n LT ‘__‘: o - },' {l
! [
;" - N i
< s
LV v l« :
‘fu_ ! ~2-
o No. 2349-A-NGEI/15-79 , . _
s Copy forwarded to NGE II, NGE I1I, NG IV, C.h. Wing, keilway
Jipg, audit, 0.B.& Adun. and BRs sSection for imlormation.
(b.Y. KOHLIL)
administrative Officex ().
OrsICE OF Tak DIHeCTOR OF AUDIT(#00D)
Nigw DsbLHI. l
50 . 452-a¥')/5059 pated 27th aug, 80.
_Copy forwarded for information and necegsnry ackion to-
T Joint vLirecwvor of audit, South Zone, Mudras.
2. Deputy Director oi audit, sast Jone, Calcutta/Bombuy.
%, degional sudit Officer, Chandigarch.
4. Regional Audit Oftice, Lucknow.
sa/~
( B.R.KHaMlA)
AUDIL OFFICER ( abM)
LIST OF DhErICIT OMM'Icks
h 5.No. Name
CIVIL AUDIT
1. i.¢.Assum, Meghalays Etc.3hillong.
2. Doa. (5.C&D) Bombay
3. A.G. Karuataka, Bungalore.
4. #.G. I, luharashtrae
5. A.C. Gujarat, Admadabuad
0. «.G. Bhbuor, fancha
COMMBERCT AL AUDIT
‘ K.A.B. &Ex-officin, DCa, Hyderabad
& M.A.D. & Bx-0fficio, bLCA, W.H. Bombay
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cupy ul Uluwdnrlh.MWUdYﬂH)
ounp L b C A v Y e Gaarer g | o
Jury, LYBu addressed 1o (LY. ALL Accountant
of ﬂudit(Civil,ﬂ%T)fannncu i
Board and Ex-Officio Directors of Commercin
food ,Now Dellii( 5) . Dy.Dirchol(Peruonnel) Local.

v O NOLPFANSNGR . U TS A Ot 1Y en af
b Lo, Neew Dol b1 Lo O(J:'_' yDnLad L
S General (2).A11 Directo,
Miidanyn) (7). ALL Monbers of huddl
L audit( 4) :Director of Au

L I}

Sub: Deputation of S.4.9. pa
deficit 0ffices - Benef
" fixation of pay.

ssed officials as Secticn Officers to the
1t of service in ex-cadre posts for

% a v ¢

iir, e o

] a reference to this 0ffice circular letter
10.1002-NGE.I/15-79 Dateq 2.4.80 on the subject indiceted above and to
itate that the various points’' raised by the field Offices in thig
‘onnection have been exXamined and following Clarifications .are given
or future guidance:« P ' ‘ : N

I am directed to invite g r

h
El
)
-
-
{1-
¢
.’-

). The cases of S48  passed bersopnel deputed to work as Section
- Officers in the ABficit|0'ffices of the I.4.8.4 D oo the past
were referred to the Goférnmeht of India fér relaxation of the \
““condition prescribed under proviso I(iii) of F.R.27 and necessary - '
" relaxation Was' sanctioned' by them upto 31st March,1973 in respect
- of the deficit Offices of iccountants General Assanm,Himchal
- Pradesh ang Chandigarh and Jammy & Kashmir only. Consequently, Pl
the service rendered as §.0. in the deficit Offices(dist enclosed) .
. will count for fixation of pay on reversion to the parent Office ]
from 1.4.73 to 31.3.80, and the arrears of pay and allowances iy
due on this account are payable from 1.4.73 or the date of p%sting '
to deficit Offices whichever is later, Necessary . inds for this 1

expenditure will be provided in the Revised Istimat - for 1980-81,
if necessary.

- The bernefit will a2 so be adnissible to all those who » 2 no longer e
in service due to doath or retiremen@ etc. on 2.4.80, i~ they
are otherwise entitled o 1it;

:Il
The deputatioqists who +« re drawing their grade pay plus deputa- Pl
tion allowance ordinarily will not be entitled to this benesit
In terms of the Governmeni »f India decision No.17(i) below

F-R.26(Chaudhry's compilat: = of FR SR Vol. I-6th Bdition).
. HoweVer, as the deputationic 3 Were not aware at the time of
" their deputation whether the

. *lexation now allowed by the .
J Government of India would - be . railable to them, they may be : ;
allowed to opt for the §1g SCe 2 in deficit Officeés mentioned - .
1 the list within g period of  months from the date of issue
of this letter. 1f they exerc: :e such an option to draw pay in
S5AS Scale,xthey will have to y.

. und the overpayments, if any,
and the period of deputation m: th.n be counted for the

|

|

: : : !

purpose of in_rement in the §.( 8 pust in their parent Offices. !

¥

The receipt of this ietter may indly be acknéwledged.

: | |
Y s faithfully, 4 e

e N L
sa/-~

t N

i..  Banerjee)
Depr .y Di. -tor Personnel:

LTrue Copy

\x¥w~~1iu ' ' \

T :}’}f{‘j
Ar ounts OY{icer(Bills,

k;"&\,%‘ I l“ I
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- 0ffice of the Accountant Genersal,
" Andhra Pradesh-l:HYDRRABAD-500476¢

No .BillS“I‘/Genl/

Dt: \C]_/8.1980:

.ﬁ._‘.,..ﬁ__-_,......___,.._._._.___,.......,__.

Copy of circular Lr.No. NGE.‘/47/80 2349~NGE.I/15.79
Dt 25.7.80 received irom the Comptroller & Auditor General
of India,New Delhi is’ dloplayed on the notice boards for
information of the staff members of A,G.A,P.I & II. The

persons, who are attracted by the.contents of Para:l{c)
thereof may communicate~their options to Bills-T Section
on or before 24.10,1980 positively,

Accounts’ﬁ?iqur(Bills):
o i
- |
i). 411 $.0s., through Co. "rolling Sections.
ii). 411 Notice Boards;

iii}, $.0s{on deputation)(thro: h Deputation Unit,Adun.I Sn) ~

1
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! ’ | P
cxvdgfgggim .
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1. ALG.ABSAn, ﬂgﬁnwﬁ\yi abe . shillong.
2. D4 ( &) Bonbnv. b
qunwLika Danfaloro..
?

3.
A, A.G.T., M’thallzohhlkx.
i
5. A G,,Gu““rwt flmeﬁabﬁd.
6 .

4,G.Bihar RQHChl.‘

comp RGTAL AUDIE:

|
1. ML & Ex-@ffic;oJDcA,Hyderabad.
I A S wnAOKficiovncﬁﬁ'ﬁbmbay.
5, WD & px-0fficio, D4, BUEL, Bhopal .
4. HMAD & Ex-0fficio, D0 Caleutta.
5. MAB & px-0ificio, D(\ New Delhi,
6. MAR & wx =01 ficio, DLA Coal ,0alcutta,
7. MR & 5x-01 TLCEU, DL\, Dehradun,

8. MaR & Sx-0i% 1Cﬂo\rntrollmu8;00al)
‘1 (_107"‘1q
9. Ml & EXHOKIinioﬁﬂCA,xlmah\.
o RaTLASY SUDITS
i
1, DA Basternm R1y. Calcutta.
5, palCGentral) Rly. Bombay.
DEFENCE AUDLL: !

1. D.A.D.S ., New Delhi.
|



i

e b e

Al A 2H Y,
et

\

Vi Rad

R ';c,'f.
N&‘(O'\ E_ {---ﬂ(\t v L{..

AT &

e i fi S DAy

ot Jediea .I‘"/\.',,(;/K[ﬂ){ Circuler 1ol Lo _If'_‘_'-‘-.f“f‘.:/l-i-t‘_)/'] 1.

_ NO, 1511-WEI/15-79-11 7/7)1/
gk ‘ OFFICE CF THE COMPTROLIER & . -
A . AUDITOR GEMIRAL OF IM)1p \

' o EW DISLIT -110002, -

Sy - Dated: 6~:§—F}8{%é MAY Vso

& v

o T
To 4 .
All, Accountants Ceneral . !
All Directers of Aud1t(Civil,P&T Dofence,

& Rallwrys)
Director of Audit(Food)
D,D.(P) local.,

Lubject: Deputation of S.A.8.passad ofricials as Scetion
. Ofricers to the deficit offices-Benefit of service
In ex-cadre posts for fixation of pay.

Sir, o | '//Qﬂ\i/

. I anm dirécted to invite g reference tg'this ofrice
circular letter F0.1TKE—bﬂEI/15-79 dated 2,4.80 read with

4
i this office lacter Mo,2349-MGEI/15-79 datad 25.7.80 on the .
subiact -indicatad above und - Lo state that=GavtT oT InAiT,
Snlstry of Finance have furihor peracs, Lo Lhe reluration or
Sreoeonditions voc e ihe L oapmdor e cbaa (i Dol R LG
LA HT In ornue oS Posood oraone whio ave on de:uatabi.on
TR mn udctlon Ul oot of theet iy ToAL& B, oo slivorn
Toowhe opclosdd shatoaent,
N The positicn vy, hovever | kindly Lo revicwed arcter
IO Amnoaneement ol the resul® of S.4, 8. Bxamination 1980
G information in fhe folltowing wrolorma way kindly be
o W furnisbed to this ofTice hy 31n2L§1;For relting sanction
L Yo the benerid rbeyohid 31.{3.8‘5 TTronthe Govi. of Tpd ba:= .
. I ' g [ - ’ v ! c‘\,\"’&_
2 ) Sanctionnd .‘i!tl"QT“).-"I't;]T ol Section OTicers . \ Q<"Q\‘\" l\\%lhu“\ |
o 1.7.81, . Pogkady ® ‘
) e, of Sect';ﬂon Clriicer: in nositicn. - ,\_M&.‘Q“Qkyau
v ) Shortare aftdr €aking into account ' C Gamammekl .
Q1L SAL paskwd wrsons, In your office, M ot LU M
d) Manrer of filling up vicancies shown e G, VAP
at (c) abovp:-~ 4 ' a,
1) Mo of guperyisors working in place of _ o
dection Offlcers as a stop-gap arrangment. a"c(\~)
1i)v0, of 8.A.S.passed ofi'icials on deputation <
row.surplug officey in I.A.8A.D. N
, Lii No. of vac?nt Posts,
2 The receint of this letter may kindly be
aclrowledged, | T
" . A IFindd, version of the letter is also attachaod,
. par e . .
Vosauslon & {‘I, | Yours raithfully,
- Y LR, LR, Vet ' \ .
R T - ety Dl 0y
-' AR (D.v.koHLr Y

HwT R AT

b i e L
At St .
DURTEAY o

1

" N7 DMIVISIRATIE GFFICEH (1)

-

/s
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Lo ' NG . 1035-NCET /] 5-79=1V

: to : OFFICE OF THE COMPTROLLER &
. : AUDITOR GENERAL OF INDIA
- BEW DELHT..13 0 002

;! Dated: 22,6.1982. !

All Diréctors of Audit including Defence, P&T,
Railways and Commercial and Accountants General
a4s per:mailing list)

Jede$pd local,

Sub e Rélaxatiop of conditions prescribed under provise
1(111) Gf FR.22 in respect of SAS passed officials
deputed to deficit officers in LoA «&A D,

Sir, o
I am directed to invite a reference to this

office circular letter No, 1002-NGET/15-79, déted,
2,4.80,N0,2349~NGET/15/79, dated 25.7.80 and No, 1511NGEL/
15/79-1I1 dated 6.5.8i on the subject mentioned above and
to state that the Government of India, Ministry of Financse
(Department of Expenditure) have further agreed to the
relaxation of ﬁh& cenditions prescribed under provisio
1(111) of FR.22 upto 3143.1982 in the cases of SAS passed
Auditors‘who are;on deputation as Section officers to .

deficit offices in I.A .67 D as shown in the enclosed

statement,
' !
¥ . . . , . .r
1L/LL- Hindi version of the letter is alsc enclosed
Yours faithfully;
; ' Bl fem
|
&?" (N vISHANATHAN )
,,¢$f7 ' ADMINISTRATIVE OFFICER(N)

7/ Trug copy//
' ;-V / e -, B

Contd...2.%..

~,

vuntd. . vl e a
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STATMENT OF THE NAME OpF DEFICED OFPICES

1

SeNo,Name of afflice '
l. A.G.hsgam, Meghalaya
Manipur, Tripuch and
Maga land’,!

2, A.G.B1ihar i
3. DA (Scientific énd
commercial {Depttss) .
4o Peholentral, B%mbayi'
5, DuA.C.R.Ney Deihi;
6o DaAC.H& M i .

A oG cGujr‘at
A.G.Maharashtrael-;

v Ae«GoMaharashtratII

Posts and Telegraphs Audit off {ices,

10, P&T Audit office,Mhmedabad
11, »&ls, Dombay

12
13.

P&T.Bangalore

P&T.( Bhop\al ; ' |

14, P&T., Audic Qkﬁicé,Pgthaf
15, P&T., s.u.T.cL| calgtha;
A . .
16, P&T Aydit offﬂce, QT%%utta;
S ' 1 | .
17, P&T Ayudit Off%C? Maq%as,
! 1
Rajlway Audit. offides N I
: I I
18, D.A.Central Rail%ay o
18, DJA.Eastern Raillway éhklRPF
20, D-A-N-E-Railway: ‘ v
21.' DaAo‘Solf.RailwaY Ii
22 De.AJt¥estarn Railvay
23, D.ALNCFL.Railway '

Derg:nhg.ﬂnq1y i
244 DuAD.S0rganisation :
( including factory wing)

Sﬁmmﬂﬁaiﬂlmiudit__:

o«

N b 150 !:li.re'c'tor of
\T
i »
: P
i i o
AR
H 4 j Lo

L)

A

AUALG, WD WSL T l\t.la-..--vu‘-ﬁ‘-:

.--oo-o_(_o

&
.:‘!~
1
F
;.
|
I
i
L ; {
1 | F‘
RS
.
Y
I
B
' |
.ll ;
\ l
k
S
SN
;1\/ f-
contdaeaatas |

Cuutdo -.°2' . 'l

:Y

gl



25,
26
27
28
29
30
31,

€32

33

34 ."

MAR L Ex-of £ irio, “DCA Dangalore”

MAD&

-

o ~do~

i

—~dQ -

:21

Bhopal IR

-do- Bomba y [ s AN .
~d0o- Calecutta :
=30~ (Coall Calcutta |
Ex-officio, DCA,thradun'_:j:; -
~go- Hyderabad, 0 . . F

(Petroleum& Oil Madras) - RIS

MAD & EX-officio,DCA, New delhi .

e {A

Ranchi,.

\

//True cSpy//

. — s -
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. . ; ) .-
' 1
: . " At N 5
N I 1 ;
S . \
1
| . “
t T vy PR L
. . ,
! - 4 " - l- "' -
\ |
,l:. r, B . -,
1 *
i, l .
. i P al W
] * L] -
. -
T [N -
wer sl .t .
.1, * '
i e e e -
RN DTS S R s e .
id WU o Gt

SR ST SO AP



L W, Ot Vi it P IIAD bt P st B A it - — PRt @

rlapenn . di

i L T o p—— gy 7
e ’ T il

30e ALY Cwamsoy udit ey &
ALl arx) chroctor of swd

COET AT

!! .".::,’ . Enli‘li’ : T':DLL" -:13"! L’Jt[)api

Pl 17, PaT Apdic RRLICTU Ot »\gfﬁda.;md,
' Tk

Tyt 4080 G tass
it (e

v

atiet Iy

FII, TOlTuttis

bl R !
Cosn, . . . r : Lo .
Co fpvnae Copyid/
! | A } " R ! (‘
. " ‘
. . b- 1\ | .
- C(:' N )
- .
;"it' . { | -.
Vi | A
Co gbz g
| . i
’. i !
. e g |
v . i ' ' .
} H . | 1 ,
f.[! ! B B
) i‘ ‘»:." '
‘ ' [ T .
I y | i !:i- i . [
| I| ‘,I [I'
ot ] L ‘ i
' ~ ! ? "-“: Kl ;
3 .
1 Fal e ‘ ! i I
. voa ; 1
& o
| | -
! r I g
Pt |
|
i ‘ ,
! 1. ) '
: i |
. Lok

L

of oamrneelal

Dotiuay, Bhoiol, Talcuttd

.

e alad




ot J) . - - T .
‘-copy BO.MLS-NGEI/IS-TQ-IV. jOfﬁ’.U:G o% the Gomptmller and Auditor:f
Y?Genﬁral of India, Now DeIni~110 002, doted’ 126 ,11.82 cir\:ulated
e through the. circular rlo.lécb/132ﬁl982. addressed t o All Directors.:
Qf Audit. inclusing wfenpe, clm.lway Comnamial & Accoum.ant;a G neral.

-

/ '~."

Subi~ nelaxation of conditionﬂ pcx:escribad under provi.so
a1 (asy) of FReR22. in respact’ of 9AS8 pagsed, oi:£icia1:a

- : E deputed to daﬁici.'c. officea in Ioi’\- G poDle e nE
. ‘, - lg : j. :“ o _.-_“ ) ‘aéhg."~$3;>2%
| ‘ L ’

: 5\
e I am di.rectedfto anitﬁ reférence t.o t.hia of,{ice margl"' (ﬂ\\\\'
.nally not;ed ci.rcular letmm on tho pubject, ‘mentioned 8hove T I
: 5t.at.e tbat. the c,ovexrnmnt of Inctin, LHARSSELy. of "Finance’ (mmrt;-g,{"-
= di.t.ure) have’ £ux:thm. agrced to.che’ rolaxation. of thas' o,
"‘i._constions prescribea by proviso 1 T(IIX) Of FaR.22 Upto 31.3 83",
3ii4n the cases Of U AbSa p‘e.ssed Auditors who are on . deoutation L
-t seotion Otficarsgt;o duf.*lci.t oi.i:ioes; fm l.n & MD. as’ shown in .

. theenc osed statement.
L‘tmzﬁqu t R l b ° I | : . .
980 - 2o Hindi vu:s;.on of{ttm }etter iB also encloaed. T S S
12}1- » - . || oL 1 - o S )
- - : ; . h ]_ .- :
gt AN T ’.“’“;’5 falt 2 1y .
- "{*58?'53 ' s "' L (Pe mrm«"u;m.w), :
anln hg aboves | {{ i K AI)HIIJIJTRAT‘[W Lur]'.\,fu\ (N). AR
1835-- x::u-_._-‘. o R ‘l. Coer e . A
,NGL I/ .;_ . e q E ' Co :-‘ o ‘ B o ' lq:'\.. o ,.:
lSw’}Q'—IV L o g ‘ S R
dts 23.(,3 32. 7 LIST OF 1)1.?101'1"0'.??1@&:5'm T,A, & Al ns ON 1_37.193; /
L. ].' ! . - - R - l \
\,IVILS e AR T S 7 - L R
*3 | 1. Accountant.s Ga;'nl:«u:él'; hssam, Mo;;halaya, Mj.zoram, Arunacha] .
3 pradesh, . rripura, ,Nagaland and Manipure Do
2. z\ocount.anw Gt,nm.al-- ‘IX,~0Cujarate’ . N
‘. 3. Accountantd G(,nara}. 1 Gt 1%, Maharast;ra, DLI'OCLOI.‘ of F\udit., 3
: :__;,- % -~ central, sombay, And pirector: of Audit, B S & D, Domoay. L rx.;\
4. pirector -Of" Audit,’ centyal Ravenuas, New Delbi. : U
, Directox. of Audit, Counerca vorks & Hisc (all Sefices) s
? L Accountant General, sikkim, - SR ,
/ : .Aocountant- Genecral, Hax ayana, S .
. . " . ) }?.., Pe)
\l D::r-'mcm .
PIUTRY Bo Diruc,tor of audit, Defence Serviced Urganisation‘s including
N -;;; - D:.r“ctor of Audit, Ord . JFactorisde T L
."__.__'_-‘2_;-"__;'.Rh"II_&':AY U IO B
kt 9, Director of .Audit, 'Central Railvaye :
R L0 10, Director of audit, TASLCr natlwey & lePaUe
- 11, Dirgctor of Audity porthern Railvaye ‘
oo - 12, Director of audit, N. F.allways - S Tt 5
oo 13.fDir0utor of Audit, -N.E Jiallwaye o . C v
14. yirector of Audit, South Eastoern Railuay. B -y
o 1;. virecter of Audit‘ Wespern Railvaye R { /]
/

\ ‘ : : . ' Ve
- : , B contdaeaZa®san,

L I

!
|
i | . woutbtd. . 2
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Tho L.put; seealntant soneral (se.n.),
UiTice ol uhe agcouniant Gencral{adus)

. . ; !
Al dhra Prales .l, it ;
llqul‘;; L.‘J d . ‘ . pa . T -niﬁp-‘r--g-np*ﬁg-\w,i-:;u;qin-nv\-m'ﬂwuiqi-'-u-au;'amiq‘ir. |

: ' + |
:i.:w..). ‘: guatnbion of S5.4.8 .Pz;s-.sed ui‘fici;-;zlsl
gy bquLOl Urriccora' to the delicit
Cprrlges - Swasdlt of SEPVICC A
:Cx caure so-ty lor rixation ol ray.

LR

I

gho
I AR N 14 T
I ut ??y‘;@bnlu che £dilowing few lines _
v Lo 1 i
. b .
Jor kind CJnslﬁdrntlbh 2nd zavourabiq orders.

T workec ad Scetion uisicer on deputatlion
i

hccountant ugnersl, haharastra I, -

SOLGLy  wLadn n, ":iuﬁ %uy 1978 to bay 1981. At that

tine I e “.n.o[r edﬂxduitur iy this oriice. 1 was

prutGott b ybbuuuu<Diriuc§ 11 tone wonth ol July 1981.

P |

| ii

ﬁn Ld; ' tonpecition kind attention is
1

inviced L0 COpy| WO 3415 NGE 1/15-79-1IV, Oiflce of tnce

Coupiroiler and Muu%tgr!ucwcral of Locin, dew pelni -

110 wa2, L., 36.114HJBE circulatec through the

Cipcular .. wGY132/1582 Lddressoed to ALL Lircetors of ;
, H 1*1\; . R

|I|L v

Auclit inclosing i fﬁ]Cp, Hailway commercial and ' .
1 l | i

Accountants Uehwgal (Cony angd lts related oruers are

criclosed hbgbuxrh).

e T SR R T

AL i a5 I et rabeined uni Gdputation to the

4 0)7 Coi
.r.‘1 \ ) 2 : b } | oh ! . e e
-\ QF aeireit olrie. @ sociion Yool within 1.A and A.D,
‘ !

votho Lewvico Doesuored DY we dn

I
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CX-Cuil2 Doubl ol
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oy dé culotoon pord sl for th (", JUIPOonQ
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of exoonmuiily el Deilesdll of Pu.j fixation on prowotion
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doput.tlunlst abe Lrtorwards I was not
~liogzsd vy bue Governwment of

~n satitlod to it, I here by now

v b soglo dn doiiclt cifice and reiund

Cewocnonbe TOO0 bgy 0o0d allouanices.

therefore, 1 requost thul the period oI

u@}uL,u,uu pay be cuwsted fon tng purpose of’

)
ir‘c cent Ae Lu.n 5.0 e/sAOTs post in tils offilce,

r.rect vifice and reguc o b thiat the benciit of

YRR
tne srreoaps of Pay anu Arlo. ances on this account

may kindly e payatle GO Le.

sustd g g Uiy

el Yours “--ithfully,

Je

{ S.V n\wUn.BL. X)- T
Asst. L TUL S OFFICER.

Loani- Lds L e

—
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The Dy. Accountant General (Admn),
office of the Accountant General (A&E),
Andhra Pradesh,

HYDERABAD, '

Respected sSir,

. | : Subs- Deputation of S.A,S. passed officlals l
] o | ' . as Section Officers to the deficit |
" offices - Benefit of service in ex-cadre
~~nto far fixation of pay - Reg.
. - . . ;*'***%**
In thtinuation of my representation
dated:23~7-1992, I humbly submit that the. Offlce Order
‘No,35 of B111s-I/Genl,, dated:19-8-1980 of the Oflice

of the_Accountant General, Andtra Pradesh-~I, dyderabad

- (copy enclosed) has not been received by me. (It has to

be sent to me vidg {tem No. it i.e., S5.0s on deputation -

through Deputation Unit, Admintstratics -1 Section).

Hence I could not exercise the option £111 23-7=1992 1l.€., -

the date of my representation.
| |
o n memon detiter NoNGE/UTIED,
- ’ 2349 - NGE.I/15.79, datex:25-7-80 received from the

Comptroller and Auditor General of India, New Delhi also

indicates that as the deputationlsts were not aware at the
|

T time of their deputation, the relaxation now allowed by |
the Government of India wcould be avallable to theaun.

I
In view of abeve, I request thatl wy

- '\‘v"/

p;@

[

,qqcfr“@ _
o representation dated:?23~7-1292 may kindly be conuldered

e
-
¥

favourably.

~ : | .
Thanking you,
1
: ‘ Yours faithfully,
Encl: Copy of Bl1ls-I/Genl/ '

00 No.35, dt:19=-8=-147. ~ )
j Hyderabad . . } _<£ﬂ o
? 3 7 \)L/\/\P-' 3 £
| Date: 07-09-193¢ T %

(5.V. RANGA REDDY)
| Aast. Accounts Officer,
et Loans=1,
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Jith reference to his representetion osted 23.7.92
Sri J.U.nuﬁgd Rec%y, Aeel ACCOUN .S UFfLCDP, is informed
trat Lhe H%acquprturs OFfice in Circular No. th/d?/QU -
No.?bﬂﬂ.ﬂql.1/15f?9 0t .25,7,80 clcurly stateo that
those of Ticiels yho uer. on deputztion to deficit offices
anc wera drauing their grace pay plus deputeticn allcuance

t

vere ollowud ta ot CoR the $.5.5. sc le within a perioc
of 3 manthd from ths catn of issuc of the ssid circular.
Az Linvre 1s no Lxﬁ encidn of cete vor chonging option,
the togaosl oy thd Suovermnont servont to opt for the scale
UL G DT!TZ yeirs cannot DL CONSlCEerco,
Thiis i,qﬁes Lith <he appruvel cof the

nCCcountant Gen: ral.

I
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The Accountant Gencral (A&E),

Anphra Pradesh,

YD ERMAMNBARD.,

Mos L Respeoted Sir,

e Dorutation of 5.A.S. Passed
Ociioiois o2 foction Oifficers
to the deficit officeps -
Benafit of service in ex-cadre
posts for fixation of pay -
Pegarding.

Poliie ALGL (A&, B30T dend o),

doted 5,11, 90,

I hunbiy subrit the folXGWIRG"few ”“ﬂﬁ?SM?“ﬂw“'
lines for immcdiate orders to Nills T section
ard justice to me.
the Bills I sectioﬁ in the above refe-—
rence dated 5.11.92 (copy enclosed) is silent
i w% representation dated 7.9.1992 ( copy
rﬁClO?Ed for ready ruference) which clearly
shows the suppression of the fact of non.
suenly/non-comunication of the office ordar

' “
Ho. 35 of Bills I/6Genl, dated 19.8.1980 of

the Cifice of the hccountant Ganeral, Andhra

Pradesh-I, tivderabad to me.

The .office order No, 35 of Rills I/

Genld, dated l19.8,198¢C of the Offfice of tho

Acceountant General, Andhra radesh-T, Lyde-

ravad An which the orders of MHead Cunrters

Tonta... 2., .




0.0L . 35 of %11 I/ wnl, Gt. 19.8. 1960

.uection 1mmedlately for flxation of nry pav

as Fequested under intimation to me as tihe

SLERY s b i e el i —Ty P H St e R s 00 Vb, i S ey (D
- T

. I

Office Clrcular No. NGE/47/80 No 2349-NSEI,
15-79, dated 25.7.80 have been Incorporatad

and clecarly ordered to comtunicate to me i.c.,

.5.05 (on deputation) (through Deputation

Unit, Admn. I Section) has not been made ]

i
dVailablP to me for which I am not at fault!, ;
B : 1 :

‘?4
The very purpose of 1ssu1ng the

1

|
| :
[ [ l !
IJ P s henefit to the S.A. S. b
i |APuditors for working in derac.. & ;
i ; , ,
offices. 1By not supplying/mot communicating
| o
the 5.0, mo. 35, dated 19.8.1980 of the
| L
OfflCC or ‘the A.C., A.¥. I, lyderabad I
was not allowed to exercise the option

thus violating the orders of the Comptroller

and Auéitor General of Indla dt. 25.7.1980,

| The Comrtroller and aAuditor Coneral

of .India, New Delhi was very kind enou¢h by
.
v I

g%ving the” benefit even to those who are no

| ;- ‘ ' .
lornger in service if they are otherwisze

cntitled to it.
|
!

1 D
! - was on deputation to che office of

i
!

the. hccounrant General, Hoharaghtra I.Bombey

“ '
' 1 .
| i

agd é.s.a.'Pachd Auditor during the period
for whicp reldxation of the conditions for °
beﬁefit.waé given both by the Covernment of

Inéia and the Comptroller and Auditor Gene-

i .
ral of India.

l ,
! In view of above, I humbly appeal to

th@ Accountant General to look into the nﬁ—

tt%r ‘personally and to order the Bills I

| U .

Contd, _t...




of the Office of the Accountaﬁt CGeneral,

Andhra Pradesh I, Hyderabad was not made

available/mot supnlied to me iﬁspite of
: \

crear orders.

i [y

The question of my\exercisjng the "
opﬁion within three months does.not arise
when the 0.0. No. 15 of Bills I, dt.19.8.80

was not at all suppliéd or not at all co-

cpmunlicated to mE.

I fumbly rocquest for an immediate
reply in the matter.
i

Thanking you,

Yours faithfully.,

( 5.V. BALGR LEDEZ—)

Cave: ©,11.1992.,

tyde rabad,
Acst. hAecounts Officer.

Loans IT.

L]

nclosures

[EEE— S

1. ¥v hepresentation cated 7.9.:792.

9 lo. Billo-I/Genl/0.0. No.35, dt.L®.8.15a0
of the Office of the Accountant Ceneral
andhra Pradesh-I, tlyderzbad-500 476 .

3. circular No. NGE/21/1980, Lr.No. 1002-NGE-
1/15-79, dated 2.4.1980 of the Commptroller

and auditor General of India, New Delhi,

4. A.G.(n&E)/Bills-I/Genl./81, dt. £.1%.92.
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TR  dated 26t May 1995.

Sub:~-Deput tion of 548 Pa sod Of “iciils
as secrion OrTficers to Deficit
Orfices—res réing.
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ari §.V.Rmra Reddy, 2. 8,0, 18 informed

s beon considerad and

+n 1 his reguent for belaed nntion ha

and Swiicor repertli0rffice,

not accentsd by Comntroll s
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To

| i

Tha Comptroller and Auditor Gencral of India,
b

10 - Bahadur Shah Zafar Marg,
: |
“ 3 Fvmed AFFEL A

L
"NEW DELHI= 110 002,

iTﬁrough ! o

'The Accountant General ( A & E ),
“Andhra Pradesh,

'HYDERABAD.
) ,

MPSt Honourable 5ir,

°  syby- Appeal for Justice -

! nenutatisn 0f S.A5. Passacd officials

as GSoction Orficers te the dericav —

cffices = Benafit of service in
exwcadre posts for fixation of
pPay - Regardinge.

I humbly submit the following few lines

for sympathetlc consideration and justlce Lo ni€.
| 1
I workad as Saction OEfi-er on daputation
! ;
to the office of the Accountant General, Maha-

rashtra-I, Bombay during the period of May 19178

to May 1981. At that time, I was S.A.J. Passed

Auditor in the office of the Accountant Ganeral,
. |

| s
Andhra Pradesh, Hyderaiad, I was promoted as

'Sectioé Officer in uy parent office i.e. office

'of the Accountant General, Andhra Pradesh, Hyde=

Ifabad in the wonth of July, 1981,

In this connection kind attention is invie

ted to Copy bo. 3415-LCE 1/15-79-1Vv, office of

| ‘ ,
the Comptroller and Auditox General of India,
| New Delhi dated 26.11.1982 circulated throb®

| the Circular Lo H0ZD/132/1682. (Copy and ius

related orders oo anclosed herewith)
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F was on deputation to the office of the
Accountant General, Maharashtra-I, Bombay as
SeAeSe passed Auditor during the period for
which relaxation of the conditions for bénefit
was given both by the Govt. of Indla and the

Comptroller and Auditor General of Indiae.

As per Govt, of India orders vida 1.0
Govt., of India, M.F.O.H.ko. F1(2)=-Est IvV/55
dated 18.6.55 the terms and coaditions should

be communicated to the deputationist by the
N\ .

parant office.

But the office order tioe 35 of Bills 1/
Genl. dated 19.8.1980 of the oifice of the Acc-
ounﬁant General, Andhra Pradesh-I, Hyderabad
(Loeo my parent ofrice) in which the orders of
Head Guarters Office Circular lio. IGE/47/80 lCa
23¢9~NGE1/15-?9 datad 25.7.1980 have been inco=-
rp;raﬁed and clearly ordered to communicate to
e i.e. 5.0s (on deputation) (through Deputation
Unit, Admn.I Section) has not been communicated

to me for which 1 am not at.fault and this is

only an administrative lapse/mistake and negligen

ce. This ract of Adininlstrative lapse has Lean
brought to the notice of the Deputy Accountant
Ceneral (Adwn) in my letter datac 74941992 and
the suppression of the fact of Administrative
lapse/negligence to the Accountant GCeneral in

my letter dated 6.11.,1992 .~opies of which are
eﬁclose&) and there is no der *al of the fact

of Administrative negligence/la,ae/mistake/fault.
Hence my case is rightly admissibje and there is
bols) justifiéatiéh in not accepting my t&5€.

[}
Cont(!.u-304-

¥

]

M|
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para (C) of Circular lettar 1O, : GE/47/80
IN@» 234£—NGE.1/15“79 dated 25¢7¢8C indicatas
that o &s the deputationists were not aware ot
the time of their deputation the relaxation now

allowed by the Govt. of India would be available

té theﬁzw. | |
' . | .

~Para (B) of the above circular also indica-
tas that;the banefit will also be admissible to
all th?sé who are no longer in service due to
death or rotlrement etcC., on 2.4.80 if they arc
otherwise entitled to it and Para (A) provides
fgr payment. of arrears of Pay and allowances due
on this éccount even from 1973 onwards.

) .

o 'time limit for ewercising the option has
ween fixed vide vara 2 of Clircuiar Kog SOE/21/
1980 1 r.io, 1002=1G2.1/15-79 datud 2.4.80  and
ordereé ;hat steps be taken whenever necessacy
to Qx%end thalbenefit of pay fixation for the
exmcaara%service rendered in deficit offices
ahd hénc% the optilon plays only an artificial

role as the deputationists are otherwise esnti=-

tled to the benefit.

As~£he office order Los 35 of DillseI/Ganla
dated 19;8¢1980 of the office of the Accountant
General, - kndhra pradesh~1, Hyderabad (Copy ence=
lesed) has rot been communicated to me on account
of Administrative negligence/mistake/lapse ( it
haé éo be communicated f: me vive ltem No; ii1
i.é.is.ds on deputation - through Deputétion
Unit|- aamiplstraton-I Cect wn), I could not
exercise the option till 23.7.1992 le.e., Ln@ date
oL m& :pprasantation to tha Daputy Accountant

Gen%ral {(Admn) <

Contevodsse

———

4

f ;

7

-
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?his benafit of servicé in :xecedre poOsts
for fixatlon of pay is given to them for sexving
in§uficit offices. By denying me this benefit
on account of Administrative lapse/mistake/neg-
ligence, I am balng subjected to a let of hard-
shipe. Moreov.er, this is only a benefit.and not

a punishment for sarving in deficit offices.

It is apparent that the :1lls-I section of
Qur oﬁfice hes not Furnished the corract facts
fﬁ'detail to C.A.G's Office. Inspite of my
specific complaint dated 6.11,1992 to tha ACC.u~
ntant Caneral regarding the suppression of "
corre?t facts, the :1ills~I Zection has agaln
supnressed the correct facts while acdéressing

the C.A.C's Office in ny <case.

ihe repaated suppression of correct facts
oy BiilS"I secticn is brought to the personal
noticé OF CeheGo Of Indiae A3 the 31lls-I lec-
tion haa suppressed the correct facts and acdd-

ressad C.A.G's Office, the case with suppraasaed

's

"}

facts cannot elicit correct judgement. Cehe

0ffice has not come across my xepresentations,

I am rightfully entitled for the Lenefit
and henefit iu denied to me by .ndulging in su-
ppresslon of facts, 1 find o alternuative axcept
o submit my case to the highest authority anc
also as per Para 146 of Manual of Standing Orders
(Administrative) Vol.I {Sacond Ldition).

I may be the. only enployee in ALE Qffice to
et this benefit. Hence there will be no anoma-=
}ies and other ewployees will not have auy grie-
vanée on account of this benefit as per Clrcular

KOs LGE/21/19830 Lr.tio. 1002-1GE.1/15-T7Y) dated

2.461980. ’
Contd, . csv-.

i1

13 4 st ‘I" L




o
1 h
) iz 5 i3 (:ji)

Fh& ruyestion of my not exarcising the
opﬁiaﬁ or exercising a belatad option does not
arise when the 0.0. HOs 35 of bills-lI dt.19.,8.,80
of tha office of the sccountant General, Andhra
pradeshel, tiyderacad was not at all communicated

. .. . i
to me as paer orcers of Covt. of India, MeFalDolMo

o, Fi{2)=EBst 1v/55% dated 1046455,

tThe letver number of read Cuarters letter
in wnich my case was 10t ace epted has oot been
informed to ke Dy Our office irsplite of iy

. :
yaepcated written reauasts.

Ty view of the above, 1 humbly appaal that
my case may synpathetically pa reviewed a:d libe-
rally construed 80 as to advance suwstant.ial

|
justice to me.

mhanking you, Your Honour,

t

vours faithfully,

- War v b
AR AN (_J ~ (., .

- N

Y

_ : (SeVe R&ﬂGANREDDY)N
Dates: 2146.1993. nost. hocounts Offlcer,
' i
Hyderabad. Loabs-1
0/0 The Accountant Ceneral

(A&E), Andhra Pradesh,
~ Hyderabad., '

cnclosures i-

1, Copy O 141 ‘= GEL/15=T79-1V office of the
comptroller . d auditor General of India,

. wew Delhi.
2., Copy of Jircula. O NGE/21/1980 Lr. NOw

1002-~4GR=1/15=7¢  ted J7.401980.

Contide o Y YR
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3. No. uills-l/Cenl/Offica‘drder No. 35 dated
19,08,1980 of the Office of the Accountant
General, hndhra pradesh~I, liyderat.ad with
copy ©of Circular NOe NGE/47/80 RO 2345~
" NGE.1/15-79 dated 25.7.1980.
4., Copy of Circular letter %O Kcﬁ/i6/1981
10. 1511*;‘]65:1/15‘79-11 dated 6.501981.
5, Copy of Circular KOs NCE/60/1982 tio. 1835~
NGE.1/15=79=1V datad 22.6.1782.
|
6.| Copy of iy representation dated T.2.1392
acdldressed to the Deputy‘Accountantrceneral
{hdmn) »

7.- Copy of my complainc catzd 641141992 to the

Accountant. Cenayrale.

8.P Cony of Zills—J/Gcnl/A&E/l-&/T.ﬁ. NO.93

dated 26.5.1993.

Advance copy to tha Comptroller and Auditor
Ganeral of India, 10-sahadur Shah Zatar Marg .

Indraprastha ilead Post Office, i.ew Delhi-110 002.

"Q\ . <\ . \'_'/(-rﬂ:
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( S.V. RALGA REDIY e
A W

Asst,,:AccddﬁEé Officer,
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No.Admn.1/ARE/U.1/94-95/ 25" Dated: k-5 7Y
| ' Ty
MEMO

I -i

Sub: Deputation of SAS passed officials as Section Officers
to: deficit Audit Offices-Benefit of service in ex-
cadre posts for pay fixation - Reg.

With referencé to his representation dated 21.6.1993
addressed . to the |Comp’croller & Auditor General of India, 1'egardir-;g
extension of time !f:or exercising revised option for fixation of pay
which arose on adcount of his deputation to a deficit Audit Office
during the period:'11978“81l, Syi 5.V.Rapga Reddy, Assistant Accounts
Officer is hereby, informed that his request was considered by
the Headquarters lO:Efi‘:e anc:1 rejected being time barred. Further
he has been direlcted by the Headquarters Office not to write tc

Headquarters Office directly in future.

o : _

| §

DY.ACCOUNTANT CGENLERAL( ADMN)

! ol et Apcaunton T T
i B
2

To : i

Sri S.V.Ranga Reddy, AAQ,

Pension Group. i | . (T'C.

b . S5




“ CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

Dates: A g}¢3z?

Tié’; T Pt co. DN

. rd
Sir, .

I am to reguest vou to rectify the defects mentioned below
in your application within 14 days from the date of issue of
i this letter, failing which you application will not be regisw
‘T tered and action Under Rule 5 (4) will follow.

/(’W'} af}}@ﬁ Cvc_f,ﬁ Aols. rm%ﬁ" «ﬂ’éﬁ
d-{((" f
,SeA/U‘)cL, CD & A /5(7’3— ‘}f?:_(f cD\ﬁl be fﬁ—f ‘

3 ) CM/AQ{ .

o oA
| e

cb'@r%‘%g

&
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IN THE CENTRAL ADMINISTRATIVE 'I‘RIBUNAL HYDERABAD BENCH
AT HYDERABAD )
0.A, N0$989/94

Betweans

S.V.Ranga Reddy ese Applicant
AND '
Comptreller & Auditor General

of India, Bahadur Shah Zafar )
Marg, New Delhi & another. « +» Respondents

-

COUNTER AFFIDAVIT FILED ON BEHALF OF RESPONDENTS '

I, N.V.Jagannadha Das, S/0.Sri N.Shee Rama Murthy,
aged about 57 years, do hereby solemhly affirm and state as

followss

1. T am the Dy.Accountant General({Admn} in the office

'of Accountant General (A&E), A.P., Hyderabad and Respondent

Nos: 2 herein and as such I have read the application and
filing thisAcounter affidavit on behalf of all the
respondents herein, as I have been authorised to do so.
The averments made by the applicant in the application

are neither true nor correct save those that have been
expressly admitted hereunder. The applicant is, therefore,

put to strict proof of such averments that have not been

" traversed hereunder,
Vi

24 The averments in parasl to 5 of the application

are only formal and as such they do not call for any remarks.

e,

Ist page corrections _ . DEPONENT
' : aw. &Y. qOFATT

ATTESTOR N V. JAGANNAD%‘A ulS

K CHANDRA MOHAN qqq%m@ﬁ”quTT)

SENIOR AGCOUNTS OFFIGER Dy. Accouttant General 3 fan)
0/0 ACGOUNTANT GENERAL (A& E) AT BETHIT A FataT {51 3T

AP, HYDERABAD Office of the Accountant Guneral (A & fum—

AT, q. FETFIT-Y oo YRR,

A. P. HYDBRABAD-500 463.




(2)
3 Regarding the averments in para:6 of the application,

I submit that the pay benefits available to the S.A.S.

"qualified Auditors opting to work as Section Officers

in the deficit offices during the period from 6-5-76

in terms of Lr.Not1028-NGE.III/1975, dated 6-5f]6 of the

-Gomptrollér & Auditor General of India was as followsi-

i). Pay as fixed under the normal rules in the
scale of the post of Section Officer; or
ii) Pay as Auditor plus deputation special pay
which is fixed. On getting proforma promotion
in their parenﬁ office in the grade of
Section Officer, the S.A.s,_qualified auditorg
are entitled to the deputation special pay
.ovér and above the pay fixed in the Section
Officers scale in the parent office, |
4e While so, the C & A.G. of India issued orders in
Circul_ar No:NGE/21/1980, letter No:1002-NGE.I/15-79,
dated 2-4-80 and clarified in Circulér No:NGE/47/80,
letter No:2349-NGE.I/15-79, dated 25-7-80 according to
which the service rendefed as Section Officer by the SAS
qﬁalified personnel deputéd to work as Seétion Officers in
the deficit offices of the JA & AD during the period
from 1=4«73 to 3145-80 and who opted for fixation of pay
in the scale of pay applicable to the post of Section
Officer, is to be counted for fixation of'pay on their

b

promotion to the Section Officer's cadre in their parent office.

2nd Page corrections ;_ ﬂhﬁh////'

DEPONENT
- Q—‘-T. aﬂ. GT"};H"I : T'\
N. V. JAGANNADHA DAS
99, FETAGTHT (5 Jrrqm)
Dy. Aceountant Geners! Admn)

¥. CHANDRA MOHAN
8ENIOR ACCOUNTS OFFIGER 2 et
0/0 ACOOUNTANT GENERAL (A 4 €} AIST DETFIR & Fiated (¥417F &%)

- AP,BYDERABAD Office of the Accountant General (A & E)
7. W, ETITIT-qo00 ¥R 3.
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(3)

It was also stated therein that officers who were not aware

“

Ve

at the time of their depﬁtation about the said relaxation may

be allowed to opt for fixation of pay in the SAS scale within

a period of.3 months from the date of issue of the orders

dated 25-7-80, In case they exercised such an option to

draw pay in the SAS scale, they will have to refund the over-
payments, if any, and that the period of deputation may then

Ee countéﬁ for the'purpbse of increments in the Section ;..
Officer's post in their parent office. The above circular was
communicated to.all the Section Officers in Head office and a
copy of it was placed on the notice board. Copies of the
circular wére also sent to all the &eputationisfs. The averment
tﬁat the said circulér was not sent to the applicant is,
therefore, not correét. . .
5; (1) It is & fact that the benefit of reckoning of service
rendered as Sectioﬁ Officer in the deficit office for the purpose

of fixation of pay on regular promotion as Section Officer in

parent office was extended by Government for the period upto

_31{@}91. But the orders issued after 25-7-80, which were

notified to all the staff in general, were admissible to fresh
deputationists only and not to the Applicants.'Hence, the orders

issued after 25-7-80 are not relevant.

11) The applicant qualified in the SAS in November 75

was awaiting promotion as Section Officer. He opted to
go on deputation to the office of the Accountant General,

Maharashtra-I, Bombay which was declared
3rd Page Corrections
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as a deficit office. He was on deputation from 19-5-78
to 10-5-81, During the said period of his deputation he
drew pay in the scale of Auditor and deputation special

pay as cpted by him and which was more beneficial to him,

N

While he was on deputation, the circular dated 25-7-80

was communicated to the applicante The C & A.G. of India

“New Delhi alse communicated such circulars to the

Accountant General, Maharashtra for notifying the same

to all the staff. He did not, for the reasons best known

T

to hipe,opt for the Section Officer*s scale. The benefit

therefore, of his service as Section Officer in the
deficit office was not allowed te him while fixing his

pay on’ Hs getting promotion as Section Officer we.eosfe

- - - - L IS RN TN S

for the first time his répresentation dated 23-7=92 addressed
to the Deputy Accountant General (Admn.),0/o0.Accountzant |
General (ALE) A;P., requesting to count the service on
deputation from May, 78 to May, 81 for the ﬁurposes of
increments while fixing pay in the post of Section Officer
in the parent office, He submitted yet another representation
dt, 7-9-92 to the Deputy Accountant General (Admn),Office

of the A.G,(A&E), Hyderabad statiﬁg that the Office

order No:35, dated 19=8-80 of the Accountant General .

Andhra Pradesh, Hyderabad was not received by him and
4th page corrections | hx§mL//// _
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hence he could net exercise option till 23-7-92
(iee. the date of his first representation) and
requested for consideration of his representation.

After careful consideration of‘his representatiqn
he was informed in lette:'r: No:AG (A&E)/Bills.I1/Genl/
81, dated 5-11-92 that-tﬁe time allowed to the deputa=
tionists for exercising option for the SAS séale |
was 3 months-EIOE the date of issue of the circular
..... No223494NGE,I/15~79, dated 25«7-80 and,therefore,; his
request could not be considered., He submitted another
represehtation dated 6~11-92 addressed to the Accountant
General (A&E),A.P,, on similar lines and requested to
allow him to opt for Section Officer's scale during~‘-
hié period of deputation. The matter was taken up with
‘éée'c & A.G., of India who after consideration rejected
“as belated. The applicant wés alse informéé of the same
viée Memo, dt;Zé-S-%n He again submitteé another
representation dated 21-6-~93 to.the C & A.G., of India,
After consideriné, it was’rejected by C.& A.G. of India,
as time-barred and the'same was informed to hiﬁ viée
letter dated 13-6~94, ’
iii)s The contention that fhe C & A.Ge's circular was
not communicated to him is not correct as a copy
of the said éircular was circulated to all the deputa-
tionists. The Accountant General, Maharashtra who was
in receipt of the said circular communicated to all
the staff members of his office.
iv). As already stated above the applicant opted for
‘ the seale of pay of the auditor and the aeputation

special pay and not for the Section Officer's |grade-, ,
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paye. He cannot at this distance of time be permitted .
to change the option once exerciseds -

v) eIt is also not corrsct to say that no regsons were
given in the Memo. dated_13-6—94 as it was clearly stated
that the representation was rejected being time—batred,
vi)}e I submit that the respondent Nosl was right in

- - . . . f}
rejecting the representation as time-barred as the

cifcular was communicated to all the field staff, including
the deputationists,
6o The averment made by the applicant in para 6(m)
of the application is not based on facts, I submit that
in para (c) of the Comptroller and Auditer General’s

c1rcular dated 25-7- 80, it was mentioned that the ’
deputatloﬂ_l.ﬁl—a Wi ’"&.—4-'._ Chm et —— = -

special deputation allowance ordinarily weuld not be
entitled to the benefit in tems of Government of India
decision No:l?(i) below FR.26 (Chowdary's compilation

of F.R.S.R. VQloIfGth Edition).‘ However, as the
deputationists were not aware at the time of their
deputation about the relaxation, they were allowed to opt

- -

for the SAS 5cale in deficit offices prov;ded the
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(7))
revxsed optlon was exercised within a period of 3
H“M———-—
months from the date of issue of the C1rcu1ar dated
i—-_—r-ﬂ*‘—‘"‘:gﬁ:”—fw T I

25-7~80. Thus the applicant was given an epportunity

to opt for the S. A S. scale but he chose not to

avail it.,l

Ao
=

In Qiew of tﬂe foregoing submissions, it is
| clear that the applicant has failed to make out any
case for grant of the relief prayed fore There are
no merits ‘either on facts or in law warranting any
intereference by phis Honfble Tribunal., Hence it is
'prayed that the Hon'ble Tribunal may be please te

dism;ss the applicatien w1th costs.

Sworn and signed before me ' kﬁgﬁ?
DEPONENT

on this the 26/*day of December,  gm. . SR A :
0. ' NV, DAGANRADEA DS )
1994, S Y. FgEEER (RAeF)
o | Dy Accountant (r“mz. Admn) ),
" SarFre #F Frafer (FCT g
ATTESTOR. ?)%!:ce of the Accountani Goueral (A& O
; ' gr, ¥, ETTATE- o0 i3,
K. CHANDRA MOHAN A, P.BEYDERARAD-500 463
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Y Excluding suberdinate offices under thenm).
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/f' —pubs Grant of deputation 8Special Pay to Glass III Staff of I.A.&.A.Ds
N Ip _.-on depucation wivhin l.A.&.A.Ds }
A,D k ’J)’ﬂ-/ seene
—
oy ¢ 3ir, . .
;( The quegtion whelher ths 8.A4.S. passed Auditcrs deputed to daficit
! 7J 7 Offices to work as Seotion Officers can be allowed to draw their grride pay plus
“[ 1|9 deputation Spoeial Pay, if it i3 more advantegoous to tham, ingtead of tho Day
as adnicslbls in the Sectlon Officers' scale has bean mder conzideraticn of
l‘ this ofiice for some timo past, In partiel modifiration of pera 4 of the scheme
/l\(

{

. for utilising tha surpius 8.4.S. pasged men in offires whars thare ore sheTiiges

)5/ of Scetion Offlcer®y circulated in this office letter No. 2671-NGE.11/p5-61 Pi,VII

" dated 11.9,1861, 2i has been decided that tho $.4.8. passed auditacs ceputed to
 other offices may be given an option to choose between 1

(a) pay ¢s fixed wnder the normal rules in the scale of the post of
Saction Officer, and
(t)  pay as auditor plus deputation epecial. pay @ 0% (30% in the case
of transfers to Jarmu and Kaghmir, Mahsraghtra at Bombay ciby,
) Asgam, Nagaland, Manfpur, Iripura, eie.) subject to z noximan o
‘ '-’//“ ‘ Re, 180/~ for translers outside the Stcte and Eg, 100/~ for transfers
e o within the State but oubside the circle of sudit. Special Fay wiil )
% / S ranain fixed and will not vary with the increase in pay., It is i
(R also subject to the condition tha®t pay plus deputation spesial Pay |
should not exceed the maximum of the time soele of the post, ' |

2. No Specisl Pay is admissiile if the transfer does not involve chymee of
station, In such cracE the 3.0+ passed aucitors will be allowsd pey in ihe
scale of Section 0fficers and they will continuve to deaw pay in ihe Section

Officer's scale even arlicr thelr proforma pramoticn,

,,»*"f“'f’.“‘ ,{-ﬂ K Y . . ] b " l‘zp V\‘ L.._. -
. . . \

Ky
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3. On thelr getting profonﬁa promotion to the gmde of Section Offizere, the -

S.4.5. passed nuditors are entitled to the Deputation Spoecinl Piy @ @04 or 0%
as the cage may be over ond above the pay fixed in the Section OffMceris scale
in their parent offices subject to other conditions mentioned #1 para 1 (i) above.

4, Those instructions take offect fram the dote of issuc. Tho cases of S.db.5.
passcd auditors on deputation vho Fave mo¥ §et got the profoema proction in their
) f"‘,‘-,!‘ i barent offices pay algo ho Jealt imder thase ordems and propoieais ftr grint of
gj‘f’ depusation gperinl pay rersrved to this offize. In caso they o0l W0 draw their
grade pay as anditow plus fHesial Pay under A(b) abowe, tle rite of Svaeinl Fay

W
11 » admissible will be deiemired with reference to pay as Auditor on the davs cn.
v (n" . which they went on. deputzation.
/i'h‘;) ' - Yeurs foltufilly,
% 3% . j;:L.r
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k ) Offtica of tha Agaamia

Syaular NodNHES21/1500 104 10 1002=HBLe 1/15279, Abadelte 1550 racaivud
Jrom & the Comptrol.er ¢ ‘ulitor OGonoral of .Lndin, oy Dolhl-110C02
nddressed to Allaggountnnts Goneriale==Copy 08

#“.'a“ﬂ‘“nuﬂllﬂ-ﬂ--ﬂﬂ---ﬂ----‘mﬂ‘ﬂnuﬁum“u‘.a

Subd Paputation of S.A.Zs pasned of icinls ug Unction
Officors! ta the daficit officos=lanafit of sorvice
in ax-cadre posts for fixation of pa¥e

0CO-

Hirg

AB YOU Ard BYRYe, WO huve not boon géble to attrnct oot e rhap
of woluntesrs for deputation as E.0e's to deficit of ficos in Isdet fale
from prongst S.A.5, paneed ofricidls avalting promotion, the rondn
yoagon being that the provisions in FeoHe22 uftar fto sngimont on
30=11e65 do not perwsit counting of tholr cervicn in crecodre poots

. Yor the purpofe of fixation of pay when they receive repelar premotion

un 5.Ue's 411 thidr paront officese ‘This hup cronted roedtration din
wideh thn deficild officen’ are sulterdn; for vent of qeldfied
personnely on the ona bhaund, ond the rupplus offierg roe fucing clsamntos
e m amon st Sahe’ s pansed offleials for vant of promoetioned crunues,
on thoe othore The question of findins o solution tr tidr nroblen hog
boon undar cuondidoretion for some timn past In consultation o th the
Covertment of dndia, Hinivtry of Finnnee who have Bince droved pones
tion to the rcﬂ.tu:ltlon ot the eomditione prescribod w-dlor proviclo
1(131) of F.h.22 for ithe perlod upto =380 or the duote of snnuuncoe
pemt of tho results of 8,nAele hxaminution, 1979 whi chwover 18 surliers
2. In the it of the Governmont sanction, 1t 45 now persdunible Jor
Beilatbe pusned ofticials who had remadned on deputoatlon or are on Gt
totion to the doficlt officee in Toh.8& nelle Lo count the norvioes
rendored by them inex-codre poste upto It =IUB0 for the purpore of

. pay fixitdon onthedir Fl'motion ge Uo0s's ip parent ofifcen, ihie
Cooneesedion will noty i

ovever, give theti ary bontifit ol feniordly ovor
thody shndors .who may nol v optad for dautatlon ve they hiedd laning
ror will 3t provide an oceassion for the centors  te yat thedr pay
gtapped up with reference to Lhe pay of' the juniors prtilng Lhe
bopafit of puy fixation ap above, Thir pordtion ey plensd bie. hroag?
Lo tho notice of thr 'stuf under your control and,; steps tilon kons
nacOaNaTy, o oxtend tho beneT™t of pay fixntion Tor tho pamondrg,
Survice-rendered in deficdt offices An lele& hells tpto 313~

3 Aftor tha armouncehuent ol the voegulta of gieis Dremdinction hold

in Doegorber, 1979, 1. 18 proposed to approicch the tGoverrment of Jned o
weain, oy couending tho perlo o sunction beyond 3w 20 i bliont wny
Eipa dndte Yo fuellitule o referenea in Lhog repnid TEOT e er bt
phe T Anforestdon In the proturiam iven in tho fomayure ooy nlepooe L
et aled AL dn one ponth of the decleration AR WAL ELRN A 2PN

big The Teciaivk of this corruniation pay plesce be nel el deeti,
‘ Toury fedihieily,
. (e} el wiatlds
. rert o Corintro)ler ¢ poddier oy oAb
FEYS T e~ BRIy & BT Y ) ' Lot o
Cany Poruardod £ dadormision Lo RSN b PO I NS SR P
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" Copy of circular Lr.No.NGB /4?/80. 2349—11(:[) 1/15.19
Dt.25.7.80 reovivod from the Uomptroller & Auditor Gencral
- of lndia New Dulhl is dieplayed on the notice boards for

: infonuation of the staff. mambere oﬁ AG.a,F,1 & II., The
. poroong, who Are n*tracted ‘by the contents of parasl{c)

thereol wmuy cnmmunicatu*thqir optiona to Bills—I gection
‘on or before 24.10 1980 positively, :

v '
. J B _ SRR A _u-fqup
e . N Accounta’ﬁificer(ﬂlllu)
N LIS ., . . .l'-',._.;, i K‘*_,‘ 1\‘/,, 1
S | L ) . v ‘4 : v
To oo e ;

1)« AL U Uu.ﬁ ﬁhrough antrolling Jectionns.
1i). A1l Motice Bouldﬂ.
iii). g Ou(ou dnputution)(bhrough.Duputatlon Unit Admn.l #1).
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domp broller « Awlilor Ueierad oo dietro, e Dolbt o N TR
July,1980 uddremne? to (1). ALl Aooountyntﬂ Gencranl (2).A11 Dirccto,

ot audit(Qivil, el (Defenco ot Rallwayd (3)+ ALl Members of nudJE o
Ioard and Bx-0fllcio Directors of Commurciul Agdit(q);nirector 0 Alhia
ﬁbod,Nuw uqlnltﬁ), Dy.Di uctox%?eraonnel) Lodal. . \
AR R St e RS Lo

0

U ' '
S RTNEHYES B /U

A '|I»|' ."' ;"1-:‘ ‘-". 0T . .

aubs Deputation of 8.4.9. passed officials a8 Section Cfficers to the
deficit Officen -~ Benafit.of service in ex-cadre pouts for

Tigation of poy. ‘ o o ) .

' [ I

( - ! . ~

T, ' : o.n : o a. ‘

T wn directed to invite a reference to this 0ffice circular letbers

VL LOOR-HGELT /1519 Dated 4,4,80 on the subject indiqqtud mbovo_und to
| be bhalb the varlous points reised by the field officeu in thiu

Coonecbion have boen axamined_and follqwing_clarificutloms ure glvell

oy future guidanceds=<: R N

. Mhe caseg ol 549  pussed personnel deputed to work ag Saction
OtfTicers-in tho 8uficlt 0fficen of the T.A.&.A.D. in tho puaot
wore relerred Lo the Govermsent of India for relaozation ol L hee
condtLion presoribed under proviso I(1i1) of F.R.22 and nseoncdry
volnxilion wag sonctioned by’ them upto J1st Marceh, 1975 in respect
of Lhe deficit Offices,of fcoountants General Agmmzn,Himchal
Irodesh and Chandigarh and. Jamuu & Keshmir only. Consenuently,
Lhe sorvico remdercd us B.0. in the deficit Ofrficen( List encloved
will count for fixamtion of pay on reversion to the parsnt O0ftfico
from L.4.73 to 3L,3.80,.and the arrears of pay und allowancen
duo on this sccount nre payable from 1.4.73 or the datn »F pTutir
to deticelt 0ffices whichever is later. Necessary funds for thiop
oxpenditure will be provided in the Hevioed Botimates for 1980-81m
| nqqeﬁmury.' . . , ' .
»). The benefit .will a*so be admwipsible to all thoge who nroe 10 longe
in sorvice due to'death or retirement etc. on 2.4,80, if “hey
Care olherwing entitled to 1ti

)s  The deputationiots who ware drowing their grade pay plus dvpubta-
. tion nllowmce ordingrily will not be entitled to this ‘benefit
@&  in termy of btbe Governmentiof Indiaideclsion Mo.17(1) below
PR 26(Chauwdhry's compilation of FR SR Vol. I-6th gdition).
However, no the deputationists were not awaroe alt the time of
their depulation whether the relaxation now allowed by the
“Govertment of Iudia would be avallable to them, thoy may Le
nllowed Lo opt for the SAY scale in deficit Qffices wentloned
i the list within a period of 3 months from the date of issuc
of this tobtter. Tf they exercise such an option to draw pay in
G448 Senle,. they will have to refund the overpaymoents, 1 uny,
sl the perlod of deputation meyl then be counted for Y he
purpono of increment in the S.U'F post in their purent Oftices.

The recaipt of this letter may kindly be acknowledged.
| A |
| fpurs faithfully,
| ' gd/ -
: - (A%, Banerjec)
Deputy Director Personnel?

Trua/Copy

\k'y
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DAG (Adm)

NolSAdidza 710

1o

\ I
The Deputy Acc ﬂmgn¢”hanra1 (Admn ), (\ “h)
Ottice of the Ac uﬁtwmmez;éraluxah)

Andhra Pradesh, = SSopsen®
, _) /7

Hyderabad.
sttt - Depuﬁation of S.A.S Pusseﬁ&g?}icials

ags Section Officers' to the deflcit
off'iceg - Beneflt of service 1n
ex-cadre posts for tilxation ot fFay.

Respected sir,

* Kk &

| hereby subuit the following few lines

{or kind considération and favourable orders.

I worked as Section Officer on deputation
to the Office of the Accountant General, Maharastra I,
Bombay during the period May 1978 to HMay 1981. At that
time 1 was S.A.8 Passed Auditor in this office. 1 wés
promoted as Section Officer in the month of July 1981.

In this connection kind attention is
invited. to copy Ho.3415 - NUE 1/15-79-1V, Office of the
VComptroller and Auditor General of Inaila, New Delhi -
110 002, dt., 26.11.1982 circulated through the
Circular No. NGL&/132/1982 addressed to All bLlirectors of
Audlt inclusing Defence, Rallway commerclal and
hccountants Genefal (Copy and its related orders are

enclosed herewibh).

43_1 had remalned on deputabtion to the
deficit office és Section Officer wiﬁhin 1.A and A.D,
I‘request to count the service rendered by me in
ex-cadre post og my deputation period for the purpose
of extending thﬁ benefit of Pay fixation on my promotlon

ne Aecrhion Hffi(\lpr' 1!2\\‘}1‘16 IR Ak 2k W WS LA R I
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As deputétionist and afterwards I wag not
avare of the benefit allowed by the Government of
india for which ; an entitled to 1t, I here by now
.opt for the S.A.$ scale in deficlt office and refund
|

the deputation pay and allowances.

T |

Thereforg, i request that the period of
deputation may bé counted for the purpose of
increment in the %.O's/AAU's‘post in this office,
ie., Parent office and request that the benciit of
the arrears of Pa{ and Allowvances on this account

may kindly be payable to me.
|
Thanking you,
|

Place: Hyderabad | ‘ Yours faithfully,

D" H - ol X
ate 23 ? 92 (%’j&c\—'\'—//%‘“
( S.V=—R&iiGA REUDY)
A3st.ACCOUNTS OFFLCEN.,
loans 1.




q To

The Dy. Accountunt Genernl. (Admn),
AR Nl wfF hha  Aedsoun O £ [ e X i ¢ A0 1)
ancthera pxddejh’ ey G A

Yy pERABDAD

Regpocted Sir,

i)

Subi- peputation of S.A5. pasned officinla
as Sactlion officers to the defilelt
olfices - penefit of pervice in ex-cadre
posts for fixation of pay = R
’” -

- : ﬁ'ﬁ'ﬂ**ﬂ'*

Tn continuation of wy representation
dﬂted:25»7AH992, T humbly gubmit that the office Order
No.35 of Biila-l/?@nl., dated:19-8-1980 of the Offilce
of the Accountant GLﬂEPdl, Andnre Prudesh-I, Hyderabad
(copy encloaard) hag not been recalved by Mmee. (It has to
be sant to me vide 1ltem No. 141 1.e,, S8.03 on doputation -
through Deputation Unit, Administrationml section).

Hence 1 could not exerclue Lthe optilon 111t 23.7-1992 1.0.,

Lhe date of my represﬁntation,

para (C) of circular letter Ho JGE/N7/80,
DILG HCE. X/ 15.79, dﬁt8d:25—7*80 pecelved rrow the

Ller und Auditor ceneral of Indla, New Delhl plso i
at the

Conptro
indicates that as the deputationiats were not nware
Ltime of thelr deputation, the reluxatlon nov allowed by

e covermmiitt of Indla would bhe avallable to them.

1n view of nbove, I request that my

[ H‘c{\ kw‘}b
g L 9 rrnresentation dated: ¢ 23=7-1992 may Kindly be considered
Favourablye
Thanking Yol
- Yours falthfully,
e Eucl: Copy of Bills- I/Genl/

o0 Mo.5D, dt 19~ ~3=1980
Hydbrabﬂd ‘ ;;;ij\gjp/K/ﬁ\fcgg)

Dotes 07-09-1992
(5.V. Rmﬂcn THRODY)

Asat. Ahcount\ of [leor,
AR R
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' CANT GENERAL (A&

A0

INDIAN AUD! it
OFFICE O T AL N
) ANDHRA PRADUSTL HY T RABAD

&
sl weaiawn
. 19 .
ALG(A&L )/ BLLLs 1/ Gepdny vatcd (3 Dateds ¢ +11.92

bith refcronce to his reprecentation dated 23.,7.92
sri “.Y.Ranga Reddy, Asst.Accounts gfficer, is infarmcd
that the Meadguarters Office in Circular No.NGE/47/8U
N0 .2343 .Gl J1/15-79 dt.25,7.80 clearly stated that
those of ficials who uere on deputation to deficit offices
ane wera drawing thelr grade pay plus deputation allouwance
were allowod to ont for the S.ALG. sc-le wlithin a perlod
of 3 months from the date of {scue of the said circular.
fe thers La no exteneion of date for changing optiaon,
the reguest of the Government servant to opt tor the scale
after » lopue of 12 years cannot be consideret, |

{hia irsues with the approval of the

hooounvant Gensral.

Il/;—/“»j | / .
ACCOUNTS UF f1 CER{BILLS)

To

5ri SV .Rang3 Reddy,
A.h.0/Loans.l Lection. et
X
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COMPLATINT

) '
I WA ()] F &3
D A G (A)/ 7. &F:
: ——— To

CA fa.
LkNoy W\ DEALALRY The Accountant General (A&E),

Andhra Pradesh,

"HYDERABAD,

Most Respected Sir,

Sub:- Deputation of S.A.S. Passed
Officials as Section Officers
to the deficit officers -
Benefit of service in ex-cadre
posts for fixation of pav -

Regarding.

Ref:~ A.G.{A&E)/BillsI/Genl/81, .,

5/4\ ¥ — dated 5.11.92.
* * *
QAF*W ' I hunbly submit the following few

RKA\\&JNVJ- lines for immediate orders to Bills T sectioh

and justice to me.

Oh Al o
{5\ ' The Bills I section in the above refe-
rence dated 5.11.92 (copy enclosed) is silent
o .
Co ﬁ;észif on my representation dated 7.9.1992 ( copy

L/’ | enclogsed for ready reference) which clearly
w\n\L//“ : shows the suppression of the fact of non-
supply/non-communication of the offlice order

No. 35 of Bills I/Genl, dated 19.8.1980 of

the Office of the Accountant General, Andhra
| ) 3 h d bad
Y\‘T\ 'J*A#}C radesh-I, Hyderabad to me.
ﬁbé L

MQgﬂ' unrl Q@v( The office order No. 35 of Bills 1/
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Office Circular No. NGE/47/80 No 2349-NGEI/

15-79, dated 25.7.80 have been incorporated

and clearly ordered to communicate to me l.e.,

S.0s (on deputation) (through Deputation
Unit, Admn. I Section) has not been made

avallable to me for which I am not at fault

The very purpose of issuing the
orders is to give benefit to the S.A.S.

Passed Auditors for working in deficit

offices. By not supplying/not communicating

the 0.0. No. 35, dated 19.8.1980 of the
Office of the A.G., A.P. I, Hyderabaﬁ‘I

was not allowed to exercise the option

thus violating the orders of the Comptroller -

and Auéitor General of Indla Adt. 25.7.1980,

| The Comptroller and Auditor General
of India, New Delhi was very kind enough by
giving the benefit even to those who are no
longer iﬁ service if they are othefwise

entitled to it.

I was on deputation to the office of

the Accountant General, Maharashtra I,Bombay

as S.A.S. Passed Auditor dﬁring the period
for which relaxation of the conditions for
benefit was given both by the Government of
India and the Comptroller and Auditor Gene#

ral of Indila.

In view of above, I humbly appeal to

the Accountant General to look into the ma-

L T TR T S B I S LIS === AR TR B EYESN A B B ISR

gl e e




of the Office of the Accountant General,

Andhra Pradesh I, Hyderabad was not made
]

available/not supplied to me inspite of

\
clear orders.

wel

The question of mxi?xercising the

option within three months does not arise
when the 0.0. No. 35 of Bills I, dt.19.8.80

was not at all supplied or not at all co-

mmunicated to me,

I humbly request for an immediate

reply in the matter.

Thanking you, |

Yours faithfully,

.

(O
( s.Vv. RANGA REDDY )

Date: 6,11,1992,

Hyderabad, .
Asst. Accounts Officer,

Loans I.
Enclosures @ ' -

l. My Representation dated 7.9.,1992.

2. No. Bills-1I/Genl/0.0. N0.35, dt.19.8.1980
of the Office of the Accountant General
Andhra Pradesh-I, Hyderabad-500 476.

3. Circular No. NGE/21/1980, Lr.No. 1002-NGE-
I/15-79, dated 2.,4.,1980 of the Comptroller

and Auditor General of India, New Delhi.

4. A.G.(A&E) /Bills-I/Genl./81, dt. 5.11.92.
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To #1. AT ® &
‘ T:.R:No; - pv o
Thae Cowmptroller and Auditor Gencral of India,
10 - Bahadur shah zafar Marg,
Indraprastha Head Post pffice,

NEW DELHI~- 110 002.

Through
The Accountant General ( A & E Y,
Andhra Pradesh,

HYDERAR AD .

Mest Honourable 3ir,

sub:- Appeal for Justice -
peputation 0f Selaile pansd Offlcials
as Sectlon Officers to the deficit
offices - nenefit of service in

ex-chdre posts for fixation of

pay - Regarding.

1 humbly submit the following few lines

for sympathetic consideration and justice to me.

I worked as section Offi er on deputation
to the office of the Accountant ceneral, Maha-

rashtra-I1, Bombay during the period of tay 1978

—

to May 1981, At that time, [ was SaNelle Pansed
———///_

rnuditor in the offlce of the Accountant General,
Andhra Pradesh, Hyderatad, I was promoted as
section Officer in my parent office t.c. office
of the Accountankt General, Andhra pradest, Hydés

rabad in the month of July, 1981.

In this connection xind attention 1is invie.
ted to Copy UHO. 3415—EGE 1/15-79-1IV, office of
the Comptroller and Auditor General of India,'
New Delhildated 26.11.1982 circulated through .
the Circular Lo, NCE/172/1982. (Copy and its

related orders are enclosed herewith).
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I was on deputation to the office of the
Accountant Genera), Maharashtra-I, DBombay as
S5.A.S. passed Auditor during the period for
which relaxation of the conditions for benefit

was glven both by the Govt., of India and the

" Comptroller and Auditor General of India.

)

As ber Govt. of Indla orders vide lio.
Govt. of India, M.F.0.M.No. F1(2)-Est IV/SS
dated 1&.6.55 the terms and conditions should
be communicated to the deputationist by the

parent office.

But the office order to. 35 of nills 1/
Genl, déted 19.8.1980 of the office of the Acc-
ountant' General, Andhra Pradesh-I, liyderabad
(Lee0 m& parent office) in which the orders of
Head Qqérters Office Circular No. NCE/47/80 #o.
2349—NGE1/15—79 dated 25.7.1780 have bheen inco-
rporated and clearly ordered to communicate to

me i.e. S.08 (on deputation) (through Deputation
Unit, Admn.I Section) has not been communicated
to me for which I am not at fault and -this is
only an administrativ?.lapse/mistake and negligen- -
ce. This lact of Administrative lapse has ueen
broughf to the notice of the NDeputy Acc;untant
Generai (Admn) 1in my letter dated 7.92.1992 and
the‘iﬂgg£g§§;gg_9§;ghe fact of Administrative
lapse/negligence to the Accoun-ant General in

my letter dated 6.11.,1992 (copies of‘which are
encloéed) and there is no denilal of the fact

qf AdTinistrative negligence/lapse/mistake/fault.

Hence my case is rightly. admissible and there is

no justification in not accepting my case,

Contdoc.3o-o
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para’ (C) of Circulaer lett:r LoO. CGE/47/80
lo. 2349-HGE.1/1S.79 dated 25.7.80 indicates
that " as the deputationists were not aware at

the time of thelr deputation the relaxation now

allowed By the Govt. of India would be available

|
.

to them "

para (B) of the above circular also indica-
tes thnt the benefit will also be admiu;ible to
all those who are no longer in service due to
death or retirement etc., on 2.4.80 1f they arc

otherwise entitled to it and Para (A) provides

for payﬁent of arrears of Pay and allowances due

on this account even from 1973 onwards.

‘ lio time limit for exercising the option has
bean fixed vide Para 2 of Circular lo. NGE/21/
1980 Lr.No. 1002-NGE.1/15-79 dated 2.4.80 and
orderea that steps be taken whenever necessary

to extend the benefit of pay fixation for the

ex—~cadre service rendered in deficlt offices

“and hence the option plays only an artificlial

role as the deputationists are otherwice enti-

tled to the benefit.

Aa the office order lo. 35 of [1lls-I/Genl.
dated 19.8,1980 of the office of tha Accountant

Genefal, Andhra Pradesh-I, Hyderabad (Copy eunc-

losed) has not been communicated to me on account

of Administrative negligence/mistake/lapse ( it

has to be communicated to me vice ltem Ho. iii

{.e. S.03 on deputation - through Deputation

Unit - Administration-l1 Sect on), I could not

exercize the option £111 23.7.1992 i.e., the (ate

|
of my representation to the Deputy Accountant

General (Admn).
|

COIltd-..4- .
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This benefit of service in -x-cadre posts
for fixation of pay is givep to them for_seﬁving
indeficit offices. By denying me this benefit
on account of Administrative lapse/mistake/neg-
ligence, I am being subjected to a lot of hard-
ship. Moreover, this 1is only a berefit and not

a punishment for serving in deficit offices.

It 1s apparent that the 1ills-I section of
our office has not furnished the correct facts
in detall to C.A.G's Office, Inspite of my
specific complaint dated 6.11.1992 to the Acc u-
ntant General regarding the supnression of
correct facts, the !)11ls~I Section has again
suppressed the correct facts while addressing

the C.A.G's Office in my case.

The repeated suppression of correct facts
oy B1il11s-1I Section 1s brought to the personél
notice of CJ.A.G. of Indila. As the Dills-I Lec-
tion has suppressed the corrcect facts and add-
ressed C.A.G's Office, the case with suppressoed
facts cannot elicit correct judgement. C.A.G's

Office has not come across my reprecgsentations.

I am rightfully entitled for the henefit
and henefit 1s dendied to me by ndulging in su-
ppresslon of facts, I find no alternative except
to submit my case to the highe:st authority and
aiso‘as per Para 146 of Manual of Standing Orders

(Administrative) Vol.I {(Second Edition).

I may be the only employee in A&E Office to
~et this benefit. Hence thezre will be no anoma-
lies and other employees will not have any %rie—
vance on account of this benefit as per Circular
NO. NGE/Zl/lQbO Lr.llo., 1002-1GE.1/15-7"  dated

2.4.1980,
COntd.-.S...
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The Cuestion of my not exercising the

ontion or exercising a belated option does not

arise wh?n the 0.0. lo. 35 of ﬁills—l dt.19.8.80
of the office of the Accoﬁntant General, Andhra
Pradesh-i, Hyderabad was not at all communicated

to me aé per orders of Govt. of India, M.F.0.M.

no. F1(2)-Est IV/55 dated 18,6.55.

The letter number of Head Quarters letter
in which my case was not accepted has not been

informed to me by our office inspite of my

repeated written requests.

Ih view of the above, I humbly appeal that
my casé may synpathetically be reviewad and libe-
rallyﬁconstrued so ‘as to advance substantial

justica to me,

|

Thanking you, Your Honour,

Yours faithfully,

< . ,&m

Cbﬁnﬁkx i o

(S.V. RAFNGA REDDY),
Date: 21.6.1993. Asst. Accounts Offlcer,
Hyderabad. Loahs-1

I

0/o The Accountant General
(r&E), Ancdhra pPradesh, 5

Hyderabad.

Enclosures g=

1, Copy No. 3415-lGE1/15-79-1V office of the

fComptroller‘and Auditor General of India,

; New Delhi.

|
2.1 Copy of Circular No. NGE/21/1980 Lr. No.

f 1002-NGE~1/15-79 dated 2.4.1980.
| :

| .
Contd o‘- Y S Y
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Mo. Dills=1/Genl/0ffice Order Ho. 35 dJdated

19,.8,.,1980 of the Office of the Accountant

General, Andhra Pradesh-I, liyderanad with

copy of Circular No. NGE/47/80 No. 2349-

NGE.1/15-79 dated 25.7.1980.

Copy of Circular letter lo. NGE/ 46,1981

Yo. 1511=NGE.1/15-79-11 dated 6.7.1981.

Copy of Circular No. NOE/60/1982 tio. 1835~

NGE.1/15=-79-Iv dated 22.6.1782.

Copy of My representation dated 7.9.1992
addressed to the Deputy Accountant Ganeral

(Admn) «

Copy of my complaint dat-d 6.11.1992 to the

Accountant General.

Copy of pills-1/Genl/A&E/1-4/T. .1, No.50

dated 26-501993 .

‘ i
Advance copy to the Comptroller and nuditor

General of India, 10-Bahadur Shah Zafar Marg .

Indraprastha Head Post Office, l'ew Delhi-110 002.

( 3.V. DANGA REDDY )

rnsst. Accounts Officer,.

Loans~1.
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Lr.No.Admn,I/A&E/U.1/94-95/ ‘i//b

Dated: é/ ~04-1994

%

MENDO
Sub:~ Deputation of SAS passed officials as Section
Officers to deficit Audit Offices-Benefit of
service in ex-cadre posts for pay fixation-Reg.

{U)@k_j Ref 1 —— Hyrs+IriNe=338=R:1/6=93 -dated -+8=3=1997.
With reference to his representation dated 21-6-1993

addressed to the Comptroller & Auditor General of India

34l |
&) ‘ regarding extension of time for exercising revised option

/’_ ‘g"f.{“}:_w-:‘:“!
- P dt® T
T /’\\‘/ /f %@:h‘n GEL?.;\E&P

for fixation of pay which arose on account of his deputa~-
tion to a ﬁ@ficit Audit Offic% during the period 1978-81,
Sri 8.V.Ranga Reddy, Asstt, Accounts Officer, is hereby
informed that his request was considered by the Headquarters
Office and rejected being time barred. Further he has been

directed by the Headguarters Office not %o write to Head-
I | XY SO P o

T TPl yanns

| | |
o W o C b

ey ¢
£28.8.(a.T) SR.E?%.(ADMN.) D.A.CG.{ADMN,)

-

To
Sri S.V. Ranga Reddy, AAO,
Pension Group.

- s o ew S me b e BE ke G EE e S GE SR Mk e I A e e M G S gy M mEp e s

ON * A.G. may kindly -see before issue of the Memo, to Sri

T om Peddv. AL4.0,
l,@_ ) %}\J\_ ‘ | \dx e
. Lk\ -t
&0 SR.A.O.‘QADW.) D.A.G.(ADMN. ) A.G.(AGE)
/Y Y .
N

SaA .-




2. It is respectfully submitted that I have gone through

IN THECCENTRAL ADMINISTRATIVE TRIBUNAL : ADDITIONAL
BENCH : AT HYDERABAD

'fo.A. mﬂ{ﬁ OF 1994

Betweens
S.V. Ranga Reddy S/o Venkataramaiah : APPLICANT
Aged 47 Years, Occupation: Assistant
Accounts officer, R/o Q.No. C=263,
A.G. Colony, Hyderabad.
And
1, Comptroller And Auditor General
of India, Bahadur Shah zafar Marg,
New Delhi, RESPONDENTS

2. Accountant General (A and E),
Andhra Pradesh, Hyderabad.

REPLY AFFIDAVIT FILED ON BEHALF
OF TUE ADPLICANT:

/

I, S.V. Ranga Reddy S/o Venkataramaiah, Aged 47 \

Years, oOccupation: Assistant Accounts Qfficer, R/oc Q. No{g':
i

C-269, A.G. Colony, Hyderabad, do hereby solemnly and

sincerely affirm and stated on oath as follows:

1. I am the Applicant herein and as such I am well

acquainted with the facts of the case deposed hereunder.

the Countér Affidavit filed by £he Respondénts. The Counte
Affidavit is formal and nominal and does not disclose any
valid grodnds orlreasons for dismissal of the original
Applicatién. The Counter Affidavit is nothing but.repetig
tioh of what had been stated by me in the original Applica
tion. Héwéver, I déﬁy whatever contentions made by the _
Respondents except those which are specifically admitted

hereunder,
|
|
|




3. That, it is humbly piayed that a reading of the
original Application as well as the Counter Affidavit
makes it clear that I have been deprived of my rightful
claims., In Paragraph 4, 5(ii) and (iii) of the Counter
affidavit it was contended by the Réspondents that copy
of Circudar Dated: 25-07-1980 had been communicated to all

the deputationists. This is factually incorrect. It is

ERLLTLALTUL Wilvhl Wids ‘wds wrvam—m—m e e — v - m _

T

been communicated to me. The Respondents are misleadzng

(,_—this~ﬂonfﬁié'55ibunal by sEating that the circular had been

communicated to me.

4,  That, in Paragraphs 5(1) of the Counter Affidavit

it is stated by the ReSpondénts that the subseqﬁent circu-
lars are applicable only for fresh deputationists and not
for me. 1In case the first circular is communicated to me )
I would have opted for S.05 5c¢ale and there woulu TOT e

i ——'“'"‘““'_"m‘_“—'—m———W“‘—-—___
2 necessity or importance of subsequent circulars., Even

“otherwise the subsequent circulars are also appllcable to

all the deputatlonlsts including me in view of the fact
that even the deputationists will be continued on deputa-
tion year-wise. At the end of each year the deputationist
will be asked for fresh options either to continue or to
go back to his parent department. When a deputationist

1s given a choice like that he will decide about his
option basing on the benefits that he may get in case he
‘continues as a deputationist. That means each year he

can assess the situation and the advantages of being a
deputationist and opt for it. The benefit of giving S.os

scale was also not given continuwously, each yedar circulars

PR VNS



‘have been issued extending the benefit upon a particular
period. 1In these circumstances it is not open for the
Respondents to claim that the subsequent circulars cannot
be made applicable for the Applicant herein and that they
are applicable only for the fresh deputationists. As a
matter of fact the circulars also do not say that they aré
applicable only for the fresh deputationists.

5. That, in Paragraph 5(iv), (v) amd (vi) it was
Ccontended that my claim was rejected on the ground of
delay as it was time barred. when my claim was that the
circular was not communicated to me and that I have come
to know about it later and then made representations imme-.
diately the question of delay does not arise; My conten-
tion in Paragraph 6(j) and (k) of the Original Application
that the order of rejection is non-speaking and sterreo

type order without giving reasons is un-answered.

6. That, I have E&ﬁ?ggd‘in the Paragraph 6(1) that

the benefit was ex;ended to all those who are no longer
in service due to death or retirement have been given.
For them there is neither calling for option nor there is
time limit prescribed. Simply if some one comes within
the purview of the circular they should be given the bene-
fit by tﬁe office even for those who are dead and done.
This contentioﬁ was not answered by the Respordents. The
Respondents also have failed in énswering the contentions
raised by me that wheﬁ the object of the Govermment of
India in giving the benefit was to encourage tﬁe deputaw-

tionists, the same canmot be denied on the technical grounds. -

T N
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7. That,  in Paragraph 6(m) of the Original Applica-
tion I have categorically coﬁtended that the benefit was
extended by the Govermment of India appreciating the diffi-
culties of the deputatiohist%9§or encouraging the deputa-
tionists. That is the reason why the Governmént of India
has not prescribed any time limit for exercising options.
Even the Comptroller of Auditor General also has not pres-
cribed any time limit in the circular Dated: 02—04-i980,
which is the first circular in this regard. This time

oo e dad
limit business has arised only in the Gountqgﬁnated:

27-07-1980, wherein he was clarifying the doubts of the

‘Field Officggf. These categorical contentions have not

been answered by the Respondents. In these circumstances
the Counter affidavit filed by the Respondents did not
controvert the categorical contentions, hence establishing

them,

8. That, viewing from any angle my claim deserves

consideration as the fault is not on my part. There can-

not be any time limit as contended by the Resporndents and

hence assuming for a minute and not admitting that there
Lﬁrwd; )T‘

is time limit, the circular prescribing time Li%g?as not

been communicated, hence denying my rightful claims. As

I was mot put on notice about the circular there is mx

violation of the Principaés of Natural Justice.

For the reasons stated abkove it is prayed that
this Hon'ble Tribunal may be pleased to allow the original

Application with swsksx consequential benefits,

Qoo

. DERONENT
Solemnly and Sincerely affirmed and
signed his name before me on this the
Zéﬂ'})ay of January, 1995, at Hyderabad.,
BEFORE ME _
/ sSob

ADVOCATE : HYDERABAD
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{Per i n'ble Shri H. Rajendra Prasad, Member (Administratiuc? 'g{

The facts and circumstances, the reliefs claimed, and
_the grounds thereof in both cases being identical, the two OAs

1

were heard together. At the final hearing of the case the parties'
' ’ Crete we wessn ovausttl WNO NAGC earlier;

appeared for them, | ‘ |

2. ... The applicants in OA 868/94 are working as assistant Audit’

i
Officers in the office of the Principal Accountant General (Audit I),
andhra Pradesh, while the applicant in OA 989794 is werking as —,

Assistant Accounts QOfficer in the office of the Accountant fernar-1 .
caeewwsiew o pucliTiements), Andhra Pradésh. The 1st and 4th

1
. !L
applicants in OA 868/94 passed the Subordinate Accounts Service . i
(SAS) Examination in February, 1977{ the second and the third Z
applicants, passed the Section Officers_Grade Examination 1
(Parts T and II) in December 1977, while the applicant in OA 98§/94 |

passed the SAS Examination in November 1975.

1

2.1 All these applicants thereupon volunteered to officiate as:

Section Officers in the office of the Accountant General, Maharashtra,

and were accordingly éputed as under:

"
1

OA 868/94: 1st applicant
2nd applicant
_?Brd applicant

June, 1978 to May, 1981
July, 1978 to June, 1983
June, 1978 to April, 1986
August, 1977 to April, 1978

“4th applicant

— (deputed again in February, 1979
till February, 1988 to the |

office of the Deputy Director .

— (FIOOd) ’ Borﬁbay - ) .

The applicant in OA 9@9/94 was debuted to the same office, -

viz., Accountant General, Maharashtra, from May, 1978 to
May, 1981. ' - 5
2.2 'These'five applicants were promoted in their turn as Section

Officers in their parent unit in August 1981, May 1982, SeptemberE

1981, September 1981 and July 1981, respectively.

e .

i
|
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1. 8. Ch. Gopala Rrishna
2. Z.Dattatreya Earma
3
A
-

. P.Pandc kanga Rao
. V.V. Subrzhmanyeamn va Amplicants

T Ccrmohrallev A diaditor
Lew Delhi.

2. Principal Acecountant Seneval,
Audit-I, “nthre Pradesh,
Hyderaixad. .. mezsongents

A, B

¥y .s  STVTEAAspeneliAaaert L,

Mr. 5.Parameshwars Rao e Cuunsel for respondernts

and

1. Comptroller & auditor General
of India, liew Delhi. '

2. dccountant Seneral (z&V), )
Andhra Pracdesh, Hyderabad. «s REZZMaents.

(Mr.s.v.Ranga Reddy,;applicant, in person)

Mr. G. Parameshwara Rac .. Counsel for respondents

HON'BLE X, JUSTICE I.5. CHAUDHARI, VICE C & IRMAR
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sarvices reniered by them in ex-cadre posts upto that da;e,/’
v i

- 1

i.e., 31st March, 1988, for the purpose of pay-fixation on
the ir promotion as 5.0s. in parent offices. This concession

-‘J%‘ﬁfrﬁn]ar No. NCE/21/1980 vide C.A.G. NO. :
1002-NCE.1/15-79 dated 2nd April, 198U. I

4.1 in a separate and subseqﬁent circular (No. 2349-NCE.I/ f

,

15.79) dated 25th July, 1980, the C.A.G. prescribed a tlme-limit
of three months for the purpose'of extending the auove*stated f
v +he ~ircular it was explained that the condition(s)

prescribed under proviso I(1ii) Off FeRece muac.. o
! o

relaxed upto 31st March, 1973, onﬁy in respect of deficit 3
offices of Accountants General Assam, Himachal Pradesh, and .ﬁ

Chandigarh and Jammu & Kashmir, was to be now extended to

other identified deficit offices from 1st April, 1973 to

i

- i
31st March, 1980. This concession, it was further explained.L
|
|

was being given to the eligible officials because of the fact’

that the deputationists were not aware at the time of their

i

deputation whether the relaxation now allowed by the Government
' |
would be available to them. The deputationists in the specified

deficit offices were therefor@ given the choice to opt for the

Y Ot - —

-»'_a_-é;qn1a1s; Such option had to 'ﬂ
ne exercised within three months from 25th July, 19Y8u. Au |
additional condition was that such officials hagd to refund éhe
over- -payments, if any, made to then.. On the fulfilment of these
twin conditions, the entire period of thelr deputation would be
counted for the purpose of increment in the section Offlcer

post in thelr parent units on their regular- promotlon. (It was
I 5

clarified in the earlier circular that the concession so extended

to them would not, however, confer ‘any benefit of senioritfiover

thelr seniors who may not hav% exorcised similar option) ﬁ

J

4.2 At one stage, it was contemplated to approach the |

Government for extending this concession'beyond 31st Marchh 1980,

' . e

LTS e

R T

“B B! BEmesm 1

L, f




3. The deputation of the applicants télaffice(s) in

i e Magharashtrs was due to the fact that adequate number of gualifie

officials were not available there to £ill the existing

N !

¢ . . . e

; ;ﬁcanc1es of Section Officers whereas there were more qualified

i candidates awaiting promotion in the office(s) in Andhra Pradesh,

; - than the number of vacancies available to absorb them. The
ﬂ _ former are called fDeficit Office-s‘t.
: 3.1 At the point. of their initial Jeputation, the applicants

had the choice of opting for (a) grade pay plus 30% of their
: ’ ' ‘ L. b e il de
e basic pay as deputation allawam-- - :

; escale Of a Section Officer. All applicants herein opted for

! (a) above,
t

4. It would appesar that upto 1978, the Deputationists were

|
allowed the concession of counting the officiating service
: ! . e il o fn“clea{}y

| rendered bv them in +%--
’ identified deficit offices, for drawing increments at the time

of pay-fixstion on their subseguent reqular promotion in their
narent orfices. H@wevar, after the amendment to FR 22 sometime
in 1965, it w&s not found possible to continue the concession.
With this develépm%nt, a situation was created in which deficit
cffices were Severély handicapped for wanf of suitable gualified
officials who did not find it-attractive any longer to volunteer
| _ for deputatiqp to those offices. wWhile this was the plight of

the traditionally ‘deficit' offices, there was diseent ent

o

among the ‘surplusi'offices with too many qualified officials

! and, correspondingly, few or no vacancies available to ahsorh

- —meswvwwr y situation, the sanction
thom -~

of the Government of India in the Ministry of Finance was
obtained‘for the reléxation of .conditions under proviso (iii)
of F.R.22 for the period‘upto 3ist March, 1988, or the date

of announcement of tﬁe res@lts of SAS Bxamination, 1979,
whichevér was earlier, This enabled the SAS passed officials
who weré;alréady on d%putaﬁion to deficit offices to count the

Q;/
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states that hez @id not think of changing his. option as, ¥In 1580

- Dpeputation Allowance which he was already receiving was more

b°n°i1clal. HE CuUulLlyu 4oy dhobrmr mewmemm——, 9 “ i
only in 1993 with grest dlfficulty. Applicant-4 duly saw the

i
—fea1aw ~F 1QRN. bhut the later circulars were not cOnmunicated
to him. .

6.1 211 the applicants submitted representations with

envisaged 17 1980. They state that this was done as soon as

|

i

|

i
a request that they be permitted to exercise option as originally

i

\

; \

. : |

each of them became aware of the circulars on different dates..

|

Their requests were not accepted, | Hence these OAS.

7. The grievance of the applfcqnts is based on the following
.,I,.

grounds: _
(i) they were not made aware of the relevant c1rculars

issued in 1980; | ' i
(1i) Gue to the non—supply/circﬁlation of these circulqrs,
they were made to incur recurring financial 1oss;5
{(1i1) the restricted and selective extension, to few }
dfficials, of the concession of treating the peri?d
of deputation for the purpose'of fixation of pay %n

section Officers grade on promotion in their pareﬁt

units, is discriminatory and arbitrary;

(iv) that the response of the authorities rejecting
their claim is non-speaking, atid the result of

non-applicatlon of mind;

\
L
\
1
i
1
1
!
i
'
I

(v) the stand of the reséondents that the applicants

claims are time-barred is illegal, arbitrary and
\ ~ ’-
discriminative, in view of (i) and (ii) above;

(vi) when the said benefit was extended to even retiréd
. . - I
persons or the heirs of deceased officials in :

terms of the scheme,|the same should not have beén

denied to the applicants who are still serving the

department;

SN e L
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indeed for as léng 25 necessary beyond the said date, It would
seem, however, that etther the suggestion did not favour
with the Government or was not pursued by the C.A.G. Whatever
the reason, the scheme of exercising options/refunding the
overpayments, is, seen to have been renewed only on an annual.basis
i

on 19,8,1980, 6.5,1981, 22,6.1982, 26.11.1982 - and possibly

subsequently.

S. None of the applicants exercised any option in response
TO tne scnhneme, Resultantliy, they denied themselves . —the

concession relating to the counting of service while on

Aprnitast+inn +n .-:,qf-: P U3 3 S U S -

officiating capacity of Section Officers in those offices, when
their pay came t0 be fixed on regular promotion in their parent
offices., Anc th@t,is thé&r sole grievance in these Qas,

E. The applicants assert that the reascon for their having
been unable to exercise timely option was that the circular
dated 25th July, 11980, was not brought to their notice at all.
éonsequently, they were totally unaware of either the concession
extended to the likes of them or the requirement of any option
to be exercised b& them in this regard. In support cof this
assertion they explain that neither the Deputation Unit cf their
parent'gffice nor the office of their erutation took care to
circulafé the schLme to them individually or to apprise them .

of the details of the scheme in any manner. They say that while

on deputation in Maharashtra, and even after their return to the

parent unit, their- duties required them to be away on protracted
- 1hey - :
tours, and thereby could not gain any awareness of the scheme
~

if"

at all. Applicant-1 says he fearnt of the said circular in 19%2.

Applicant-2 says he learnt of it only in 1993. Applicant No.3

. says that circulars dated 2nd April, 1980 and 25th.July, 1980,

were duly c0mmuni%ated to him, but the later circular of 6th

May, 1981, and 22nd June, 1982, were not sent or shown to him; he
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{d) applicant &0.2/;;5 deputed to Accountant Gen;;él
Maharashtra I wno in turn placcd his serv?ces
at the disposel of Accountant General, Ccntral
Bombay, which was not a deficit office. Hence
he was'not entitled to the scheme of benefit

applicable only to those officials who are deputed
to deficit offices. :

(e) ~2pplicant No.4 opted to go on deputation to the
office of the Director of Audit (Food) which
was also hot classified as Deficit Off&ce.

(f) The applicants have themselves sitated that they
did not opt for Section Officers' scale as it was
not of eny benefit to them at the relevant time.
(This is not found to be correct since only Apdli=-
cant-ko. 1 #nd 3 stated so, and ndt the remsining
two applicants).

{g)} Even though no speaking order was reqguired to be
issued to the apslicants in the matter, the impucned
orders did nevertheless spell out, even if briefly,

the reason for the rejection of their claim,

ol 4

viz., impermissible delay in preferring the claim.
It is finally asserted by the Respondents that the
reliefs claimed by the applicants are inadmissible on merits

as the grounds adduced are untenable, and the OAs deserve

dismissal.

9, .'lﬂ an.excessive1§ lengthy rejoinder, the apélicants
regterate all their earlier pleadings and refute some of the
replies given by the respondentg in their counter-affidavit.
They maiqtéin that the circular of 25th July, 1980, was not
supplied.to them at any time; that the subseguent circulars
extending.the benefits to deputationists after 1980 were equaliy
applicablé and relevant to their case in as much as each case of
deputationiis tenable only for an year and renewed annually;

that the order rejecting their claim is non-speaking; that the
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(vii) the time-limit of three months prescribed by
Respondent No.1 was Set by him alone and cannot
l . have any binding effege on the applicants, when
tﬁe Government themselves_did not lay down any

limit of the kind.

o A o dm R, ety

e ke e A SR,

7.1 . Based on the above grounds and arguments, the applicants
pray for setting aside the orders issued by the Principal

!
Accountant General (Audit-I), Hyderabad, rejecting the individual

? claims of the applicants, on 25th April, 1994,

E. The Respondents have filed an elaborate reply rebutting
the various claims and assertions ot the applicants. The counter-

affidavit is mcstiy factual, covering aspects of the case which
are n2t in dispute. Tha foliowing points, however, deserve
mention:
{(a) Copies of ecircular dated 25th July, 1930,
con%aining the detzils of the ccncession was duly
sent to all deputationists, including the
applicants.
(b) Circulars issued from time to time after%ﬁuly, 1980,
weré not relevant to the claims of the aéplicants

since these (subsejuent) circulars merely extended

\M

~ the benefit to those officials who-opted for

deputations after 1980 and every successive

extension was applicable only to such fresh

=1
3
1
of
i

deputationists and not to those, like the appli-

cants, who had ovted to go on deputation prior to

K 5 R ST AT 2 4 g

1980 and had failed to exercise the option in
time, viz., within three months from 25th July,
1980, when callad upon to do soO.

{¢) The appiicants advisedly refrained from exercising

1 revised option due to the simple fact that the
original option exercised bygthem, viz., grade ?ay
g ; ‘
plus deputation allowance, w%s more beneficial

to them.

o i
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offjce of the Accountant Gereral, paharashtra, was one such
deficit unit. Now, a particular smaller office within the terri-

P, er me haue hnﬂn,sngcifically
declared to be 2 deficit office. Nevertheless, it doubtless

remains the responsibility of the Accountant General to initiate
t

a
necessary steps to provide the needed manpower Ssuch office(s) to

el
the extent possible by way of deployment of officials From anong
the available volunteer=deputationists. To state thereafter

rhat a particular office has not been declared to be a deficit

office is to deny logic. Such seems to be the position of the
office of the Deputy Director (Food), Bombay. Even if it is
argued that the said office was a unit of Director of audit
(Food), Wew Delhi, and not thereforé a sub-unit of A.G.,
Maharashtra, we notice that the circular dated 2né April; 1930,
was specifically addressed to fhe former, calling for information
regarding tne prevailing shortages of SAS qualified officials to
man the posts of Section officers. This fact clearly suggestis
that the sub-units of Director of Audit (Food) were egually
handicapped for want of suitable gqualified officials like amé
other unit in the State. T¥or this reason we are unable to |
accept the plea of the respondénts shat the office of the “eputy

Director Audit (Food), Borbay -was ocutside the schame.

1!';,

12. The second question relates +o -the so-cclled nOn-speaking
rejection:of the applicghts' claims by the C.A.C. The applicants
complain that the CAS had turned d;wn their rejuest through an
order which does nﬁt spell out Qheireason £or such rejection.

The respopéents say *that no 'speaking' order is nécessary since
this is not a matter coming within ccs(cca) Rules,. 1965 (Para
4{viii) pace 8 of the cdunter=2 £idavit). This is not quite
correct since a de+ailed reasoned order would be in order even

in matters outside those coming under the said ruies, specially

4
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rejection of their claims was Impermissible specially when it
had been duly extended to retirees and heirs of deceased
deputationists: that the sawe n2oated the basic policy of the
government which was to encourage volunteers to opt for a tenure
on Gegputation in deficit offices; and that the aovernment head

not itself prescribed anv time-limit for the exercise of options
in the circular of 2nd Avril, 1980. ZJuite apert from these
twice-stated argﬁments, the rejoinder goes to needless lengths tr

reanat all old pleas and raisss no new point. For this reason

fzect , or any fresh revelation.

1¢. We have conzidered the facts of the case carefully.
Despite elaborate arguments &nd egually lengthy rebuttals the
non-exercise of oJptions wit.in the time-1limit prescriied by the
Fespondents in their circalzar dated 25th Tuly, 173905, is —he
central issue here. The rtespondents' stand is simply that the
apolicants are not entitled to any relief since they basically
failed to exercise the option in time. The applicants, on the

the

O
nl:n

hand, assert*hat they were neither aware of the rclevant

circydlar nor the silipulation (or the time~liwmit) about any optio:

x,

to be exerciced., 1In supaort of this asser'ion ihe applicants

cite their continuous_and protracied tours-of-duty away from

~their tenporary; headguarters waich they say render-d it difficuli

for them learn about the bznefit sought to be extended to th

i

like of them, Co

11. Before this basic issue is dealt, we consider it necessa:

to dispose of two ancillary questions arising in the case,

12. The first reiates to the concep£ of 'deficit offices'. By
this we unﬁefstani to mean those m3 jor offices/units which

donot receive anAadequate number of qualified officials within
their administrative jurisdiction éo fill the available vacancie
over a periqd of time through the normal channels of intake. Th

necessitates the resort deputation from offices elswhere. " The

Y " |




concession or benefit that may come their way from time to
time —.could remain so ignorant in & matter which was of

@ irmediate advantage to them for as long as a decade, and that
they:cauld only obtain a copy several years later 'with greatest:
difficulty', as one'of the applicants chose to put it. The
circular was not a confidential document nor was it intended
for restricted ciréuiation, witich is why we are unable to see
why there should have been so much 'difficulty' in obtaining a
copy. There were several normal ways in which the denutationists
could have gained knowledge of the contents of the said circular -
individual intimation, display on office notice-board, through ths
concerned qroup officers, from the journals periodically issuved
by the &ssociation of CGfficers, if any, or by just ‘word of
sonth. It ic impossible to accépt that the applicants could
remain in the dark about th= scheme for ats much as s Jdecade
and more. For these reasons, we totélly reject the story set up
by the applicants in this regard. The reasons for the applicants
failure to avail of the opportunity to exercise the cption

. available to thefi cannot certainly be ascribed to non-comnunica-

i
tion of the relevant circular(s),or their lack of knowledge, as

asserted by them., To our mind, the reason seems to be elsewhere,

t It woulé seem probgble that the aﬁblicants were guite satisfied
{

until severazl years later, with the deputation allowance gyranted
T - cbviously
- to them; choosing the minimum of the grade pay of S5.0s was{less

14

beneficiél-— as has inééed been stated by one of them. It was ~
perhaps owing o developments ﬁhich occured ﬁuch later, and which
could not evidently be fbresaen,in 1980, - like for exainple, a
sukstantial improvement'in the p?&—structure from the beginning

of 1986 - which awoke the applicants to the obportunity missed

(apparently wantonly) by them earlier. But by then they were

late for the benefit by a decade and more.

(}/
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whnen a reqguest comes to be reiected. However, it is seen tnat

the reason - delayed claims - have been duly given Dby Respondent 1
Delay - in exercising options, in preferring claims - being the
main issve in these cases, the indication thereof ié considered
adequate and sufficient. WO other elaborate reasons are
necessary to be indicated wnen none are nee.led., We reject the

plea if the applicants on this score.

Kow for the main question ofdelay. We notice that

(=3
(%]
L]

the relevant circular was duly communicated (Annexure A-3) toO
all'sos (on deputation) (through Dsputation Unit, 2zdmal Sn)' by
the office of the Accountant CGeneral, A.P.-I, on 19£h hugust,
Fa] . .
1980, TFurther more, it is inconceivable tnat nccountant-Ceneral,
-
aharashtra (in wiose office or in offices under him the
ap licants were funrtioning on deputation) would have failed toO
communicate to all concerned offices the uetails of the new
renefit being extences to deputationists, for ‘he simple raason
that many such deputationists were even then working in his
office or offices under his control or within his territorial
&
jurisdiction. For this reason, we are inclined to be lieve and ¥
accept as true the statevent of the Respondents that the said
ci;culaffwas'commdnicated to the depuﬁétionists by both the
Accountants Geheralrbf Andhra Pradesh as well as of isaharashtra.
lioreover, circulars of common interé%t a%gecting the staff are ’
routinely displayed on thz office notice-board as an ordinary
practise. Angd even if the applicants happened to be on tour aE
the point of time wﬁén they were so displayed,  one cannot imagine
~ .
that they did not visit or return to the HI offiEe even once
between inspections during the entire period_available-for
exercising the reguired options, if they were so inclined to
exercise it. Above everything, we cannot pursuade O
to believe'that the applicants-all of them Audit/Ac?ounts sS0s,

who are generally known to be alert and alive to any new
!
¥
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14. The a=plican:s rontend shat the extension of the

“penefits through cirgilars issued sunsequent to the initiation

he date

t

o he scheme in 199p had the e fect of extending

e
ot

Tear that

&}

of exarcising the options. We donot agree. It is

the later circulars pertained to only those officisls who had

volunteered for dnautqtion to deficit offices after the results

and in (ke years )
of SAS exam, 1980, . were announced. Although this was not

clearly spelt out in the relevant circulars, the import and

intent  are not in any dAoubt.

15, To sum up, the facts revealed in these cases donot
persuade us that the applicants are entitled to -the reliefs
claimed by them. They have not succeeded in establishing any
right and -the grounds ascribed are far from convincing. We
are also of the view that the time-limit of three months set

Dy the authorities was not unreasonable or needlessly restrictis

16, Ir the ligh:z of what has been discussed in the preceding

paragraphs, we have no choice except to dizallow the claims of
' £ : . N -
the applicantsi The OAx are accordingly dismissed as lacking

in merit,

17, NO costss
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL

HYDERABAD BENCH 3 AT HYDERABAD

RA Mo. | & of 1997
in
OA NO. 989 of 1994
Between:
S.V. Ranga Reddys .50 Lecs.

S/o.Late Sri,s. Vgnkata‘kamaiaho
Plot Noel72, ?lat.N00204'
Surya Enclave, Motinagar,

HYDERABAD. sss Applicant

AND

1. The Comptroller and auditor
- General of Indiae Bahadur
Shah Zafar Marg, New Delhi.

2¢ The Accounnant General (A and E)
Andhr€ Pradesh, Hyderabad, ... Respondents.

REVIEW APPLICATION FILED UNDER SECTION 17 OF THE CAT
(PROC) RULES, 1987,

For the rcasons sgtat@d in the accompanying affidévitg
it is“fespectfully prayed that the Hon'ble Tribunal may be
pleased to review its orders dated 8.1=1997 passea in Oa
No.989/94:\;n the interest of justice and be ﬁleaseu to
P23ss such other and further order or orders as the Hoé'ble
Tribunal may deem fit and proper in the cirﬁﬁmstqnces of

the Cage.

Hyderabad,

Dateds 31-=1-97 PLICANT

COUNSEL FO

’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH '3 AT HYDERABAD

Ra NO.

1& of 1997
in
OA NO., 989 of 1994

-

Betweens

$.V. Ranga Reddy ese 2pplicant

a

AND

Comntroller andauditor _ |
"Bzhadur Shah Zafar Marg., . —_—
New Delhi and anotheres Reapondents.

L XN J

AFPFIDA VIT

I, Sri.S.V. Rangaaeddy.. S/0.Lace Drz._.a.v!umuu'. S
Remaiah, sged about 50 yearss R/o. Plot NC.172, Flat No.204,
Surya Enclave, Motinagar, Hyderabad, do hereby solemnly and

sincerely affirm and state on oath as éinder ¢ |
'1,. That I am tne uepwﬁm.u A Gatr wea—  m—— = < —m -

in OA No.989/94 filed before this Hon'ble Tridunal and

therefore; well acquainted with the facts of the case.

2. I submit that this review application is filed
aggrieved by the judgment in OA No,989/94 dated 84141997

for the 'foilowing among other grounds. This Hon'ble Tribunal

e

s 2 mnm b A4A not comsider the follow-

ing vital pointse. Hence, this review applications

(a) 1t is respectfully submitted that while acting on
ny appeal dated 21,6.1993, the Comproller and Auditer
General of India, New Delni in the month of Decembei'. 1993/
Januarye. 1994 has ordered the Principal Accountant General,
audit-I, Hyderabad to f£ix the resgonsibioity for non-

communication of the 00 No. 35 dated 19.8.1980
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(B) It is further submitted that the Principal Account-

ant General, 'Audit-I, fiyderabad in.' hi; letter No.Bill sr.I/
General Unit:/1993-94/51 fdet,ed 21.1.1994 has replied to the
Comptrollier and Audit E?ene;al admitting the non-communica-
tion of the 0,0. No;35 dated '_19.8-.1980 incorpbrating the

cg;G"s circular dated 25.7.19680 with a request to CAG to
extend the benef_j.t_. The concemed file and the correspondence
on this matter between the CAG and the Principal A.G.“. Audit-2,
Hydersbad should be called for production before the Honlble
Tr,’gbgnal-p- E_ven f_though ghe Principal A countant Generals
Audit-‘Il. Hyderabad himself has admitted the enpn-communication

of the 040, No.35 dated 19-8-1980, the respondents herein
have man misguided the Hon 'ble 'l‘ribunal and BRence, the

comunieation of 0.0.Noes 35 dated 19.8. 1980 does not arise.
Even during the oral arguments. when the Tribunal directed
the respendents to prodnce the documentary evidence in respect

Fi

of eommniCation of the 0 yOuNO o35 dated 19.8. 1980 and even

A mem el amd e Al mea BEL md mande dodim - o NN _.__....A_A_-.p—J..__J_.LA_

produce the documentary evidence, "If an employee is promoted

and if he has Bnot seen the notice board or if he has not
consulted group officers or others, through a word of

mouth, is it fair to deny him the promotional benefits.

(b) I reiterate that the 0.0, N.35 dated 19.8+1980
incorporating the comptfoller and Aud i tok éeneral's Circuiar
ch:&;ﬁ 2'1;71:?1980Lwas nct&' receiv%i by me under ané circ#xmg‘s;u thi_
tances LTne ’3’0 35“ﬁ!ated 19.8, 1980 has to e communicated
to me as per Government of Indis, Ministry of Fimnance, fia

OM No.F.I(2)Est=IV/55 dated 18.6.1955 vide Annexure.-m.ﬁ,

the que stion of seeing the notice boards, consul ting others

through the word of mouth does not arise,

c) ‘It is further submitted that the Judgment is based

on matters outside the recorc. Vide the case of Gapriel V/se
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State of Madrgs, the judgment is nqt based on thematerial
available on record,”  In my appeal dated 21641993 vide
annexure,XII of the ca, I have clearly brought out the
suppression of the fact of non-communication of t he 0.0.No.
35 dated 19,8.1980 incorporating the circubdar dated 2547419804
To believe the statement of the respondents without the

required'proof by the Hen'ble Tribunal and to ignore my

reply affidavit witout perusal of the documents and ny

representations and appeal is not in accordance with the
establ ished traditions of judiclarye Scrupulous care has
not been taken by the H, n‘ble Tribunal in denying me the
benefit kindly refer tQT%nion of India V/s He C.Goel. AIR
1964, bC 364 (Annexureiﬁﬁ Even in the case of delaye.

benefit was given by thg Hon'ble Tribunal, Hyderabad vide

1na.
T
the case of M. Laxminarayana (Annexure,%

(a) As the s anction to the relaxation of the conditions

‘przscribed under Proviso 1 (iii) of FR 22 in. the order

dated 2.441980 wgs issued by the Ministry of Finance, GoOvts
of India, the Comptroller andauditor General of India has

no powers to f£ix the time limit of three months in the
circular dated 25.7,1980 to the FRs. Comptroller and auditor
General cannot change the basic principles of sanction order
issued by the Government of Indis. The order of the
Comptroller and Auditor Genernl in fixing the time limit
o;}threa months to the-FRs witout the temms and authority

of Government of-India like the one quoted kn the last para
of Annexure.ﬁgk;ﬁ%)hence it is ultravires of the Constitution
of India. Hence, the benefit must be extended to me as per

circular dated 2.4.1980.

{ep It is further submitted that the object of Govte

of India in giving the benefit was to attract the deputa-
tionigts to save the deficit offices from suffering for want

of qualified personnel vide circular dated 2.4.1980. Henc#,

the respondents have no power to deny me my lawful claim
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the sanction of, which was given by the Government of India

. fr

for serving in a deficit offices. E%MMJ&n; Ninbbﬂkéwkﬁjif AdBL
aknmu:l e o, 7

(£ 1t is further gubmitted that the Hen'ble Tribunal

jtgelf has held in para 14 of the judgement that the -

CLLLCULGLD WA AW v g —— -

— - n e

the benefit of doubt may be given to the applicante

{(g) It is further submitted that while issuing the

- . ar_m_scen  +ha Mamntroller and Auditor General

1.4.1973 to the eligible persons vide para (a) of the

‘.

L~

circular dated 25.7.1980 {i.e», after seven years) and

the Denerit 1s arsu ewmasoe= — ER—

longer jn service due to death or retirement etc., 1f they

are otherwise entitled to it. The matter was also not
e " . .

__answered by the Tribunal.

(h) It is further submitted that it was hedd by the
Hon'ble Supreme Court of India in the case of Mahavir
Prasad V/s State of Uttar pradesh (AIR 1970 SC 1302) that
wgelf contained and reascned order is cbligatory" énd also

i+ wae held that  "non-speaking order without recording reason.
fatal® and "a laconic order cannot be Taxkena 3 spSansiny R

order® vide (1976) 2 MLJ 92} An the cage of R. Abdul Wahab
% ana 3
V/s Union of Tndia (Annexures & and respectively) .

(1) In view of the above, the denial of benefit to me
is a grave injustice'done to me and is violative of articles
14, 16 and-39 (4} of the Constitution of India.

For allthe grounds stated aboce. it is respectﬁally
prayed that the Hy n'ble Tribunal may be plegsed to review
4ts order dated 8,1,1997 passed in OA No.989/94, in the

. interest of justice and be pleased to pass such other

orders as may be deemed fit.
SWOID @1QG Jiynuow e =wom-—

the 31st day of January. 1997
at Hydezabad,.

o\/ =

- —



(fer = n'ble Shri H. Rajendra Prasz?, Fimnbder (rdniniscrative) ]
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i~

The facts and circumstances, the reliefs clajuesd, and

the grounis tnereof in bo&ﬁ cases reing jdentical, tne twd OAS

- - . - - - 4
l R £1and mmmvis mNE =t momea +ho nartiac

appeares in person with the consent of the counsel who had earller

; appeared for them.

2% phe ac~ licants in OA £§68/94 are worxkinu as hssistant Aufiit

Officers in the office of the Principel Accountant General (hudpt 1),

Andhta Pradesh, while the applicant in CA 989 /94 is working as
[

Assistant Accounts of ficixr in the of fice of the Accuantant Genekal

(Accounts & Entitlements), Andhra Pradesh. The 12t and 4th

‘5bplicants in OA 868/94 passed the subordina*e Accounts Servic%

(5a8) Examination in February, 1977: the scecond and the third
I BPULLICSNLS, puwwEs mne ——— . .

!
{(parts I and 11} in December 1977, while the applicant in OA a°9/94

passed the saS Examination in November 1975.

2.1 All these appllcants thereupon volunteered to ¢© ate as
gection Officers in the oOi flCe of the Accountant General, ' ﬁjéshgrag
and were asccordingly éputed as under: §
s S
or 868/94: 1lst applicant - June, 1978 to May. i
2nd applicant - Julv, 1978 to June,
) ird applicant - June, 1978 to April \
" 4th applicant - august, 1977 to Apr. 8
. : (Geputed again in Februéry, 1979
~till February. 1988 to the
) office of the Deputy Director
1 (Food), Bombay.)
T The applicant in oA 989/94 was deputed to the same of fice,
viz., Accountant General, maharashtra, from May, 1978 to
vay, 1981.

2.2 These five applicants Were promoted in their turn 388 Section

Officers in their parent unit in August 1981, May 1982, September

-

1981, September 1981 and July 1981,respectively.

P R
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s=rvices reniered by ther in ex-cadre posts upto that‘*atu

)
i.e., 315t Mzrch, 198€, {or tne purpose of.pay-fixa“f;n on
tneir prorotion as £.0s. in parent offices,. 'Tpis concession T -
was conveye:d in Circular No. NCE/21/31980 vide G A&, Nos
1002-NCE.1/15-79 dz4ed 2nd April, 1980.

- e - —wsasawc auu dubseguent circular (lo. 2349-NCE I/
15.79) dated 25th July, 1980, the C.A.G. prescribed s time-limit

of thres months for the purpose of extending the ~hove-stated

concession. In the circular it was ex.lained that the condit_o.(s}

prescril'ed under proviso I(1ii)} of F.R.22 which had peen earlier

relaxed upto 31st March, '1973, cnly in recpect of deficit *
Uriices Ul AcCcountants General Assam, Himachal Pradesh, and.

Chandigarh and Jammu & Kashmir, was to be nbw extended to

*

other igentified defic;t of fices from 1st April, 1973 to

s,

31st March, 1980. Tnis conhe551on, it was furthe: explaineZ,

was being uiven to the eligible officials because of the fact

that the deputationists were not aware at the time of their |

deputation whether the relaxation ncw allowad by the Government

”

would be available to them. The deputationists in the specified

{

deficit offices were therefore given the choice to opt for the

grade pay of SAS-gualified officials. Such option had to

“e exercised within three months from 25th July, 1980. An = \

'adjltlonal condition was that such officials had to refund tq
over-payments, if any, made. to them. On the fulfllment of ﬁﬂese

twin conditions, the entire perlod of théir deputation would%be

_counted for the purpose of increment in the Section Officer's

post in their'parent units on their regular promotion. (It was
clarified in the earlier circular that the cﬁncession soc extended
to them would not, however, confer any benefit of seniority over
their seniors who may not ﬁave exarcised similar option)
4.2 At one stage, it wéé contemplated to approach the

Government for extending this concession beyond 31st March, 1980:

y




M3, The deputation of the applicants to office(s) in |
~ re 1
!

Mahareshtrs was due to the fact that dequate number of qualified

f o officials were not available there to fill the existing = |

P
|
. * '
L vacancies of Section Officers wiweress there were J:are gualified

T rcandiﬁates awalting promotion.in ~he office(s) in rndhra Prndesﬁ,
; ' than the number of vacancies available to absorb them; Tée'
former are called 'Deficit Office s'. . = U h
3.1 At the point of';heir initial deputétipn, the apéﬁicants
had¢ the choice of opting for (a) gradé pay plus 30% of their |
basic pay‘as‘deputation.alldﬁance, or (b) the mininrum of the pay

=

" scale of a Section Officer. All applicants herein opted for
(a) zbove.

it 4. It would anpsar that upto 1978, the Deputationists were

alidwed the concession of counting the officiating service

o}

endered by them in the capacity of Sectiocn Officers in clearly

. identified deficit offices, for drawing increments at the time

: —t mm~nlar maramection in theidr
- marent offices. However, after the amendnent to FR 22 sometime

in 1965, it was not found possible to continue the concessiou.
I
. i
Wit this develdpment, a situatison was created in which deFicit

P

cffices were severely handicapped for want of suitable quahifie
officials who did not find it attractive any longer to voltntee

of

%iﬁ for deputation to those offices., while this was the plighL
| o ‘ . . IR
the traditionally ‘deficit' offices, there was di§cangdeytu

amony the ‘surplus!' offices with too‘many‘qualifiédjoffi¢ifls .
P ; and, correspondingly, few or no vacancies available to absprb
r . . -

them, To rémédy_this unsatisfactory situation, the sanctgmu

P of the Government of India in the Ministry of Finance was

obtained for the relaxation of conditions unier proviso (1fi)

w

of F.R322 for the period upto 3lstﬂMarcht 1988, or the daté

R L S cf announcement of the réSults of SAS =Txamination, 1979,
whichever was earlier. This enabled the SAS passed offici?ls

who were alréady on debutation to deficit offices to count the—
L

Pt




‘, s+ atss that M Aid nct thin® of changin) his option £,

l De~utation Lligwancs w.ich he was al~-iy FPaceiVing wad mote”

-

r beanicjal.o He mouilf 1~y hin hands on thn subsaguent circulars
‘I v

only in 1993 with greatl difficult . Applicant-4 duly saw the
circuter of 1950, but the later cirruliars were not corrunicated
1]

woas f1ANTe

[

6.1 11l the aoplicants submitted repr05entatlons with o
' B

1 ’ \gr AL +
& 4
I

a reguert that they Ue .per mitted to exercise option as orx 1na11y
envissjed in 1980. They state that this was done as soon as

' [
each 2% them became aware of the circulars on different dates.

-

Their rejuests were not accepted. Hence these OAS.

7. © The griesvance of the applicants 1is based on ti.e [ollowing

H
grounis: y

I ! ' ) (i) thev were not made awvare of the relevaent circulars
s ' issued in 198C;
g' | (1i) cue to the non—suﬁply/circulation of these circulars;
they were made tO incur recurring financial ioss;
(iii) the ?estricted and selective extension, tO few
oﬁficials, of th$ co cession of treating the pefiod

of deoutctlon for the purpose of fixation of paw in

l : section Officers grade on promotion in their parent

uditg,is discriminatory and arbitraryj L

I (iv) that the response of the authnrities rejectin?
. . ‘ . (o
their claim is non-speaking, and the result of

o i . non-aprilcation of mind.

RaaT A

;g : (Q) the -tand of the resoondents that thc applica‘tc“
£ ;; _ claims are time-barred 1s il.egal, arbitrary
.‘ ; discriminative, in ?iew'of (1) anéd (ii) abov

- ' . {(vi) when the Said benefit was extended to even I tired

P persons or the heirs of deceaséd officials

l+ PO ' terms of the scheme, the same should not havé Leen

denied to the applicants who are still serving the

[ , .
‘ departnment:; N |
. : i

Y
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. Says that Circula;s'dated 2nd April, 1980 snd 25th July, %980

O Y ."»-‘ SE s didm o A
|
i

indeed for as lony &s nece sary beyond th- said date. Ié would

" seem, nowever, th=t etther the suggestion did not favour

with the Government or was not pursued by the C.A.73. whétevar.'
the reason, t“g‘nﬂmne of exerclsing optlons/rafundlng the
overp:yments, is Seen to hdvp been renewed only on an aﬂ uwl bMJﬁ

on 13.,8,1830, 6.«.1981, 22.6.1982, 26.11.1982 - and pos%ibly

_ subsequently; " ‘ ‘ §
5. None of the applicants exer-ised any option in reSponSe
to the scheme. Resultantly, they denied themselves = the

concession relzting to the counting of service while on

denutation to deficit officns in Mﬂﬁarashtra, rendered in
officiating capacity of Section vUiricero «n cooo. .

their pay came to De fixed on regular prowotion in their parent

0

of fices, Anga thiat 1s thelr sole grievance in these QOas,
€. The applicants assert that the reason for their having
been unzble to exercise timely option was that the circular

A=xtel 25th July, 1980, was not brought 'to their notice atiall.
Cconseguently, they were totalty Unawale i vacooo . ! .
| i
extended to the likes of them or the requirement of any option

. i , '
to be exercised by them in this regard. In support of this

assertion they explain thab nelther the Deputatlon Unit cf their

parent office nor the oF ice of thPlr deyut tlon took care to&
. A

S

circulate the scheme to them 1nd1vidua1 ly or to qnprlse themﬂf
of the details of the scheme in any-manner. They say that ﬁhil
on deputaﬁioﬂ'in\Maharashtra, and even after their returnjto th
prrent unlt, their ﬂdtles reguired them to be away on protracte

ihey
tours, and thereby could not gain any awareness of the scHeme
Fal

at all, Applicant-1 says he learnt of the said c1rcular]in 1

Applicant-2 says he learnt of it only in 1993 Applicant ho.3
were duly communlrateﬂ to him, but the later circular of Gth

May, 1981, and 22nd June, 1982, were not sent or shown to‘hlm,

N

- "t?“‘"ﬁ
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(d) 2221407t X0u2 was Aejtiter 4w ACCIantant Gel'nr
R ] u
Mazharashira I wno in wurr ..}s -~ 48 his s;}u;ces
! at the disposal of nccountant General, C.ntral

Bomkay, w‘:zic'a wis nat a ‘b Jicit office. Hence

-

12w

i

g not e itl?d to the aehinme of hoenefit - k
“applicsble only to those officials who are depu;ed
to deficit offices. - )
(e} Applicant No.d opted ﬁa g on deputation to the
office of the Direcci._.c of rudit (Food) which
was also not clessified as D2ficit Office. ' d
(£) Thn applicants have th emns &} ves s uted that'théy
did not oot for Secti-: Officers' scale as it wis
nzt of eny benefit to them at the réievantti%ea I
(This is nst fou.al to be correct since snly %ip; lu-
. c:nt YLl 1 ~nd'3'étaten 50, -nd not ithe'renﬁlninq }
two szlicants).

() Even thoujn no speakinj or’er was reguired to|oe ¢

.
iscued to tle apslicsnts irn the md~ter, the ifpdcsne<d

orders éid nevertheless spell out, evan if br efly,

the reason for the rejectior of their claim, /
: : Y
viz., imgpermissible de!=y in preferring the claim.

It is finally asszsrted by the Respondents that the

..-ﬂ.—.—--..-.——--——m-—-
P

reliefc lalmed by the applicants are inadmissible on merit&m

as the grounds zdduced are untenah’e, and the OAS deserve( i
dismisszl, |

9.' In &n excessively 1engthy reJoJ.n er, t"le aonhcants m‘#h“*
reiterate all their earlLer pleadlngs ang ref fute some of EL '
replies given by the respondents in their counter- affldavib.

They nmaintein that the circular of 25Lth Julv, 1380, was nox
sdpplieﬁ to them-at any time; that tHg subsequeﬁt circularg.
exte:.ding the beﬁefits to deputationists after 1980 we1e equally
applicable and relevant to their case in as much ag each case of
deputation iz tenable only for an year and renewed-_ annually:;

that the ord-r rejecting their cLalm is non- Cpeakiﬁj. that the
t

REFr .
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e
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. , s 5
{(vii) the tlme-lim*t of three months rré orite

Respondent No.l was set by him alone and c¢annot
X ]
: . L
o have any binding =2ffect on the appl cants, when
the government theno-ives did not lay down any

limit of the kindg.

7i1 Based on the above grounds and arguments, the applicauts
pray for setting aside the orders issu=4 by the Principal
- Aceccuntant General (Audit-I), Hyderabad, rejectint the indivisual

claims of the applicants, on 25th April, 1994.

B The Respondents have filed an elaborate reply rebutting
the verious claims and assertions of +~he applicants. The countzr
affidavit is mestly factual, coveriny aspects of the case wi.ich

are n-t in dispute. Th= following points, however, deserwe
}

mestion

e

(a) Copirs of circular Gaued 25th July, 1980,
containing the details of the concess ion wa% duly
i

sent to all depurationists, incluﬂing the
applicantg, ' : ' - I: | S
(&) Cic cri?rs iﬁsuéi from timeEtO time éfter Ju]y} 198
. were not relevant to the claims of the appl%caﬁts

C ! :
since. the: = (subsejuent) circulars merely extended

rhe henefit to thos= officisls who opted for

deputations after 1980 and every successive |

: - '
extension was applical,le only to sﬁch freshE
deputatianiéts and not to those, like theiagpli-
cants, who had opt=d to go on deputation prior to

19280 and had faile® to exercise the option in

time, viz., within three months f:om 25¢th July, -

1980,

revisgd,option due to‘the simple fact that ﬁhe

original option exercised by them, viz., grade pe
pl%s deputation allowance, was more benefiecial

to them.

¥

[ ey’ L ]
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fice of 'the Acc™.ntant Jemral, lshazashora, v one <uch u

deficit unit. Now, =z particulsr smaller office within the Zerri-

torial jurisdictisn -f A.G., may not have been npecifically

decl:red to be a feficit office., Nevertheless, it doubtless
remains the responsibiiity of the Accountant General o initiate
necessary steps to provide the needed mnhpower:guch office(s) to
the extent possible Iy way of deployrernt of of “icials fromm o g
ttes zv3ilaXle volunteer-—deputationi -s. o siate thafea-:r;
~hat a particular office has not been declared to be a defiicit
ffice is to deny 1o:ic.' cuch seems to be thae pa;ition of e
offi e of the Deputy Dirscipr (Food), Bombav. cven if it [is
ar.ued that the . .id office was a onit of siractor of Audilt
(Fooi), Uew Delhi, ani not therefare a sub-unit of A.G.

n? april, 11930,

=2

3 E - ] -~ 3
taharachtra, we notice vooat the circalar dated

was specifically addressed to the former, calling for infarmation

Hh

lifies officials <o

o

M)

regarding the prevaeiling shortages of ShL gu

£a clearly fujg3lests

S
i

ma s the posts of Section JEficers. This
Ehnt the cub-unitvs of Dirzctor of auvdit (Food) were equally
%anﬁic;pped for want of suitable guatafied officials like aég
ovner unit in ne State. Tor.this resson w& are unaitole £2

accept the plea of iha rescandents that the office of the “%gaty

A N
~irector Audit (Food), DBorkey was outsii. ; ca=me
. s o - ‘ IO ‘u , ."A i"tT\‘ﬂ “. i
. ' +h uw ".a, X
12. The second gue astion relates to the so-czlle 5 non-% peaking

reier~ion of the annlicants! claims by =he C.L.2. The zpnlicants

L]
comn2lain that thr AT nad turned down thelr rejuest throuszh an

-

5:60: thch does n~t srell out the reason for such rejection.
The respon Jdents say h3£ no ‘speaking’ order is neoe: SLY since
rhis is not a matter coming within ~m3(CCA) Rules, 1965 {(Para
4(viiif paze 8B of the counter-affidavit). This iz not qqi?e

 csrre:t since a o=-ailed ressonzd order wnuld be in order even

in matters outside thote cani~g unler the said rales, specially

-
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R

e

ey tection of thweir clsins was itp-riic o le spacinily wnen 1t

hasd neer di.ly exte:de? L5 retirees and heirs of deceased
Cesutatinnists; thaxt the =anw nz . ated tie pasic wiiicy of 5

GOVE I @t which was Lo enclharace vaoluntesrs td Opt for a te mare

}

or Je utation i: deficit offices: and t.et the aovernment hzd

ik

now itself prescribed any tiwe-iimit “nr the exercise of optinns
in the circular of 2nd April, 19700 Luite apirt fron these

-

twice-3-ated arjurents, the rejoinder gHes Lo needless lengunis to

=

197

P

rexe=s 211 0ld pleas e rais:s no LeEw ooint.  FCU nie reason -

vy

slons, rhe re sinder needs to he icnored @ it cont@minsg no new

f.cv  or any fresh rev-lazion,

|

f

: S

PR .. 1 ) - . - o e e f‘111
i, e heve considered the facte of the dasa caracfully.

De ite elansrere arguamenis an.: e,ually lencthy gebutialaf the.

+ Ve ~ie wloal ot E’jr@;; o ibeﬁ ]:.J“ g

Nup—=ese:oiae o0 " r71N3 wit in

. . . - T - . oy T : - ¥.
esLonAoenns 1n C.nely circalar Inte” 23+n uly, 1720, 15 %

central issue here. The res o tents' stand 1o simply “hatjthe
snslicants are not entitlel to any relief since :hey Hasifally

failed to exercize the oprion in time. .The applicants, ©Oh L&

; .
1
othe: nar’d, asser#iwat they were ne~ither aware of the rclevant

circular nor the s'ipilation (or -h= tire-limit) about any onti

:
to be exercirel, In supori of tals “szetr ion ~he 3dplichants

cite their continuzus and protrac ed tours-of-duty away fron

their tenLoorary nes pInariers which they, sav render-d it ai

for -hem learn about the bznefit sought to e exiended to

| v . : T < L T AR
‘ . . | SFELL

iike of them. S .

11, Before this basic issue is dealt, we consider it necs

to dispose of two ancillary guestions arising in t-e case.

12. The first rels:.ez to the concept. of 'deficit offices’.
£.is we unjers-an’ to mean thndse major sffices/units which
éon;t rereive an adesuate number of qualified officials'wit
+their administrative jurisdiction ﬁa £i11 the available va-
over a period of time <hrough the normal channels of intak

necessitates the rescrt deputation from cffices elswhere.




.
Ly
-

cConesslon o hBernofir that TRY. A T ST way FROF il

tire - could recain so i-noran. it @ matter whica wes of

v
b -

immeiiate advantage to them for es lonn # & icosie, and the

they could only obtain 3 copy several yeosrs loier 'with gres.est
,‘. ) "‘ :

24 £ 2 - -~ <e 3 3 ’ * . ‘ v

Ggifficalty', a= one of *nn applicanus che.s to put it, - The = 1

i

circolar was not 4 confidential document nor was it inte:nde3

for restricted circulzation, wiiie't i why we are un-ltle to seo

copy. There were several normal ways in which the deputationists
c3uld have gai.ed kxnowledge of the cont. n.s of the said circular -
£ndiviﬁual int imation, display on office notice-board, throuzh the
concernesd group officers, from the journals periodically issued

by Yhe Lssoclation o Cfficers-, if anv, o b i wera o’

Sonsh r i~ § -wossible o accept that toe anplicants could
re-zin in the dafk asout ths scherz for ac much -& ~ decade

214 core., Tor theze revsons, w *rotaliy reject the stary Set up
my thz apolicants in this regaré. Ihe reasons for the applivants

Ll

failure to avail of the opportu ity to exercise the ¢ption

I
available to them cannot certainly he ascribe. 0 non-comm@inica-
. L)

tion of the releovant circeler(s),or their lack of knowledlge, as
sssettel by then, TO our wmind, the rear i Seen-. Lo Se elsewhers,

Tt would seem probzdls> tohat the epplicants were guite < isfksd

until sevarsl years lzter, with the deputation allowance jjranted
obviogsiy
ro thor: choosing the mir‘rum of tw- grad: pay of $.0s wag/less

benpficiél - as has indeed bes' stated by one of them. It was
perhaps owing -0 developients wihich occured much later, a 3 which
could not evidsntly be foreseen in 1680, - like for exampHe, a
“sut.stantial improvement in the pay-structure from the begfnning
of 1986 « which awoke tﬁe applican*t. 5 the obportunity miéned
(apparently w=antenly) by'tHzm earlier. Bu* by then they were

3

la~e for the benefit by a iecade ani nore.

R S



dowever, it ir seen tha:

~iven by Responient

Celay - in exercizin; options, in referring clzims - bel the
mEin ifziue in snese cases, the ‘nlicnstion thered” is consiidered
ade;untze and sefficient. o utaer elallorate roasong are

| ‘ N ;
n- Aty Lo ke intlce-ad waen none are neelded. (We rejacp the
nlea f e ~1 oy - b d e e ‘
plea L A 2 Aphi e 5 On ThOlE .TC“R;rE.
1x. wow for the main ques: ion ofdelay. we notice heF
£hs relevan-s cgircuelar wos duly conmownicated 3

&
(Lonexure A k

al1's2s {(on <ecatation) (throujgh Deput a=ion Unit, Lawna r
the office of the ccountant Seneral, A.Z.-I, 0On 13th hugus

A o o )
199>, Furcher r.oure, it 15 inconce.v-le tiaat - ceount ant-Teneral,

e

S die il e Affiee e in offices anler him the |
a7 lican-s were func:ioning on _eoutation) would have failed to
comTusicate Lo oall concerned off es the ‘letalls o the new
renefit being exlenle® to Aezutationistes, for 'he siiiple r=ason

that many such deput
' I

jurisdic-ion.

as

circular w=s COommuni

‘rus thie 5TatS

thDlS-' wer e evnn Lhen work
or offices uv.ader hlS COnt rol or within hlS
For this reason,

“ent of the Respondents th .

1

we are inclined to believe and

the 3~14d

~ated to the deputationists by both the

hccocountants Serncsral of hndara Prajesh as woll as of . 1narashtra.
licreovsr, CiXcy 1z15 -cf coavon interest a fectins the swaff are

routinely disglayed on
practise.
the point of time when

that they
' f

<h

Lnd even 1if t

3~

they were

d4id not visit or return to tnz HI

office not ice-board as an ordinary

applicants happened to be on tour at
80 dieonlayed, one cannot imagim

Sffice even once

betwaeen inspections during the entire period available, for

exercising the reguired op-ions,

exarcise it.

if they were S0 inclined to

Above everything, we cannot pursuade O

to believe that the épplicants_all of -them Audit/Accounts. S0s,

who are gererally known

“o bhe alert®

wsh, i

- —‘““"“ .

ani alive to any new




1

1

i4. The a pli-ants contend ~hat the eviencigm ~e -*Be

Drmefits thrsazh cireulars issued SUTSejuent to tha inijiatior
. i T J - s 1
. B B - ' ' ’.I

¥ Y I aRar:T, ,7 : e - 3 - : - e SR ‘\’\f‘a_ ‘o v
CIothe gcneme in 1990 had the o fect of externiding MR I

of ex2rcizing +he eptions, We 4osnst agree

Jree, It is clear -%at

- by

the later circulars pertained to only thoSe officisls who hag

vilunteered f_r Jemutation ty defi-it otfices after the results
and in laker years .

of =AS exam, 1980, were announced.’ Although thie w=s not

clearly spelt out in the relevant circualars, the import anha

int.nt are not in any doubt.

15, To sum up, the f=cts revealed in these rases donot
peréuade us that the applicants are entitled to -he reliefs
claimed by themr. They have net succeeded in establishing any
right and the grounds ascribed are far from convincing. We
are also of the view that. the ttme»iimit of‘three months sat

by the authorities was not unreasonable or Needlessl]ly restrictis

[
16, I the 1iaht of what has beéeii discus-eA4 in the precedin
parigraphs, we have no choice excop: to dicallow the ¢laims of
the aoplicants. The CAs are a-cordingly disnis_ed aslaéking

in ceorit., _ ) e

17. HO ccostsa ;
- !
wonffers X1t
\E TRVE €07 P
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e Doscn ]
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. ad; reasonediorderite
rinegadiscliplinarylappe

v %5% “getth %ﬂ%ﬁ’ SCiphin
Rt g
admi%;%v!ﬁb%&“
havg bccn 3pec %‘35? 5C1

GOVER_I_\]MENT;QR’ INDIA’S  INSTRUC i

against employce £on
1965, or under any other'corr
as such, it is ncccssary
competent authorities who
authorities under. the rel
should have the atmbutes’of'
of Mahavir I’rasad o Statc
recording o :

obhgatory as it_ensurest

T clal
Ceedings are e

p o _--.'

X ] calgrxce;f»
—u-——-n—.q.__\
“expedienc c ncq;sslty
“Ippeal. :

2. Howcvcr mstan ces have;
. \the final orders passcd-by"hc “compe
Ol contain the reasons on’the

order were reached. Sj . ]
they may be liable to Jnvali u.l.[fl'
fore, impresse upon all: s:oncm:néé ;ha; thq"
powers should issue sclf-conthiﬁc_gl aki
the aforesaid Ecgal rcqulrcments‘

|a¥ .'
nd’reasoned- grders’co

o G

10riLies’ cxe;cuggﬁﬂ:, 3

3. Instances have aIso came’.to nn;;cg, w};crc, 3t dets
disciplinaryfappellate cases: Werchtakon by #Re gommy tent;'axsc: linary/afs
authormcs in the files, the finalorde LYATEI€ Not 1550 thatiaut ority.

Y 3 lowerau;'. rmf"" s mentioned abow., the: dxscxplmary[apPQ | ‘»FE

authorities exercise quasi-judicial- po'vers -and a5 such; theywcannot B

tneir powers to their subordinates. It ,c‘l-ghcrefbte, essential ;AT

(R R A
L Gl, MHA. (Dept. of Personnsl and A.RiYNotification; N

; 1012/7]
ated the 1Gth August, 1978, publuhcd 33'8.0, No.i“‘}u.s ;n thc Cazcue of Ix}dm da1cd
' bcpltmbu, 1978,

waber by Sucw}lorlifflb arc Cl)u!]‘illillCd.ttd b the cc.m ctent authonty und ;
their own™ signatires; amn.

I"vie"order a3 dsiied should X ¢ 1¢g3
reqtaxm'e in the pra: edm ara raphs. 118 ™
CATEY WhEre  the Presxdﬂtr:s the prcscntﬁ:ﬁh—gﬁmry{appelIatelrcwcwm
authority and where the AMinister r eoncerned has considered the case and
hif orders that an order may be auihenticated by an officer, whn has
; thurmd o authenticat: orders in the name of the President.

uf':?

. ‘
' ,/ 1. The contents of thii O.M. r 2y kindly be brought th thL not:ce ofalj,
.-') \ /wconcerned komﬁulfor\miw%! ‘dance, -

< [ G.I;, ML H A., Deptt. of Personnel & AL, OM. No. 13481 ’\D\ -1,
: ]ul} ]931 ] e —

o IR e T
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2] Nun-speaking orcer viiflout recording rcasons‘»t‘atal.-——u;}h'gl.
d 3 - . . -+ 7N O]

BTes of & quasijudiciaLorder 15 (Hatat MUSERES IETOneH TOCLUDON RN
3 L]

Cte 0“!1 K

ODLIgatory s .‘ Ut by (LT s
a result o cagncc: 'wguﬁ or iancfor reached o grouLd

The necessily LT 31y g L EATEE Ea
fzm‘rmmgtrnjo ?"‘ = ‘

3 - . -t )‘7_‘"1{2, . .'Lr,: - %
The second respondent, 1h Pquﬁc?aﬁm?!ﬂjn' e
passed_a laconic order dtating ¢k ‘eharge- Il of the ¢

P o . 2 = Sl gt AN .
petitioner, was proved and :h¢;penalty of:compulsory:s ent VIChME
can be justified on that chargg;ialons.: eith faccondEs; ¢ agi'-"ﬁ -

) " 3 + l

passed a speaking order it ga%ﬁ&tnbca upd{w
weighed with the. second vespgondent:infholding
sccondly for justifying: the -order’of "compulsar
Services (Classification, Controliand -AppealjIR
of the second respondent ‘to:égnsiders thazfindings
whether the punishment:imposediwas:justificd

or 5 -second respondent does

¢ second respondent gave in fE12UoMT0 those maltt Adm _
passed by the second respondent is subject to review under Rulé 29-(3)5%1 nleis’
the second respondent pastes a reasoned ‘order or a'speakingtorder,? itlfh 3
possible for the Teviewing authority, the Central Government;itodéxercise}itig
review power under the said provision. ~The order of the second reiporident

therefore liable to be set aside. L o g
= [R. Abdul Walinh ¢, Uaten o Tnlia, { 776) 2 ML.Y. "
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e

tion allowance:
outside thic

L Ve

e ard alsy include a specific provision fo
payment of icuve and pension coniribution on behalf of th

~~

-\

adrmissie d sing. the period of deputatio

et ottt S Ty

\IIEEEVET | pecesiary.

e —

AT

‘ isuf‘mﬁ_a.zg.;igm%ﬁ.out}pmgﬁpn should
Qe seitled well { . advance g commuiicated both % the foreign
employer and, (o the CiG¥Emment secvant to be placed on depu-
TaUon béfore he s relvased to_take up’ ‘ ,
complicatior ‘may nof “AriiA Iater on.' Th pul

tiom SMoUTE 6rdinanly indicate the pay, special pay or deputs




L2l L

-'/" . . .
{2) Mere suspicion sheujd not iske-the place of rool.—Though we
lully appdZiate the anxicty s WEMWL*_ Hon 1

HADETC raot out-cosruption ron‘t:'p' blic
service, we cannot ignore :h_;_im._.- thetln edbvyin vui.the gaid 2Urpose; mere
suspicion, SRGUKI nahe =TT T B g-.\'ry;::j—w W‘cﬁmal H{g@ 5

“~COUry may not necessarily apply o uu!Jp;xgaﬁgrg-:nyocch_lpg;, but nevertheles,,
the principle that ip punishing the gux-‘tpm,ll_l?rug_cgh;fmgst be taken td-sec
"( that the innocent arc not PW - wd, ap;ﬂ;q.q 28 much to reguiar criminal trials o

TG diciplinary €nquiries held Jnder the satutory yules. | .

- T et o sl
It is true that the order of ir minsal which may Le
Government servant found pUl Ty of foijéonduct, can be
administrative order ¢

servant under the statutory rule: 1y devermine whether' he
charges framed ugainst him are ja the nature of quasi-judicial
there can be no little doubt that a writ of &értiorari, for ihstance
by a public servaut if he is able 1o satisly the High Court ¢
conclusion of the Guvernment in the said procec dings, which
dismissal, is based on 1o evidence, . '

[ Union of India . 11.0. Goel, A.LK. 1963 § ¢, 454.1

— el :.chl...'._ -
Disgiplinary proceedings before dainestic tribunal are of
character ; therelore, the uuRiun requiesient of the rules of 5
that the tribunal ek uld areive at jts co..clusion on
e, evidemtial wnierial with voljoh somt depic:
41 guilt of the delinquent in reine b afthe (apras

the basis of sor
of definitencss

be allowed 10 take vhe place u, preof everin do.ussdig in Liries,.
Nand Rishore Thasad 7, Stat LT 1913 5.0 12777 1978 920
A

S.L.\\l'.l{. LRI LT [ I T ! LR KR U ..y Y3

Y 0 T U S

pavsed agaiust o
( Be described as ap
5 neverthe, sy, 1ha Proceedings held against such a public.
i guilty of the
proceedings and
i ¢an be clajmed
Hat the uliimate
i$ the basis of his

& (uasi-judicial
atural justice i
ne evidénce.
potnts “ty ol
s agdust s Suspicion eann

)
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in the Dlrebtcr of Censcus Operations Departmznt qnﬁ e s : -

| \ .
a pay of Rs. 350/- from 2.8,73 to 28.2.74, when he CRLT Filser | = e
declared as surplus by the oflice of the Directo. of ®inzur ;

Vs La LlDNS, - .4

3. : Under the Jovernment of India Rules resgrding deploymant .

of surplus personnel, thz services rendered in the marlior depari-
mznt, where he was declared surplus, was also taken intn ac-oung .o -
the pay was also protected wrisr.Téez "6t the Accountant General, Gflyd-
érasad. Accordingly, his Pay was ord=rz? to be fixed taking into
account of the szrvice and pay in the Cen-ns Department as per coff-
ice Order No.157 datrd 29tH 3eptember, 1987.
4, After the issue of the Office orde - Wo.157 dated 29,9.82, ..
fixing his pay under FR 27, thReral! the-2mi:. ‘Iegpondent’ herein
£inally, the Comptroller & Auditor General in their letter ¥o.735-NI/ .o
27-77-1 datel 31,3.83, informed the fst-reSpOnﬂent that rhe avolicant i
could not be allowzd to count the service rencered by him in the
Census Department as he worked in the Food Corporation of India in
the intervening period, and thase qrﬁers werg ommunicated to the
applicant in thair ND.P‘[AB/A/KIB/l/’ilB:' Office ordr No.12 cated 1i.4.83.
The applicant gave a representation on 1§.7.83/22.8.83 to the thirdg ;
respondant bringing out ail the facts seeking justice. the sama was
rejected as per OM. No.MAB/A/48/1/188B dated 24r3 February,lgrav. _L_f_,_,_f_f
!
!

dence, the prasent CA is filed oy tHe appllcagﬁ.fnrgkhﬂ—*—' T

alrzady indicatai =w———

5. ' Counter is filed by the respondents opdsing this 0.2,

‘6. . This OA is oppossd on the poiwt of limytation by therespon- -
dents. This OA is also oprosed on the ground that the services of
the applicant from 2Z.8.71 to 28.2.74 cannot be counted after the ’ -
appiicant was appoinﬁed as Auditor in the Cffice of'the 3econd :
respondent on 22.4.77, in view of the fact that th2 spolicant hag (m
accepted a temporary.apoointment for a period of 5 months in the
Food uorporatxon of India after he was declarad sur plus in the
oLflce of the Director of Census operaticns, Hyderabad.

7. Salary and allowarices ar= payable to a Publlc searvant mowth k&

after month, Right to reczive. remunzration is a r: currin; right. Lo

that being Ehe position the cause of action to qe* tha pay of the

appli(.ant refixed after taklnq in to consideration the “arvice.;. for .
the period which he rendered in th2 office of tha llirector of Census

Operations, Jyderabad in the circumstances of *h: case, is a recurring

Contd:,.3/=
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IN THE CENTRAL ADAINISTRATIVE TRIBUIAL MYDERABAD BENTH : HYDERABLL, .
» ] . I ) 1 s

C.A,ND, 686 of 1990,

-

PR PO
Between Dated: §.3.1002, "

N

‘ M.Lakshminarayana - hApplicant o

. ~ - .
And ﬁiii .; o
‘ PP
‘1. . Member addit Beard & Ex-Office Director of Commercial A?drtE#Q,
~ ) /A.G.Office,Complex,-Hyderabad. SR
‘ o

. 2g The Comptroller & Auditor General of India, 10, Bahadur Shah
v Jafar Marg, New Delhi.

L

Gevernment of India represented by 3ec _retary Departmant of
Personnel and Administrative Reforms, New Delhi. ’

o S LT

. een Respondgnts. "t Frnal Wy
A - )
ﬁ Counsel for the Applicant ! Sri. I.Dakshinamurghy _ ICTAPRIQQ{

‘ BT RE
Counsal for the Respondents ': Sri. N.BbaskarafRa ,'Agdl. jaleiciain
e

— CORAM: . ‘ Tt

LIV P p

JUDGEZMINT CF THE SIﬁGLE MEMBZR BENZ'1 DELIVERED oYy THE
A \ ~— HJON'BLE MR, T. CHANDRASEKHAR REDDY, JUDIZIAL METIRIR,
-&Q\@\\\/
\ This is an application filed under section 19 of the Ad- !
(AJ(fT) ministrative Tribunals Act tordirect the respondents to count the '

o 28.2774"py~§usln.agrlicant _in the Censes Department from 28,71 -
OM N~. MAB/A/48-1/1888 dated 23,2.1987, : :

—h

The facts giving rise tc this application in

brief may :
H be stated as follows:-

M
-

1. The applicant was recruitteg as sortar in the dffice of :

Dirgctor of Census Operations, Hyderabad ang wnrkad there from

2.8.91 to 28,2.74 till he was declared surpius.

His pay was Rs5,.350/-
\ © w.e.f. 2.8.1973,

he office of the

the applicant dccepted a temporary
inmarTdrheeot, for a pericd of 5 months in the Food

As he was déclared surplus in t
» Director of Census, Hyderabad,

Corporation of
his case was under consideration of the surplus ce

11 of the Gover-
5 - nment of India, : -

2. The -applicant was appointod a5 Auditor in the office of

‘ the second respondent on 22.4.77(A.N.) His pay was initially fixaq
at Rs. 330/« 1n the time scale of pay of fs. 330~70-380-Z5-12-500-

EB-15-360. This was the hich the applicant was
7
\3\ﬂ ' : '(%} 7

. \&%\, - ?} , Contd:...2/- E-
b\’\‘lf 1 Ke - o \o\\\’ A o

same time scale in w

a5 a3




i
4

p\e‘ V
) 7 : C ) . ) ' S‘ ! kﬂ © e .
Directo: of Census,Operations Hyd@rabag, after he was APEpriae T T

&S Auditor in tphe offics of tha second réspondent, S5

: T N2 applicant hag Sein informeg 95 early ags {n
l1883 that ths Applicant Caniot count hig pPast Services for the reéson
of accepting employment during tha intevvening bEriod. For the
applicant' g representatiod‘dated 22.8.83, the reSpondents hagd
-replied gp 23“71}987. From 23.2.87 the Pplicant haqg Not apnroac—
hed thig Tribunal within g B2riod of ope Y2ar, As 3 Matter of fact,

the applicant had approachag this Tribunaj only on 7.5.1990. 1,

- o restrict';he'@pnetary
‘ - TdpPlicant resulting in—vié%?offfhéuééid refixation
of his pay from the ¥ear 1977, only fp;'a period'of one year prior)
to the date of filing this applicafibn.' Thps,‘the applicant will

be entitled for Paymant of all arrears and other Consequential bena.
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11. In the result, we direct the respondents Lo refix notjen.
ally the ﬁay of the applicant with‘all cqnseqpential benefits in
the pest of Audito; from the date 6f,his‘appoiﬁtment in the year 1997 \.f
in the office of the 2ng respondent in accordanqe with lay after
counting hig services‘whicﬁ'he rendered gg Sorter in the office'of ‘
the Director of CZensys Qpérations, Hyderabad fromk2.8.7l to 28.2,74, C,

: Sd/- ‘ .
Deputy Registrar(Judl.) i
CGERTIFIED T0 pp gnys Copy ' -
; = Gongp .5, * A i
ST T UG NS Y, A |
-.-.-.-.."_....-:..r—...:'.---.,";_'Q}._' ~ . L
, Court Officer, '[;1*; :
L. " Centrg) Admtnistratihg;mribunal,
. Hvde:abad Bench, Hyderabad.
Cid e S , ‘ .
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.\body and soul togzther, during the intervening period, he will

»Corporatioh of India for a short'period of 5 moaths. It may not

™
L

-
—_—

R )
Tight and so.we are of the opinion that this OA is not barred by Hé

limitation,
LY )
8. % is already pointed out, the case of the rasponients is but

-

for accepting a job in Food Zorporation of India for a perieod of
5 months that the applicant could have had. the “enefit of past
services from 2.8.71 to 28.2.74 in rafixation of his pay in the

present post. : ' .

8. . .. it is pleaded in the counter of the respondents that the
Comptroller anda Auditor General of India, vide his lett?dr No.735.NT
/27/71-I.dated 31.3.83, had clarified that th= Ministry of FPinance,
{Department of E;penditure)'tO”whom a similar case was earlier
raferred, had opined that whérelanqther appointment has intervened

betwean retrenchment from the Census Department and appointmeant

and on the same analogy, the applicant in”thy5CEE37NQEL be allowed

rendered service in the Food Corporation of India, immediately af-
ter his retirement from the Census Depaftmﬁnt,wbuldgnot be entitled

to count his past service rendered in ths Census Department. The

above proceedlngs would glve ‘an 1mpre551on if th=. appllcant during i
the intervening period, that is. from the date he was retrenched on
belng declared surplus in the Census Departm°nt and till the date
he was appointed in the Offlce of the second respondent, had rema-

1ne%néd1eﬁocould have had the benef1t of countlng hés past serv1ce

MO e e
Food torporatlon of India, in the 1nt°rven113 Dafiaa‘tﬁatnalé uEE—

ified him to couat his past services. Absolutely, we sSe=2 ne merits
in not counting the s=rvicas of sortesr which the applicant had put ;
up in the office of the Dlrector of Zensus (;eratidns, Hyderabad

on the ground that he acceptad some othav employment in the inter- iy

vaning period that is from the date he was ‘declared surplus and ._L1_ ...
till the datz he was appointed as Auditor in the office of the g
Second Respondesnt in the identical pay scale as that of sorter.

It looks as if a serson acoepts some post and works to keep his

be loosing eligibility for counting his past secvice to the post
which is rec¥uitzd lated, carrying the same pay scale of the post ’
which he had held prior to retrenchment. If no post is available
soon after the emoloyee is retrenched as be1ng declar=1 surplus,
naturally, he has to avail the opportunity of taking up some other
post am and when it becomes available. Jao, in this case, as the

applicant could get employment, he seems to havs worked in Food

pe fair to deprive the applicant™ frdm counting his service from
.8.71 to 28.2.74 which he rnndered as Sorter in the Office of the

! E S B PR S SRt I.~| !Ir.:', AL TR e e U
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T \7L0q;y”to:~

1. The Member, Audit Board & EX Cffice Director of Commercial
Audit A.G,0ffice Complex, Hydasrabad.

_ , B
2. The Comptrollsr & Auditor General of India, 10, Bahadur Shah .
- Jafar Marg, New Delhi, : :

3+~ The Secretary, Govt. of India, Deoartment of Personn=l and

~ Administrative Reforms, New Delhi.

4, Qne Copy to 3ri. I.Dakshinamurthy; advocats, T'T, qyd.,
5. Onz copy to Sri. G,Parmeswar Rao;'5C tor AG, CLT, Hyd.
6. Ong;cdpy to_DR(Judl.),‘CA$, Hyd. . '

7. Cépy to all Regorters as per standar list of CAT, Hyd.
8, One spare copyﬁ' ‘— |
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; the undermentioned Accounts Officers are promoted 1o
' ificiate, until further - sders, in-¥a grade of bynior Accounts Officer in the scale
of pay of R$.2200-75 - 30u3E- 400 - oup £7) with effect from the date

of taking over charg.
S/SrivSrat

¥ Krishna Kum.ri
R_Y .Subba Ren
Y Saibaba

The promoti;.ips o1fdered are without prejudice i the clams of their

‘» setors, i auy, and alse suhjéct io the result of the Writ Petitions pending in the
Andhra Pradesh High CourtfBug:eme Court/Ceniral Adininistrative Tribunal.

. . T e
A g l'.’:.'..'- RIS ERIE
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By L R‘mchander

) “The bench was dealing with a writ - ’
appeal filed by a candidate who was

refused admission on the ground that he

did not respond to a telegram requesting

| h1m to be present for adm1ss10n

. EECIAh QUL RTINS JUU

S
, Famcef convenor held responsm}e for =

HEN

non-receipt of telegram by student i

dmsmn bench of the . applicant for the interview on-the -
Andhra Pradesh High Court * relevant -date has been caused on

comprising  Chief Justice accouat of the lapse of the respon-

Prabha Shankar Misra and Justice * ‘deni and thus the respondent has the
V Raja Gopala Reddy held the lHability to -make good the loss
Convenor, Eamcet responsible for | caused 1o the petitioner, ~ -
von-receipt of a telegram 10 a cun- Lo a0 aes 0 s
didate, eligible for admission to
| Engis mng, College” undcr the
NCC Y2 Quota, ‘
' The hench was dealing with a writ '
ir appeal filed by a candidate who
- s refused admission on the
: grodisd that he-did not respond 18'a,

telegram requesting h:m fo be prc- [

sent for admission. ' !

the act was illegal and his client
cannot be held responsible as no

«nformation was received by him
nnd as the telegram was not
received, Lis ¢lient cunnot be made :
<0 suffer,
41 Speaking for tie bench, Chief i
f { Justice Prabha Shankar Mishra =
declared the legal position on the -

Mr O Manohar Reddy drbLILd that [

L legal conseguences of an agent
getting invelved in carrying a mes-
sagre fron one person Lo another” as
the Telegram Department/ Postal
Department was chosen as its
agency by the respondent to carry

P

i Vike intimation or delivery to the ¢
jt petitioner/applicant that “the lapse 1
i | of the telegraph depactment result- )
! ing in non-communication of the &
date Tpr the interview to the peti- €
| tidnes/ applicant has to be con- Ji
1| structed as the lapse of an agent of v
the respondent and the Principal, ir
L.e., the respondent must take the T
responsibility/ liability of the lapse 1
1j of the agent.” tt
i1 The bench declared that the non- ik
!| appearance of the writ petitioner/ b
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IN THE—GENER&B=%DMfﬁiﬁ?ﬁA%;ﬂE—
TRIBUNAL, HYDERABAD BENCH AT
»

N ‘ HYDERABAD,
. _ o : ,
;Ju’

R.A.No. of ‘1997

=
-

in

'

0.A.No, 989 of 1994

Betweens
5.V.Ranga Reddy «oBpplicant
And |

CAG of Indla
and another

\ REVIEW Ap%LICATION FILED UNDER =~ ™
SECTION 17 Of CAT (PRCC) RULES. -

'siNo. Index Annex&ie

1.5b0py‘of_3udgement in : ’
U.A,N0.989/94 I,

‘2, Self contained and Reasoned ‘o
order obligatorysMahavir

Prasa@ V&. State of U.p,
CGovt., of India instructe

ions II k
3. Nonwespeaking orger without "
recording reasong fatal /
~=R.Abdul Wahab Vs. (_
Urion of India 11X
4. Tems and conditions of
deputation v
. 5. Union ©of India Vs,
e H,CJ Goel” v
6. Copy of Judgement in . -
0.A. 686/90 vi
7. C.0.No,.184, dt.lo 1,97 Vil

Covd funclar o eant da
N go.ﬁz”;;-&uwumw_)d?— Vfb.g(.w{‘ _V_(_lf_'

Filed oni 31-.1-1957,

Filed by: ' §
Mr.K.Sudhakar Reddy,Advocate,

COUNSEL FOR APPLICANT,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BE CH AT HYDERABAD

R.A.NO, 18/97 in 0.A.989/94.

Date of Order: 6-3-97
Between:

Sovo Raﬂga REddY.
s Applicant.

and \

1. The Comptroller and Auditor Gene ral
of India, Bahadur Shah Zafar Marg,
N,y mlhi.
2. The pccountan -
AP, Hyderabad. ' (A and E)

ToTman dents .

For the applicants Mr, K.Sudhskar Reddy, Advocate.

For the Respondentss Mr.G.Parameswar Rao, SC for AG.

CORAMS
THE HON'BLE MR.JUSTICE M.G .CHAUDHARY § VICE-CHATRMAN

THE HON'BLE MR.lsRAJENDRA PRASAD § MEMBER(ADMN) i
—_
The Tribunal made the following Orders-

All points were examined in detail at the hearing.,

No error. No case for review, Re.A. is rejected.

/L7::
ﬁ/‘"f 2031«

Deputy Registrar(J)CC



R.A, 18/97

To

1. The Comptroller and Auditor General of Iudia,
Bahadurshah Zafar Marg, New Delhi,

2+ The Accountant General (A and E) A.P.Hyderabad.

3. Ope copy to Mr.K,sudhakar Reddy, Aadvocate, CAT, Hyd.

4. One copy to Mr.G.Parameswar Rao, SC for aG. CAT.Hyd,

5. One spare copy.
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g .I COURT
TZELD BY ~ CHECHED BY
COCMEARED 37 'APEROVED BY

IN THe CLUTRAL -ADMINI STRATIVE TRIBUNAL
HYLERASAL BRUICH AT LYLDERABAD
‘ \/__,./ ~
THE HON'BLE MR.JUSTICE M.G.CHAULHART
‘ VICE~CHALRMAN

AND /‘"
THE HON'BLE MR.H.RAJENDRA PEASAD
MEMBER{ ADMN )

. Dateds 6 - -1997

ORDER / M

P’WR.M@. Vo, 1% /6\7

in

O.A,VNc‘)r. Q84 }01(4

T.a.30., (WP, )

admitted

2anc} Interim [lrectkons

issued.

A lowed

Disposgd of with dizections

‘I smigsed,

Lismigsed as withdrawn.
Dismissed for defayt.

Ora red/Rejected.

No order as tg.ocoanees :
sy AT HETN

Cential Admtmstmw

dar mme‘ - ‘%

ﬂf
gt AR
l HE Bb A

- L"‘. -



